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8.3.2007 	Present: The Hon'ble Shri K.V.Sachidanandan 	- - 	 Vice-Chairman. 

The Applicant is presently working as 
- Zonal Director, CBWE, North Eastern Zone, 

Guwahati. His grievance is that for the post of 
Director the departmental persons came under the 

zone of consideration for the last 48 years and no 

1R&ru-itinent Rules was there. But after the 

forniation of Recruitment Rules in 2001 that 

privilege has been curtailed. As per the new 
Recniitinent Rule the provision for promotion is 

only by deputation or by transfer thereby denying 

the opportunity to the departmental candidates' 
and depriving the expectation of service rights 

from the Applicant, and other similarly situated 
persons of the Department. - 

Contd.P/2 / 
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r 4  

contd. 
8.3.2007 	.. 

Heard Mr.M.Chanda, learned counsel for 
the Applicant Ms.U.Das, learned AddI.C.G.S.0 

for the Respondents submitted that notice should 
be issued to the Respondents so that she will get 
instruction and file reply statement 

I 

3 /b 	
Accordingly, issue notice to the 

Respondents, returnable by six weeks. 

	

i11 	Ll)h 
 

0 b7. 	 . 	 .. 

I 	 Post on 25.04.2007. 

Vice-Chairman. 

25.4.2007 	Mr M. Chanda. learned counsel for the 

I. 	 Applicant is present. Since Ms.U.Das, learned 

Add!. C.G.S.C. is ,  appearing on behalf of all 

	

v&ø_°' 	 the Respondents, service of all the - 

Respondents is held complete. The request of on f 	 Ms. Das for time to file reply statement is 

.,.. 	 considered and four weeks' time ig granted to 

the Respondents to file reply statement. 

Call on 28.05.2007. 

	

LAAO%' 	 .. 

Aemr (A) 	 Member J) 

29.5.07. 	Counsel, for the respondents wanted 

	

• 	 time to ifie writton statement. Let it be 

done. Post the matter on 14.6.07. / 

Vice-Chairman 
Im 

I 
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4) 	 O.A. No. 60 of 2007 
	 if 

Notes of the Registry 	Date 	 Order of the Tribunal 

14.06.2007 
	Let the case be posted on 6.7.2007 for 

• 	
c'5- 	

filing of reply statement. 

•—. 17 \L 

Vice-Chairman 

c 
	/bb/ 

6. 7.2O7 
	Post the case on 30.7.2007 granting 

weeks time to the Applicant to fHe 

Dinder. 

Vice-Chairman 

Ibbi 
	

L 

0 
	

31.7 
	

The O.A. is admitted. Learnec 

counsel for the Applicant submitted that 

the matter may be listed for hearing. Post 

for hearing before the next available1 

Division Bench. In the meantime, Applicant 

•is permitted to file rejoinder. nriu1 A 
k4 

- 

k 
Vice-Chairman 

• Mr M. Chanda, learned Counsel 
for the Applicant and Ms U. 
Das. learned Add). Standing Counsel, 
appearing for the Respondents/ 

Department are present. V 

The learned Counsel for the 
parties should, at the outset, clarify 
as to whether the Respondent 



[ 

9101411-  
• 	4 	 4 

Organisation - Cen trot Board of Ark'oer~s 
Education is amenable to the 

• adjudicatory jurisdiction of this 
Tribunal or not; which they should 
clarify,  by the next date. 

Mr M. Chanda, learned Counsel 
for the Applicant, has filed a Petition 
seeking certain records from the 
custody of the Respondents. A copy of 

• the said Petition has already been 
served on the learned Add). Standing 
Counsel appearing for the .•\___ 
Respondents/Department. 

C 	. 

• 	 Call this matter,  on 05.02.2008, 
• when the Respondents should keep 

the records ready with the learned * 

Add). Standing Counsel to be • 

produced, if required, at the hearing. 

Copy of this order be handed 
over to Ms U. Dos., learned Counse) 
for the Respondents/Department 

eram) 	(M.R. Mohanty 
Member (A) 	Vice-Chairman 

nkm 

05.02.2008 	 Callthismatteronl4.22008 I 
(K. ushiram) 	(M.RMohantv) 
Member(A) 	 Vice-Chairman 

hn 

iarn e174n%he 
ca1 Iii /aVr o 



1'  Sw 	- 7t- 

14.02.2008 	On the prayer of Mrs U. Dutta, 
learned Counsel appearing for the 
Applicant, call this matter on 

- 	
10.03.2008. 

	

hushiram) 	(MR. Mo anty) 

	

Member (A) 	\Ijce.Chajrman 
n km 

10.03.2008 	Mrs U. Dutta, learned counsel 

appearing for the Applicant is present. 

Call this matter on 31.03.2008. 

(M.R.Mohanty) 
Vice-Chairman 

kr 
pg 	 S  

6b- 

LI 

31.03.2008 	On the prayer of the counsel for the 

parties call this matter on 19.5.2008 for - 

hearing. 	 * 

(KW1ishfram) 	 (M.R.Mohanty) 
Member(A) 	 Vice-Chairman 

pg 

19.05.2008 

1,111 

Call this matter on 21.07.2008. 

(M. R. Mohanty) 
Vice- Chairman 

i 



21.07.2008 

 o:!__ 

1 
-c D f 	•L.- 

poJ 
j 

(1 

/bb/ 

On the prayer of Mrs.U.Dutta, le&',ed 

counsel appearing for the Applicant, call this 
matter on 06.08.2008. 

By filing M.P.1 9/2008, Applicant has 

sought for calling for certain records from the 

custody of the Respondents. Learned State 

counsel representing the Respondents should 

keep those rcords (mentioned in the M.P.) 
ready to Be" produced at the hearing. 
Respondents should keep those records ready 
with the learned State counsel. 

Send copies of this order to the 

Respondents in the address given in the O.A. 

(Khushirarn) 	 (ti.R.Mohanty) 
Member A) 	 Vice-Chairman 

/ 	'_•( 
06.08.2008 	Mr.M.Chanda, learned counsel for the 

Applicant is present. None appears for the 
-' 	 Respondents.. 

Call this matter on 17.09.2008 for hearing. 

6D- kc-rQ/M'a- 

Send copies of this; order to the 
Respondents; who should come ready to 
participate in the hearing. 

M.R.M anty) 
Vice-Chairman 

/bb/ 

t37 c /ee-t- 'VT 

17.09.2008 
	

On the prayer of Mr M. Chanda, 
learned Cowi sel appearing for the 
Applicant, call this matter on 10.11.2008 
for hearing. 

n km 

£iram)  
Mem ber(A) 

'.',I 

(M.R. Mob an ty 
- Vice-Chairman 



OW 
QLC 

I 

I) 

41 

c o 1 0 . 	 7-- 

• iO•. 11.2008 	Call this matter on 18-12.2008. _ 
7\J) 	 t, i. oianty 

Vice- C115Jfl 

un 

(4L 	, rza4 18.12.2008 	For the reasons recorded separately, this. 
O.A. stands dismissed being withdrawn.. 

..... ......... . 
I 	 (S.N.Shuka) 	 • (M.R.Mohanty 

Member(A) 	 Vice-Chafrrnon 

C, 

\ 

fbb/ 

I 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

n 

O.A. No.60 of 2007 

DATE OF DECISION: 18.12.2008 

D.N.Boro 
................................................................Applicant/s 

Mr.M.Chanda 
.....................................................Advocate for the 

Applicant/s. 

- Versus - 
U.O.I. & Ors 	 - 

..o ............................................................Respondent/s  

Ms. U. Das, Add!. C.G.S.C. 
* ..................................••........Advocate for the 

Respondents 

-I 
CORAM 

THE HON'BLE MR.MANORANJAN MOHANTY, VICE CHAIRMAN 
THE HON'BLE MR. S.N.SHUKLA, ADMINISTRATIVE MEMBER 

 

 

 

Whether Reporters of local newspapers may be allowed to 
see the Judgment? 

Whether to be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy 
of the Judgment? Js1N 

Judgment delivered by ember (A) 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 60 of 2007 

Date of Order: This, the 18th Day of December., 2008 

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE SHRI S.N.SHUKLA, ADMINISTRATIVE MEMBER 

Shn Debendra Nath Boro 
Sf0 Sri Hatanga Boro 
Working as Zonat Director 
Central Board of Workers Education 
North Eastern Zone 
Housefed Complex, near Last Gate 
Dispur, Guwahatl-6. 

Applicants. 

By Advocates Mr.M.Chanda, Mr.S.:Nath ft Mrs.U.Dutta. 

- Versus - 

	

• 1. 	TheUnionof India 
Represented by the to the Government of India 
Ministry of Labour and Employment 
Shram Shakti Bhavan 
New Delhi- hO 011. 

The Unionof India 
Represented by the to the Government of India 
Ministry of Finance 
Department of Expend iture 
North BLock,NewDethl-h10001. 

The Chairman 
Central Board of Workers Education 
7/10, Room No.21 -22, Jam Nagar House 
Man Slngh Road, New Delhi - 110011. 

The Director 
Central Board of Workers Education 
North Ambazan Road 
Nagpur - 440 033. 

The Department of Personnel and Training 
Ministry of Personnel, Public Grievances and Pensions 
Govt. of India, represented by its Secretary 
North Block, New Delhi - 110 001. 

The Central Board of Workers Education 
represented by the Chairman 
at 7110, Room No.2122 
Jam Nagar House, Man Singh Road 
NewDe(hi - 110011. 
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Respondents. 
By Ms. U.Das, AddL. C.G.S.C. 

ORDER(ORAL) 
18.12.2008 

MAP4ORANJAN MOHANTY, (V.C.) 

MrMChonda (assisted by Mrs.U.Dutta, Advocate), learned 

counsel appearing for the Applicant is present. Ms. U.Das, learned Addi. 

Standing counsel appearing for the Respondent Organization is also present. 

At the hearing stage,. a memorandum to the following effect 

has been filed by the Advocate for the Applicant:- 

"IN THE MATtER OF 

O.A. No. 60/2007 	along with M.P.9/08 & 
M.P.20/08 

D.N.Boro 
-vs- 
UO.L& Ors. 

MEMORANDUM 

With due respect 1  I pray that I may be permitted to withdraw 
the abovementioned matter, under the instruction of my client1  
with liberty to file a fresh, if so advised." 

In the aforesaid premises, this O.A. is permitted to be withdrawn 

with liberty to approach this Tribunal afresh, if so advised. Therefore, this O.A. 

is dismissed being withdrawn as aforesaid. 

Send copies of this order to the Applicant and to all the 

Respondents in the address given in the O.A. and free copies of this order 

shall be supplied to the learned counsel appearing for both the parties. 

bg 

NKLA1 NORAN1N1Y) 
MEMBER (A) 	 VICECKAIRMAN 

/bb/ 
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Board of Workers Education (CBW) on 01.03.82. Subsequently, he was 
.1------- -------- --• -- j 

jiiifliU•U .t) U 	aUSC U! 	&tLL.5!t 1C1U LUUC4IUU1L Ui1is.I W.t.i. 	jL.7j 

arid thither promoted as Regional Diredor wef i7JL93 Eventual1.y he 
was jrfjLlioLe to the cadre of Zonal Director, which is a Group A' posL 

111 (It ;nc ;f 	zit 1i 	wgi'Hiit 	7eil 	CRA1] 

------ 
North Eastern Lone, Guwahati. 

0ô.0L04, 03.0L0Ô, 24ii4.Oô einci I.UUô- CBVVt Officers AssociaUon submitted 
.-'---- 	i--' 	_1_.-t 	-.-4- LU2 	LLiL1JiU WLt J1I. 

crerJ occasions rerarding anomalies in pay scales but with no 
----------------- - ----- 

fUjt vitLi. 	 - uLt;U1e -  U tsibi 
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uvto the level of Alciitioflai iiuector are tLLiect. up L'v promotion 

! Ila foc*4c1 r , -'c.i4 **c 	Tb 	i -rI 	ii C 11%cic. il 	ctwcIcl * 
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balA ci Y ill ')fl 	thc*it 	c*l r( Ilic* L,ic1-ni 

p 

AddlUonal Director has not been revised till filing of the orhtinal 
-----------L_ 	L.4J----- Lji jtctUiiS 	x,ittjWii LU 	ctL&LiL'.3iit* 

(Arniexiire- TV) 

1997- 	The sub-conimittee constituted by CBWE after examining the 
different aspcf I th 	f BWF cff:r compared to 

those of other 	 ir orgarnzdflorlS submitted its report on We pay 
crr-ir 	 irIr 	 flic 	,-i-rc o f luc .-f 

entra1 Board for wc'rkers Education. intflcir report, the coiiuiuttee 

1- 

/ 

- 	Th-------: 
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Ar. 	 rn 
£01 	iUiii pU 	i'- JI 1. 	V0±jsi0 ilL 	il £. 

640-2900 f(,.r Rducation 0f'rPS of CBWE on the hasisof 4th (Pfl 

recoeition and aiso sugge5wc corresponding highet caie foi 
fhpr iffjcr rn, h the r_;iilc if Dire fer nn fhf 

Annexure- V) 
c11-i1- - 1 - fi- 	iiciinf 	ij1-1,riHi.z I 11l 	rCYrCiVil1(T 

rCrV' ------r 	----' 

the Sub-Conunittees report arbitrarily and u..riieaoIlat1v pIcJe(t up 
11s 	cflfl#S*ifl CLfl . 	n-r.e' 1V% rflflViflfl 	 4 	•s 	 fl 	 I  fl 4#4 /%A PS.C1 El 

	

J.c j.:c- ..... tJt L.1.0 	 I. ..J.i. L_:.a.LL..  

selective manner and implemented the revised scale of Rs. 1 S,400- 
uvI 

-I 	C A 	rrL, 	'• 	 C T 	1' 	L 	 C T 1 	 1 T 	1 	 • 1 	C 	 1 

I, 	 Uy . Oi ,iithu, ivh,uuflv (a 	iiiU iiUJ.)V.LCriL 1I1 IIiKU 
icneci Rccriiit-neni RiIe 'flUhi for i he m -)ct 1: 

sane flas teen puoilsfleu in me azeffe 01 mwa wflerem tfley too1 
- 	4 	- r - -r - 	 i-k, 	rirc 	 i-hi ct f T)-frcFrlr 

arbitrarily and unreasonably in sucli a manner so is to block the 

	

thc
-• --- 	----•--- ----.. -- ... 

post of Director in terms of ellgibIiitv and sealed their fate 

	

j,j 	iJiAiJ.is!iL .0 U 	 Ui. i7W ..LAJI VVIUkal iiis.' li.Ui. 
been availing for last 46 years since inception. (Annexure- 1) 

- 	- 	 Hi'ncc ibis 	inai annhLation. 
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P R A Y € R S 

Tnat. the Honbe Iribunal be pleased to declare that the Recruitment Rule 
- 	)flflt c1- 	hc 	id •  T -i 	f1 -t 	-bcct Ct 1 7 Oil fl( / 	r t'l I 	-C I lI- I 

-..-- F ---.- ' --------------- 1 - _ -----------. 
I 	• 	.. 	I 	 - 	1 	J. 	 I 	 . 	I aflCi voia-ao-Imn.o anu me responuents oc urecrect to review an mocjrv 

the Cer'rfl Baid 101 Workers Education (Thiedol ' Pecruitment Rifles 

)flt) for t-}' 	noci- of fliret-c.r 	lwr Hrc 	rP' 	nrc 	icic 1or 
-. 

r -- 	---------. ---------., .j-------.  . 	- 	------- . 	- -- 	 - 

promotion to the ost of Director from the feeder cadre of Addi. 

Dne.to1 'Zo2.d Director IL)eputET Direcoi in the bierirchv, in contormitv,  
T..1 -h i-k 	t- cc i ric- -r1 - - rriz Pu lc .-.f 1-kc 	I (ct- % ui - 

T 	th- HI He TriTpd he rliPlzPJ tt  direct the recment I-n i 
-----------.-- ---- _r. _.__ i 	1 	1iLY S.itis £I c&j. '.iU.i 	0txj 	1jU. .ji LJiL tL tii 

including the, post of Zonal Director in the light of the recommendations 

f the n v Sn h_rnmrni tI-ce 1 -)Q7 	hc heen mnernenteI n e;ze of 

2 



i.i'Ji, LiA UiA.Li w 	 b. 	JJw..iii 	v eLlA Ls.. iiAiUiii 	iL....ei 

to the pOSI of Additional Ofrector/Director in du.e course. 

f hp ;1ietin 
Li 

t11T tti,r ilf I' th wki.4 fb 	;ii i-e.iif z ain flA p il 	-li 	t'l-Jt. 

.ijIL1 Ui&u iiiity U,ixL IlL 4ii 

12ER~Ecdl.  4 -._ 

iiurmg penuen.v of the appilcttion, tPe dpplic4nt prtys for the hollowing 

interim relief: 

That the Hon ble Tribunal he pleased to stay the operation or the 

I11 	1?c-iif-nt 	fe-r t3, 	i- if hf f ii'i--r 	 Tfl 

.i.i_1..I 	 ...... 	 --- 	 ---- 
t4 13i iizU 4Jj  I, u'I.J. ci t.t 	I.l&Ji.t lAC 	 iII JJ.JLL& tYMJU Ui 	tiL 

outsider, other than the eIiihle departmental othcers from the feeder 

dre to the post of,  Director till the disposai of this application. 

That the Honh1e Tribunal be nipased to direct the resnondentc that the 

LL.ACI..'. JL 	 'i 	J.JiL ILILLL LL. 	LJI 	t L.1J. WI. I.L.. LL L1L..Z, Wi. 

consideration of the case of the applicant for providing relief as prayed 

o r. 

I...  

r- 
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An annficafiofi under Section 19 of the Administrative Tribunals Act. 19S5) 

• 	 OANo. 	 /t)flfl7 

/ 
BETWEEN; 

ShIl Debendra Nath Bore. 

• 	5/s- Sri R ll-nga Bore. 
vvorkmg as Zoriul Director,. 
',_CLLLLCLE 	t'CtA 	 LZ..C.L 

North Eastern Zone, 
t iwtL'tie'.i 	iUtJit,  ii%tI 	 Li]:3w, 

(1uwahati- h 
-- -----Applicant. 

-ANi) 

I 	 TLSS TT_S.-S.. 	C TS 	 -L.. 
•L. 	I1. 	jiWJiL Au 	Iiit, 

Represented by SecTetary tothe 
V CL ..t.LLLC.LLL 'JL .L.Li,..i.LCL, 

Ministry of Labour and Employment 
&21.i-j 	 T1t. 	I -1 clfli -I 

iUAALiL JflÜAI-...i Aui 	Vilii, iNV LJA-LiLi- £LAJVII. 

- 	1'L 	TT 	- 	fT 	1.- iiI: 	iium oI iuUj.d, 
i-cnid hv the Secretary In th 

Gov CIIUIieflt 01 inalit, 
A-irizfr17 .-f 	ii-r- 

Department of Expenditure. 	 40 

I 	TL- 

Central Board of Workers' Education, 
NT.. 	•i 	'- 	T__ 	7.T.. 1/ £AJ, £'UsJUi £'J. 	is4ti4i ziuuse, 

Man Singh Road, New 	eLhi- 110011. S  - 

& 	Thp I )ire1-c,r. 
• 	 LCflLrcii beam 01 Vv orKers taucauon, 

\T-i-- 	A-rri 	l\Irriii_ 	fl(fl 

iytthistry of Personnel, Public Grievances and Pensions, 
-.-T 	.- 	F.. 1--. 	 t5 -i-. • 	 ',uAiV 	. Aul 	ILCCL..LCL L 	I, 

North Block. New Dethi4 10001. 
.-L.i.-. 
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1' 	 1 ' 	 1 T 	 . 	 Tl I 	Pcd'./ d 
LILLZ, ityi7iltdu011 j, ]Thiuc u,i,uIi uit i 	 i't_ tUthtIit 1\t11C h.o'.3u lOi 

the post of Director, Central Board of Worker's Education, published in 
.i 	 1 	1 	1 	 1 	 1 
rri I 	 - t 11rt1 	 ', fti ')flth m1 ir n- iii- zf 1111 	iiif 	Cvv1 

	

1 	 1 	c .1 	 1 	fl' 	 f .1 	 • 	1 11 	1 	C 
oi me reveu tav scaies oi me cuare omcexs 01 mc .cfltrüi Doaru or 

Workers' Education CBWE) in terms of the recommendations made by 

the Pay Sub-Committee, Constituted by the Govt. of India. 

	

2, 	iuricdietion of the Trihirna1 

11,n n'n'nl'.,'.n'nl- .'lnrl.,peic 4-b., 4- i-ba 	tib-,&- rn, fl-tie 	f l-bc.  

	

Lit ..Lj.;F:.a_ ta.LLt 	 t;_tj..3.St_. 	 :.it. ;it OLt'jtt. i .alswi.t. iL 	 t.j.'jt,LLt.LiL.LiJ5; t, i- i L.a. 

within the j tidsdic lion of this Hort'bie Tribunal. 

mILsti3u. 

1 lie applicant. lurUier declares ifla t tflis appilca Uon is Illed wililin We 

limitation prescribed uncief ecflon- 21 of the Administrative Tribunals 

i-..)_/• 

iJ 

, 	•••,, 	 4-ti 	11 4.,-i £ILCLi Lilt C1p1.flLSLLLL .LO CiLIlL.CL 	,LLLa..LCL Ci.LL_t 	O&.Li._LL .0 	C,L1121.LCL& 

rights, protec tions and privileges as gunrmiteed under the Lons'titution 01 

india. 

4.2 That the applicant was initially appointed as Education Officer in the 

ii,frii 	icl if 	 11eflcll (C'TWtTTh cm (11 fl' lOW) 	11ilDfT11CiTt1iT 

I-----------------.1.- 	1---- - ----(c1-1c.iT1..------ ------- - ( Ile 	 i p1UiiA)LL 10 Lite. tJtUI OI L 	IWIL LItU 	tUiitUOil UflIi 	.e.i. 

29.01.199 and further, promoted as Reziona! Director w.e.f. 17.11.1993. 

Tc.r*1-I1-I1hT 1,113 XATA Q ii i-trthi 1-e' fl-ia 'ira cif 7rnil flraefei wi-iwli 

	

.---- 	 _•l• -----_.___.1-- - -------1_.__ 	-- 

	

'. 	r' 	Ub W.i. IJ.i •JW dflU 	prIseitL iie i W01uiLi1 db LA)ihU 

Director, CIWV, North iastern Zone, Guwahati. 	. 
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.{ • 	mL..i.. 	 LL,L £L 	 Lt. 
i.. i..' 	 '.ii.L*U. 	 )J. ,V.jiLiZ, 	 i, 	 U... 

alsoluie conirol of Goverrunent of India, Ivlinisuy of labous and 

..mpiovment arid the HQ of the board is at Nagpur The koard has at 

	

J 1(1 C.L I 	 ....-Z 
jU,isJii.CU. L/.0 	 it.A.2, iLU. iU 3L ifi 	UJ1AJ. 	 1iiU. £11 

Lie Cou.ntn-  which organize acUvhies relaiin to workers Education at 

Regional and Unit/t.nterprise/ Vifiage ieveis 

i1i.i.i.. 1L'. J LJit11 LJilL )iU, 	L/LiLL, 	 i.1/ 	IU.iti iiU.Li.i.Lli 

and Guwahiiti to monitor and supervise the framing activities of the 

Teional Threctnrates in their rpsrpctive zonec 

79- 	 T-- 	 . 
Ii.i. 	£LLi.CLLL L1Li.ii.U. 	Ji 	V 	 was 	i.LL1L jj 

March, 110 by the boara at Mtinibai It conaucts niihoruu level 

nrooi-ammec for the nominees of the Central Trade union organizations 

... 0—  
i.,.. i ,L1ZL 	 J.i1Z J.i., U.i. 	CCLJ L1.JLLLLU.L O F i. 	LLj)i.) Y 1LL.11Li. 

course of Education officers and refresher courses for Regional directors 

and Fdncation officers from time to time. 

A U -. 
U.L 	i. Ci.JLi.L 	1].L 1J 	CiLLLLLLC) CU. 	iLlj i.U. 

 

	

U. L U. L 	J. 

modern training all of international standard. 

Hoards training pmngrafnmnes cover workers from organized. 

L - 
iiLLLL. i 1J.J. CU. CA ILUL jJU..JLLi.LCL.L 	Li.'JI 	L t-.i Li.i  

/ 

S 	 Dub-i'eg1onai uuectorates. Selleuecl worisers are trameU at iceglonal 

Directorates. The offices conducts refresher courses for trainees, joint 

4.j 

 

44  
c..ai.a.,cLn..Ltca. 	ffl. 	L CtflU..LLCy 	1JCL JLLCLU.LV 	tiC V CAtfJ.LALCLL 1. 	i t JL CLLLLLLLCC; 

programmes for self generation funds. It also conUucts need based 

seminars. pro ramme on quality of life for workers, unit level classes. The 

n-C ) ,- 	Cr I 	.- 	-..n l- n-n 4.nr-,-rl.n-i-..n  
U. tA.'LZtL,tL 	..flLI'O t'.I. 	ttCtV f .. ,.LCtV C A..LLCL L&..J.L L .LL;L VVVZLX,.C.LO g  LCLLLLf a 

weaker sections and special seminars. 

Tt is specifically stated that almost 90% recurrin expenditure in the 

4-,-o.-.-.-,., e,l- •tl5.%453fl n.iIe 	 flts l..n-tPti't- -..n.,cs- .rn.-  i-iCr 4-I-in Cnn4..n1 	 n4 r.rn-nl,',s..n 
- 	 LC&aL ..LCCtLti. C.s-C LflZ.tLt, IC..L11 ;SI.t 	LLtC '._.t.LtLLCtJ. 	j1.tLts-i.iSVV 

r-,cflji- horn the Lentral Uov e.rnrnent. It is also statea that Lentral 

Government may after due appropriation made by the parliament by law 

JcL& 



.- ' 

L. 
• 	 ii UuZ& 	1LLi .W.4J: UJ 	A.0 	 i 	,wj.. J1 ii.LL.La 	L'\ IJI 

Cemral GovL may consider it necessarY 

-I-I 	 1 .1 	 1 , 	 rt. 	 • I n I 	 I 	 rflfls 

•i 	inai it is sLaLec LflL Lemra.i overaateflL rifEafiCial KUIeS ifl ShUn tri-  

particuLarly l'uie 149 (4) (1\/) states as follows: - 

• That all autonomous bodies which receives more than 5 0 % of 

i - 	irmr 	1-firi i-n +l 	fr-rii- ii trf_i-iii dwiili 

i 	_j__E 
jUEIIIUi 	Efll uIU CUijUiLi0iS .)i eL'vice Ui UteiI mpiuv es SO 

that by and large, the 17  are- 

ii-,i1r 	ii-rhln fc ti-c 	 fe iti-i1i 	cvrcr 

	

- 	 -,--•---- S_s_S_____ 

- - --------------- •-_- - .-' .- - I ---------- - -- 

	

Ui iii.piUvttS Lit 	hLfti UVI1jilIi1L 

	

-. 	l.L 	STft 	 •S 	 -J 
V iC 	 te.,s 	 5/ £I5JIt ,Jj 	CCI L I 	L&t.sIsI 

entra1 overnrnent to Lentral t5oaict ot YVoricerS tctucation wIiiCtt 

	

ceves more that 9fl% of the recurring p 	ndithr in the form of grants- 

i--_-. 	 L. 
iLLttiIt OL..JL5U.t 1.0liLLicLs 	tLLZ CsjAL 	 Ji. 	 iA-C 	L 	LLI_L L'C 

omparabie to tnost applica ie to smmar category or empLoyees m Ceritra 

• 	 (ovprrimpnt, Therefore it is ohligaforv on the part of the administration of 

-4 
' U V , 	1JL11 LLLt 	 J_L ClLU, 5V Ut 	.LJii V/I 	I'C V/I UjLII LL9/I'J V 	5J 

• 	
thtt by and large they are broadly comparable to those apphcahle to 

similar categorY of employees. 

TI- 	nes-t.-i--.-r.eS-#tI- 4-rs n,es+s-4-4es-ts i-,n-ves 	4-i-.. 	Unn-.r 	nil -sins..,- i-.ncres 
it 	jCL tLl.tCLt 	A/ jiLCLLLLSJ.i-j. £tC.LC LL55tL5 tLtC UVJCZLL.. £t.Li C513.  Ito LUCUs 

adopted the reconm'iend ion of Ceritrd Pv Commissions for 

Enhancement of rav and allowances of their employees, in the past. 

tintS rest 7.5-s. •i.. s-s ., ,s - .-1 .- strict es-n 

 

4 - 4s-sii .574 rcss 	-vs p5-4.-n-s --.1 Ivy et-., .-i- €5 -sp.s,IS-o,-tfl,es-t5 A -' I-i n-n 
4. 	55/ C V Cl. , U.LLC CS$.t4. 5LCLLOLSJ.LU 	.LV/LflJ 55 CIt AosLsa..cnj. 4_ti.. I_EtC I cT.;_n ULiLCILI_Eti L3.5JIL 	- 

• of the toarct. 

- 	 4.5 that unUer the normal set-up, the hierarchy ot cathed officers in the L VV L 

is as under: 	 •- 	 . 

LI 

/ 	 it4 	
7[cJi.. rsT'' 



ulp  

..)1 

0 

Lii 	 UiS/ Ly. L1ilWiS 

	

1 rs 	 - 
i.ioriii1 L'LLectori 

r.ctucttion Ulflcers pi) 

Education O.iIlcei:s 

	

A L TL. 	 rrnrc 	 rc 

Headquarter at Nagpur and there has been no Recruitment Rules for the 

said noct mThi 2006, This nost is in ,ci.ctnce sincp 1 959 and thp sarn has r --------.----------------- --------------- 

	

i......._ 	iL 	i,.,... 	 a 	.--...L -r A 
L'. JJ. JLiW L.LJLt ii J.L 	I 	01 A.Cli.LLLLJiLLA. 1JLi .. A'L L JLLI LLLL 

to time since inception except in rare cases through deputation due to non- 

aviiabilit of eligible dep,rtmenta1 cinclidate. A few examples of 
i-i 

j LLLI , vv 110 ii.i V iL.L i.L: POOL 'i L-W. iJi. Li ji.i  i w 	WJiii 

are shown below: 

Narn 

Z \ 	TL_ Af A 

Penod 

lfldI; iri!,l 

1976- i9O 
ion,- 1t-brn 
i YO..-iYJ 

I 9HS-1 99 

. 	 •cb1-i 1-1 C (iii,f; 	 -- 	 I Q.-i Q5h 

\ 	b1 1?.,f 	 iOQ 1O7 • 1 

\ 	 1 C. 	 0(1 1 1.. V A Ilm. 	 (1EI(1 

1 From the above it is dear that the post of Director was fil'ed up 

i4rpetually by promoting the above named departmental offlcers of the 

Iedpr eadrc In this pj -  it is rellevant in nini-inn hprp Ihaf thp 

iYJ .1Ici 	F'i1iiFt 	Jiii.LiFk 

very eiliciemly their duties and cespc.ns.bffluies. At present the said post of 

ebed 



1) 
S. 

	

L..... 1-.J. 	t...  
uii..  .:;ii V 3. 	 Uii.i. 	-i 	JUUiUit LFS,ib 

uue. 

4.7 Thai of laie in 2006, the GovL of india, Ministry of Laboui and. 

iin!oment has framed one Recruitment Rule for the post of Director and 

LSn.&LLLS.. LZI7 	 LZ.& LJ.. 	 S.t.L LLL?.A..Ltt .124 &4. kt LI 	 .S_LL LLS.. 

said KeCruiLmeflL KUICS IL lidS peen trovlaea rneraiia unaer OiWfln ii 

pertaining to "Method of recruitment", that the post will be fified up by 
/ I-t.nnc4-nv nfl .-]nnii l-.4--n,, I,,'luelnnr cI-.nr4- l-e,r-rn ,.eni-nnr4-I A. i.ncrnre]c 

	

LL:tLaL:i. / Li.tt7.LS_i. tLS. tat_ 1t&&L.i.L;L7L& \ L"S.-SJJ.Zj a.Ltt.;L Sr ZS.i.Li.L 	 SiLl. i . ni  

the crueria 01 eugwmw br me salu post, as given in comumn kL 01 inc 

ecrtutment rule, the specifications are as follows: 

"Officers under the central/state! UT Adnin. / Uñiver.sities/ 
Pjiieh 	hfiita/Piihi-ie Sie -cr 

• 	 (oveniinenL. 5 Liuioiv Or Autonontous orgaluzahons. 

• 	 J.-. i-\ 	 .,.-'.-3.., 	-. -__.___.i,S_.. \.i) L/ £ iSJLS.LLL3 	 'JIL IeSLLC1 L'i1 

with 2 years regular service in the posts in the pay scale of 

Rc. I t.41}0-450-2iL1)1)fJ. 

	

.-k 1 	 ... -L.. 	 .-.._..i.. ,.0 
• 	 iiJjVL.L .J )CL1 i.5s..LLi 7, iViC 11. LiL 	 LLL Lii 

Ic.s. iUUU1iUunu 

b) having 

ICC L.L'JLLS. fl LCt.J2LaL.Ct& L,LLLV CLO.L.V £LLLLL CL LLLV tacIt,.. 
I.. 	 ., 

n) i ears experience in roup A post or eqmvt1ent in cl 

responsiNe capacit belonging tq Al] Tndia/Central Services 

	

inst /C4,s4n fntrns,n.nn4- n i i4nn r 	r14flr 
L.S.7 •. CL ILLi. LCLS L S.JL CL LL....,L L'J.LLLSJ S.L LLL LLS. S••S. 

1n) practical and auxrumstrativ e experience in tne nelU ul 

training! educational/rural development/p]arming 

nrr,sl dSV%flSfl*%4. 4*5 • lS#l.(1*l €1151 ,s4-fle] -.,r-.-(,-s., ta rn-f-i I A i-sn _s-,, 15 
LLC. C' ;;fltcatt fli. Lit 5./LI LLL.LC2C; LCL1. WO I..4CO LV L/ W.t& L'C CL.Li. i....LL.LCLI. 

tcivantage; 

From above mentioned snecifications it is evident that a clear 

.i, it ,A44 -., ,- n-s.., n4- .n n4 	I i-c-v... 	n 4-k n/S.c 4- 

	

LLCtIcLa. I. S.tL C .LLCL- L'CCLZ. flLC..&C Li. 5./LIt LiLt C.'tW L.LL 3  -. it'. LiLt Lit Lii LLLt 	L5.jJ LILt 	S. 
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.31 LJLLo. Wi. 11L.i_L. tLiL'JittLbL Lii,.  UU17 j..is..i 

wiucli has been in practice for last 48 years since 1958. As per the 

t'isicn of the rpertiinien niip, 7iU 	fon.ciid. thc' nrnrnion.-d 

	

U.,. LitL 4.A.t.LFiAL LiCiii.4Lu 	 • Lute 

of Director have been blocked/sealed on IWO cou..nLs viz; - 

(a) the posi to be filled up 1w Lransfer/ transfer On deputation. 

(including shOrt term contract)! and 

(b 	rrdr ' 	 in f1* 	f Pc I dflfl..?fl fl(() . 
S.-., 	 '' 	

.t. 	...., 	 .,..._ .... 	..._ •..-...... .~ 	S.. 	 .. 

ts. j,iJU-1O,)UU as cjuoiecu avove. 

T . 	- 	.. .. 	.1 .  
ii is ftie'V tUit LU .U.ieituiUii ii'dI'z Liidi. LitIC is Ito J.iiiCi 311 L11t! 

departmental hierardw in the scales or Ks. 16,400-20,000 or Rs. 14,300- 

d11) iTi.11 +hi3 w'd c+ 	 fliietrvr which i mwf kiciw fh rc- cf 

'1 -.-.- ' D- 	1O' 	 / 	 1•, _. - 1__ 	1. 
tiiib L.iiC pdY bi.t&Ii Ji i'. 	U-j.)UU UJ t'tIbtUJ uii1. ii lb 

thererore clearly evident that the Recruitment rule 	for the post of 

Director has heei f rmula ted with the plimned motive and dear intention 

UI AjjLlUiii UAs 4Aepuu Li.i LCItL4U UiiiUt&ib iii it iuei tdA.ib LIULLL FIUiliUuiUit 

to the said post, which is a deviation from the existing practice of about 48 

i 	zreh flip imniioiiI rpc i npnf nilp mr i-hg nnf  of  flirpciiir - 	- — U ---- - 	- ---- 	i___ - -.- 

----£:. 	i__i .------- 	--- J ----- - 
iIUisbti'..L i 	t.idii.AS, tI UiUtU. U1UdLii mii, ULUW. ULC'.A UiU i-Ui-cl WI t Vi 

the principles of natural justice and hence liable to he teviewed! modified. 

copy o.t relevant pages ot tfle zettee 0! Indlia .tatedt 17.V4.0 

eontathing the impugned R!R aTe annexed hereto as Annexure- I. 

4, 	That the applicant begs to submit that It 15 well known to the respondents 

+h;f A, 'lli 10 c 	iFiii c i't 	i-ln(hncT 1Tii 	CilP
-
C 	tlffPt'(311t 

--- 

	

E.T).T4TT ..........._. 	.. .1---------  

'J i., Lit 13ibLti1)IU.LL tti U.1t i 	iitiliittitLitJiL) Ui. uitt d- 

:onm-iission, an. anomaly crept up since all the officers from the grade of 

fuiii 	1CP1' fT fliP LI'I1P lit 11 c1li' LtTPIP 1ii3eP(1 1i fliP 11C31IP 
................................ - r.....  

I --- - ----
d
-I_ 	 - 	T ..... 

ie h1 b. ILL UIiCI LU IIitUVC ute U W i bL 	 iiULuiitiiCS. Li-IC 	L. Vi iUtUcl 

f&1h f2eYb 



.-..- J-l-. 	 .11 	iL 
v.i..U. 	 .i. 	ii.iii 	i&.l 	LL 	3J7b.. 

recouuitendeci br upward. revis.ftin of the scales of the cadre officers of 

C iVVE i p fthm fh.nns of i-,diieaficrn Oifiet to I h nocf of I )irpeinr I.iiF the  

ii....-. 	L.-.... 
Li 	1 .jv'ii vj .Wii J13  

acii&ii me reconimeudatloils of all U.iose con wJLLees Lhus inakin, a 

'lie coannUtees. Ac cwh. the mi shc on he cadre officers of 

J; 	iv .AiiU. 	 i I -.iliJI 	ii.. 7 	L;V i il LL 

	

successive paY comnussion i.e. Y, 4 arid 	Lentral t'av L0n1n11SS1Oft 

a a 	fl-fl 	 .1 	 -a. r 	 • 	I fl 	 r, 	• 	 I 	 t • 	 I 	 • I 	 C ft  fl 	 iT 

.i nat me 	...er,.aat.j-ay L.omtIuSSi.Ofl r-erusea to cor&siaer rue case or 

officers on the plea that the CBWE being an autonomous organization.- it4 s 

1ThI7C ((1 not rC1T 	11TY Ilt 	11Ti.AT 	H 	 Pit7 
-'' 	 - 

,. 	,w-.fl. uI A 	1 	1 	1 	1 	1 	 • 1 

	

'uuz i0Ji C LtLI(J.ualJ.Ieb VVIULtI 	t.Up lu itbpct u 

officers of CBWIE at the time of imtlementa tion of the 2' Pay conmiission's 

has 	 ii ri ;miipn-  jr 	 iv in r.fp r.f ?1l ffi- 

(.1 	T 	1 
or mc ooiiru. 

The CBWE Officers Association persuaded the matter with the 

C4-  1 i,ciii 111Ci IT1Th. 71111flf (Ifl 	1V 	1(Th 	uhf 	fl., 
7 	... 	__i.......t4.7.7.4.L_7. 	L.---7..J ._. L_-j. •. 	7.fl.. 7. t.J. 7.7.L_•77_ 	7.. 7..:. 7. 	7.7. 4.7.4.:. 

rciIts whatsocvcr. 

Copy of letters dated 0601.04.- 03A11.06, 24.04.06 and 15.05.06 of 

.1C6TT 	mI'JP flff(TC L.ifl.Th addressed to T111Uh't  of 

r 	 1 T' 	-; 	 • 	• 	C T. 	1 	 1 1 
Livour iliU Si 1OLLbTh4 	r. o. inu.ia re 	 i&iOW ii, 

1 	-, 

Annexure ii Series. 

thai as per Kecru.11ment 1uie5 Of C Li VVE. Ifle post of tctucaUon Ohhicer as 

shown at the bottom of the above menfloneci hierarchY is only filled up by 

thc dircct 	
1 	 L 

I 	iLiLLiiii- .A.iA. iLLL UU.R.i. 	 LLL7.U.JL( LJLLILL.L 

Level of AcktitiOflal thxector are t.11ecI up t'y pro otion from me teeder 

cadres below. This nracflce has hepi, followed .ciflce incentiC)T1. whidi is also 

Di 
C 1 jC.Li £L %JL. U.,.0 .L'C....L t.A.L 	11.1. 	 004 

2Q t\JcCtk 1O(b/ 



1 	 flflA 	 £ 

	

i.i 	jj i, 	 is)i Ui t,sLi 
I  Of 

Non ble iriounal as Annexitre- ill. 

- - 	 . 	 I 	 I • 	.-- 	 .1 	 i 

ir I5ECQ tnar mns w)-onujttee constIn.iea r'y me toiira' ror 

recommendation of the pay-scales of the officers of the CBWE in fact 

ii cj-A the i -i.1r t.occ4 	 4p,r fk 	'cf J I IrIc1' ,II -I-h - 
.r 

1s. 51.U0-6700/- since the existing scale of paT of th Director is Rs. 3700- 

3iU9 1 _ it is- rele'ant to meion here that is per Certr1 Cnil ser'ices 

	

I'.'.t7iCci1 -rt7 Qidc,c 1 997 , 	.v-rcI- 	.f Pc 	7flfl_flflf I.. i-c lwci' 
---------- •• - i.-- • -->..................

yeor  

marked at SI. No.. 21 and also in post and grade of S-21 in the 1 schedule 

art 4 and the corresponding revised scale is Rs. 12000-375-16500. The 

constitinted IVT the riti iii fri- r 4iA and 

1 *1 	1 • 1 	• 	1 	1 	4 	i Fl 	P-, 	 lCtl ffr '- 
'iOpurxU 	fliflCi i.VitU ru( VI .'i'v ui rb. i U-i,u-O,JJ3 - .UU-O/ Uu rur 

-tJ.'icfl cor1esøOPtiut rvised scale is Ls 16400-450-20900' - lucl vouid 

1- 	icrlf j'-m 1 rc )7 rci n'irl Q7 i c c.iv crw 1iahcci J-hn the ---------.-.-.—. 	----------- 	bo' 
- 	I 	1 	(I(1/ 	1 	- 	1 	• 1 	1' 	• 

CX]STfli iC&iiC uS p'.r V1S(U P.iY illiCS iYi. EUt SUIPiiSiflgiY tflC OVI. OX 

india, MiaistTv of Labour and Em lovment have revised and allotted the 

-- 	-i i? 	I 	fl1LitIt'caflhi/_ 	! 1bt 	1- c± --  i-k-i fl-lcI 

1 	1 	f1 	EI 	 . 	.1 	1 	.. 	1 
vTO'zU I 	jnmCnua.ton or .uC 	.' -OflUTuUttL, .[tCii LIK .tUih.b aflU 

responsibilities of the rlst of Director remain unchan ed. But surprisingly 

roucwmacle Icvr i1ic -#r rt 	rr of  rcct •i offficers 	Il '-I 

I 	• 	cc. 	f\ 	T' 1 	•. 	 • 	 /P 	. 	1 
iiuucnoii omccr 	LUUCiUOfl omwr SCiCiiOTt rauc. i'j tcgioflai 

Director/Training Olficer/ iesearch officer! Mitor (4) 	Deputy 

Director / Zonal Director (5) Additional DLrector, in terms of the 
•_...1.  

r%.oiiLLILiil.PII WJt 

 

Of Li.t uLJ- unuIIILLtecoitsLiiwed.IJV the '..J V t. of £LtUId 

and thereby the present applicant and other strnitarly situited officers of 

the i1 hos bieert (1111 ,'-1 th L141i1f T C3 111T 

	

-.r 	'7 
	- 

	

iii_..__-_ 	1_ 	•1_ 	c...1--------- , .._ 	 1_ 
ILu.ILtit%.ttUf SUStS%.t.t Vy LLLC 	UU 	.L.LULU 	Uw.tCi. L" we 

3oarct. it would he evident from the recruitment rules arid the service 

ciHeif 	W1T' 9flflJ. fhlt flip .11ifl]1C;111f :1fl( ('lf}lPI (1r( - ep1C 'riiif frrIni . 	....-=--- ------- 

.1------------- 	 .. Eii _. ,•--1,.---- 
we 4uS Vi UUCdi1OI1 ViIiI_er u.W Ult: lLUz Vi A-U.dU.UiIcU iewr itcU C 

dc- )3arI\ 
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Coinuiissioii and no review for graltL of higher revised scale is nid.e by 

i} t ivt nf ncha Mincflv 	ahnir nd Tnrvn.PnF hij in iSOaiinr 
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py 	 4t. Jj. 	 i 	 i3 '_ 	Li. I Ile 

recowmejaon of Suh-coumiUee consdtuied, by the Govi. of Ijidia and 

as such muh higher revised scale of ls. 140O-5(0-224OO/- has been 

i. 	 di. 	 Ltgt'. 	4J t4JY aL-  

tue gracte ot u-hI ana theretv tue scale 01 L'jxector flas Wrnpect eigflt stage 

from the earlier existing scale. Which is not in conformity with the norms 
-4  

paY of the feeder cadres has not been reviewed by the Department in 

couforwiW with the review recommendatIon of ub-comniittee. since the 

L:o1/¼;Li.i 	¼9LA 	 £3Lg- 	 CW. i LiJ. 	LtL 	-L 	LLL.iijL.)LL) 'JL ii. 

ovt. of India 1  therefore the said respondent authorities are bound to keep 

mnformitv with th 	isNncT mls and rpernlations of the Central ------- 	--------------- --a-- 

...1 
iwitL I ies 

	

 JI 	iA 	 LL.&iJLi iJJ. iJ.& 

the question of a1lomnt of higher revised scale in a particular cadre or 

cadres, ut in the instant case the resnnndentc deiihratelv made a 

.-,,,. 1..  
..W.i g'JLi.i 	 L1) VV £WZ I 	 L 	 W .JLLi' 

tue. caUre ot Li]Iector t'v tfle (,ov 1. oX mUlL ivllIflStrV UI Ia Pour ilml 

Fmniovment. It is relevant to mention here that the SubCommittee 

•1.. (',rr4- eg, i-n,J,, .n 4,sn4- rnne1 .n,nnnrie3 I,ai,,si.  rn -sir esi Dr 
LA L' iiii .J if 	 A_i. Aci_LWLc.. L..... ALLLLLiA i_C...t Lii A. 

iUU-t'}UU/ (revisect ls. i,UU- U - VUUf -). but we i.Ovt. (A rnula 

Ministry of Labour and Fniplovment in fact allotted further higher scale of 

Dr 	000 )0fl 	'111'. I / 00(1 ')II(I Wi(1 /4 	 rnsir ,J 

ls. Ib4Uti-UU-ZZ4UU/ -. it is pertmellt to menìtion flere that rn the governmg 

body metin' held on 25 October. 2005 wherein a "draft recruitment 

1. cLLC 	CC L-CCLZ. ps:.;ca &'CSi_'a C LLLC'-....J if CLLULL17 Li----
..J 

 .LLJj 	 if 	 LLLC 	L 

oX iMrector, L PVV t. In tfle Vralt Kecriuunent Kule tue scale UI rav br tue 

post of Director was proposed to Rs l 400-500-22.400- and the post of 

i-_jI C._ ._,j. i.gCC L'CCiL Li. CCC iC.i. CC 	CLC-._ 

I U 

ic7k f 	
S 

---s5-- 
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-,L. 	C 
iiU.iiU. 

ti 	been prescribed by promotion from the feeder cadre of Additional 

Director with 3 years regniar service in the grade of Rs. i43(iO-4{J(t- 

.LLWi. bVLLILi, U) 	1'ii. Uii 	i.i4iUii. iJü 	1Jai,Liii, 

when we recruitment rule was published i.e we liii puned recruitment 

riiec ?UW. which is catted as the (entrat Hoard for workers diica1 -tnn 

• 	 ---.- 	 .L..... 	'flflL. 	 _-. 	--.- 
j 	iiWi'.LL I 	 J'JU UJ.... i .Li-.J L3Ut  

the post of UrrectoT by way of selection from the feeder cadre of 

Additional Thrector to the cadre of Director, In the Draft Recruitment 

._L 	 L,-... 	i-L.- 	-L 
JL 	 1 i'Lj. 	-'I 3. 	 .0 L't jj.L i 

_J 
01 Ks. 4,.DOU-i.JU-/UU/ - revisea KS. 14.UU-4UU-1,iUU/ -) MCI it was also 

irronosed that the sieciinn committee shall he formed for the nurnose of 

Liiiic. 	 It 	 01.  

following composition; - 

-. 	• 	'-• 	 - ,ecrtirv, WiifliSti vI LÜOOUT UÜ i-.mpioyrrmeri 	iiai1T1ian) 

Additional Secretarv, Ministry- of Labour and Emplornent 

- 
fl 	 .fll 	• 	 nfltt. rfl ,- 4 	4 

FiiI31D3i1L ..t5VVr, twieniDer). 

Labour and Employment Advisor. Mirdstrv of Labour and 

f 1).Aoni kc,.i' 
.--.• 

joint Secreaw in charge of CBWE (Member 

;13-1_ 
OU s 	 ,.ile dii Lii(Ai £'/ Fs 4.vkju. 'tVIUi& WLS IiluI1riL.&L 

tm, the Board, has itot been accepted by the Govt. of India, Ministry of 

Lahour and Empovnent for the reasons hest known to the authorities. 

LL 	i..AL. ------- r.4J----- L-L..------.- ----- 

	

U.ti. it 	tUii I KUii.,iitxt £Aj,t vVit., 3-Ui. LiLt 	Ui LJil.I.4JI 	titLt,& 

1;eeping in confornuty with the guideiiiies tnstnietiorts itim also in 

1informi.ty with the G F R Hut the said ciraif R R has not been taken into 

-_.-.-_i- _.-.i. 'fl(UL t. 	--J iji jU it. ji 	iUi 	JUU i Y ULii 

• 	 t'idB (tom 
- 	_ 	- 



lb 	5~ 

.LL&iU.iir iLi 	U,* 	iL 1ra.A 	i 	I 

, conlrarv U) ttie provision of GF1R as wei as contraly to Weretev&flL 

rr-v1cinrs nf (1 (RP' Riiks 17 

L.. LL.. 	 .L.. 	_.- 	c- 
LII UL,, 	LUU'JiI ii I, Liisi Ui. IAIiJJZ 1J1 'iAUtU ivLL 	SI It.tD 

revisect pay rules, i'7, more particularly in ietms ol icule! La Uxatlon 01 

ii pay in flip 	scip. U is twidd as fMkiwc — 

(A) 	in the case of all emloyees. - 
• An n-ne-tll i-ti- i-eu 	nni-nn Jifl nest- e'nnl- nf i-b€5 sac,' nnt, ,, 1-bei ecf,in- 

a. I 	 na.;. ;La2. 	 ., L t0a2 ;.a;5 't, j;..Z a. a.. 2Lt tCS a.a.a,.. tC:2La.. 	•LSL 	 An 	5 

scaie sflafl t,e aactea LOexis Liftg CLitOitflflCflLS ca tne employee; 

(ii) 	After the existing emoluments have been so increased, the ay shall 

ioi I-t.ct f s'oA - 	fh. ital 	ci 	- i-kci c i--ic.. ii.iv- • ke-utr,. I-h,i 

amount thus computed; 

Provhled that- 
1 • Tr 1 	 -1 	 1 	 1 

2 - 2i_P1 .Y 	t 	sme - 2e t31I  

	

SI ----------------------------- ------------------- 	- 

Uf1 S-L di, i.W jlV. oihliiJ.Pv, jI,si.t sti. üi jiüiuAiiI.W.I JI tii iy ic,iA 

scale; 
j this StflTLI111t f'i 	rtiTIhi sIt 1 	I1(I1iS +hxr +hi DflWtt11i11 cu 

- 	- - - 	 - 	 --------- 	 1l i ---------------------- 	- 	 - - - 	- 
±Vibti. 	 ut lfdy iicUt Ii I 	ct tit ihil,a.LL1IUILL Vi Ult 	tIe 

ProviUed further that- 

Whcurp in thu fi-ficn 	 PY c-f C 'lTt'l'ThWflt Sp1V1fli5 

- 	£. 	-_-._--- 	- 	.-L- 
11 LVVUi.t3 j.i..Y itt LLU.Ji. tutu. IVtU 	JiiL,LILLVa. 	 Lit sLLL 	ILLif, .t-.is. 

buicflea- ilial is to say, gets fixed in the revised scale a the same stage, by 

pay in the revised scale of such of these Government 'servants who are 

si1t1.VLLi4 )tV 	VVtLL Lia. LLLt WSLL LI 	I'a 	 iLl LLi' LAL,iLiL ~4 LuLia. 

silaiJ. be  steeped up to '  the sLage. where such bunching occuss, as under, by 

th 	-rnf -  iii inc, 	(s) in Ihp rPvI.sP(i s'i in Hip fiHc;wino tminnpr. 

I . . 	 ' n 1n. ,ntn,n.esnt c'rs..t rinta.' a--t..-i4zrner n.. ii 	 i-b 	t1t 	4- 	t?,a QUI ----- 
sta,e ilL the existing scale-by one nicreillent 

I - 	------------ --- - ••- ------ 	 -?-'--'- 



13 

iL th 
LFJ 	i. 	 UJi 	_LA )n1Y iJs)ilL LiL 	 ; LU. 

stage in the existing stage, ii there is bundiing beyond .he 81  iwe- 

hy fwn i nercrnnk 

• 	 ; ili* F' 	 -'- 

stage in the existhig scale, if there is b unchiiig beyond the 12th 

imyc'-hv 	incrc-mn1s 

if by stepping up of the pay as above,, the pay of a Government  

0— rnrc'ne c'rnin ñrh's'h 4c b-b 	fb'af thn 

- 	
.,.. 	

.S. Zs L 	•_ 	
.L 	•....t ). - 	.. fft_tt.Lt_ 	i ........L ,Z 	..bLS..t 4..... L .t_ 

singe in the revised scale at which the pay of a Goveraweni servant who 

was drawing pay at the next higher stages in the same existing scale is 

i'TT 	-'kc 111ffr all.qi1 	cci l- 	-ir It, fri il- 	wi-'rtt bt 	 ii- 

snort or trit or Mir lormeL 

n_.5-.5- i. - 	LL,.L 
I. :i,J 	 .irn) 

_ _;fl ,._.L - 
jji ii tI.i.JL 	 UL4%4 	JLLtfl eLt,.Lje 	 V i( t1LJ1Y 	iLL 	 LVCA'* 

one increment in the revised scale of pay for every three increments 

flch1iVp of f1 n1 .xn IneYPrnPnt ( if nvi in Hi pyitiny ccji f n;v 
....................  

ut in the instant case, it appears that the revised higher scale of the 

T.nn4-.nis 	, -'in i-.nn*i -ill ,s4-n,' -n ni 1.1, ,, n-i n -i,,, n-n --r. • r' ni -i 4-' nt, 	C D 1 	F 	•'t,n 
LJ. 	LLL, iLCL 	.iLL CLiLiL 	 CL LLCLLLLLI,L, iLL 	.LLiLLLL'.LL '.'L L'iLL.L'i I 'Ji LLL' 

fixatioli Rule of CCS (RP) Rules 1997 .b jumping over eight stage., when 

the permissible limit is maximum 3 stage/grade and as ,  a result basic pay 

IS,J1. 	.ALC 1jL'Oi. tJ.L L.iL CLLtL .L;.. 	taL;. CZL&CLL.._.-..-& .LL&LJ.LC LLLCLI.L 	10 ft Lt.JC&L 

viola iion of the rdeyani provisions. 

It is omtht to he mentioned here that in the "Draft Recruitment 

I).. In' nl.-.r,.el bni-n-..n i-be. i'.'u,n,.nI,cr n.r'ieltt ,-nn44r.v hniel ,- -i-i ') 10 
..t 	._.. 	.............St•y 	L. 	.L.._ ...L..0 	 -. 	..t 	..J._..t_. 

wherein the scale of the Additional Director itas been shown as ls. 14,300-

400-th,,300/-. but unfortunately the scale of other feeder cadres includin 

q 	 f A .-jjFj1 d fliw'irfor 	-i-rif i-'i"n 	ri.' 	H1i 41-i-,- 	4-bk -• Jr................... . - - . 	. 	...a 	.. 	- . 	. _ . 	....a 	2J... ....... 1.-S 

original application for the reasc'ns best known to Lite auihorliy. 
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UjIi.: Liit 1' 	iUi.isIit,  

enciosect as Annexut'e- IV, 

4.12 Thai ii is stated thai the revised scale of oay which is allotted, to the cadre 

of Director i.e. Rs. 1400-500-22.40011- by the Govt. of Jidia. Ministr of - 

T ., l,n,,r nnCl n,nint z,,nn4- mu +b.. 	.,llhnn 	f 1,1 bnr flS71L'(III cm1 n c 

not in conforniitv with the existing scale of pay of the feeder cadre officers 

of the C1iWt, and as a result a wide gap has now been created Lw the 

rat net-n Cl pn 4-c' eletfl') r4-r,-.i-.n 4- -n li-tn nn 	t'F.n. ni-i i -rn 	c 4-h€ nab4- ,.4 T'- int'l-v r ti ,- 4-h 

the feeder cadre pw structure of the officers of the respondent depirtment 

and as a result. avenue of Dromotion from the feeder cadre. pay strtfcture. 

-Vt •_V__V•Jt
____it__•••_---------------------- -.'.-..--.--.. 

Director is now permanently blocked by the. responcte:nL authority in view 

of the publication of imuned arbitrary recruitment rule 2006 for the rost 

- i -i'c. 	i 1 fc i c. cc i r 	 i- k 1 	4 f 	- k.i s. ic -rç it. 	t 	i c n 	 i 

the recruftmertt rule 2006 for providing promotioii fron the cadre of 

Additional t)nector or,  from any other feeder cate lggorr of officers The 

i-I iL ')flhu( Cr  ri.Cl iircIc,1' rc.tc'I- 1-i i - c.n - l i c,tr-c-iri 	A i -lcict 

fltflCt 	i 	ii 	1'; 	 .i 	 • 	I :1 	 1' is ngmv aroirrarr unreasortaoie auci u:nran' anti me same i opposed 

to vuhhc 3olic The recruitment rule is unDrecedeneci recruitment ...uie 

4--pe It -rr. Ii'c117lt1crr 	4-ni i- 	cd-p-fl Iic.rn ike. .uClrc. 	.c --.-. 	 - 	-'- V 	 - 

 vfl'u: 
 

tcicii nonal. umj:ecror to me caw:e or 	ector or rrom any outer reectec 

aLeer as such the imDen ued recruitment rule 201J6 is lucthlv arbitrarv.  

C. 	ri -i Ic it c,*'t. &c:cA If, 	4 -t. 1 Ic 	I 	*ci ci Ft i-h I- tcc.4' 	letrt 	i-i 

- 	1 	C.t:f5F C 	.1 	.C1. 	 1 	1 1 	• 	1 
suiu.i -iu PLUC 6.iAAj .or Ific U,z,i 01 ijIFCCT0I iii 'L,yii i fliWI(. ti L 	t 

aside and quashed. - 

413 lEhat it is stated that even in the recent pas the post of t)ircctor Itas been 

ffllpij iir from th (cir etoci -rv of Acidii -icimil Dircthr 1w Ihe (wI of - 

i s.aniy tti- 	iit 	iaUyLiiSi Uji LILL iiU 	L\,i 	it.si UI 

tciarci as ior example1  Sftri t.A. uha'an was appointed as U rector iroar  



I) 

- 	 JI 	tLJiLi L/L'. 	UL iiJi Lia. Ui,.A 	 aJi 	 Y 

wars IrOM 1992 to 2000, as such the feeder category officers working in 

the CAfE cannot be treated as meiunt4e for pronotion to the cadre of 

T..J... 	 c... 
i1 

7 	 i...-. 
V 	j 	 iii 	 j,."'V 	L'.iI 	 ii • Liii'..' wl. 	jjjVsV..1. 

Director on deputtUon basis since 2002. But in view of the impugned 

recruitment rule 21)Uô. nOw Ijiere is no scope on the part of the feeder 

i.iJi1..i! L. 	i3ii 	iJ 	.Vi.kiL 
U_ iLii 

ipp01 rurntv ci vi omonon to tue cauxe or Duector v nun is ternwnentl 

cpaed. by thp ipsnondpnt departhwnt in a most irnreasonahie and 

	

L;jLaL V L-ta LLL 	 Ui. 	LaL 	 i11.. 	£1JL  

experienced officers on the line are available in the department itself. But 

even then the resriondent dpnartmpnt with an niterior motive and in 

	

..4 	 .-.--i 

	

. a 	sLiS. 	 LLL 	s. - 	a Z... sa 	.! L'  
- 	.5 	0 

aJOo witnout i¼eepmg am vi o ision or oppolturntli ena oung rue eligible 

feeder ateorv officers for consideraticm of their promotion to the cadre 

-3 

	

LLs-..L .i u. I 	Uas LL 	1J1 ?IAi. 	/i iii.. j 	Ls.i. 	. 	 .LIL ..'... 	J LOU 

his service prospect is concerned in view of the arbitniry and 

ujeonable reiuitmènt nile. It is needless to memion here that the 

	

1 	LLU..5 A.iA 	I 	54.ii. 	J A. 	-L 	L1-i!J.jL.I 	.A.tLLi.LAA iJA.'LL 

nU in Uue course it time scile is reviewed timen cletmitely ne will be eflg:it7ie 

for nromotion to the cadre of Director hut so long this arbitrary 

'iCis-. 	 SJ a-s,'-.e,n 	,-es •c. 	 ,.. 	•.... 	,.. 	•i.. 

	

A. 	...;Js.: 	i-I..flC.A.0 	LU..: 	2.JAf C J2.5 a.LC JCZL A. 	I ;..rZC CA..LL_Ct1.L. 

- to get tnv considerition for promoüorm mt tny point of time to the post of 

Director. En the comoefltng cticumstances the applicant has no other  

01tC U ,..- 'Li  

	

.1. It-it LAC a at,tAa.sc;-z. 1...-... tCt.A.LL.. 	C.CJ s-ic tALC 

arDltr4iV reaufluwut ruie tiUb for tue post , ol L)iIectvr. 

• 1 	'T,TA 1T 	,.iie 	1 	 . 	1 	i 

	

±.L± jiLtiL tV\ii.tUWJ.V i.IIC ...1YYL COILbUTU.U.0 i.i YUut.%-,fliflUUt- lU U 	Veiji !i'/ 

ard the said committee made an in depth sucl in respect of the vav scales, 

- 	rcci rw 	 L11pi i 	ei 	1j'7oc1 cAt the (1itli- Tbci 

• 	,c 	• 	.1 	1Ct 	. 	. 	ci 	 C 	TTTT 
nuuUee 1irt.r cxaiiinhin tue uiuelent i.isptSb Ox tuC SCI\ICCS t..i 

3 

7\J&tk (h c 
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L1 
Ji iJ iti 	LiAUi1 	Ji 	iULii.Ji, 	4 iA 1 

report on 	the 	pay 	scalesf  service condflions and Allied mMters of 

pnic,vc of ( 	nfrit 	Linard für wnrkrc 	iiii'.iliün 	in Fhir rrürf. i hp 

- .1.- 	-L 	 . 	.c 
LisiA: 	 1i 	y.i j 	AWL'i r-. 	- Ji ii 

W410-290)0 br. Laucatton officers of UbWt 	on tue hasps 01 4tfl 

ri-rrmmpninn 	sc sücoechvl 	iicnnn1ino hiohr sk mr nihcr 

-.. 	.-.0 	 .L-- 	.% 
; iii: iiiU' 	Ji LJIiJi '.ii UL 	L1iZ,. 	 U 	 Uii' 

macte it 	tn-ia! reconimenclarions in respect of tne officers of 'LiV\ft as 

chnw hprmnidr. 

51 	Nanw of th r)c)st! Pay 	Scii Pay 	Scai 	1np1nwnthflcrn 	of 

o. existuig i 	I 	 I 	I 	I 

	

recommenaeu 	recorumcrLaea. scale 
(R 	' liv 	r;v 	Qub- 

- V 

conunittee 
1i?'UiQQ7\ 

I. 	i tUuction otilcer 1 550(J-9000 000-13500 	1 Ni1 

iir_iri 	ifc..r lfl flflI1_1 	)1U1 	iI1 

(eiectiongracte) 1.U,UJU  
r 	- . c 	rü 

-J. 	ri.L.LiL 	 -WL 
-i'rrü i. 	nü 

L'L.. 

and others 'iOOOO  
- 	l^ 	 ci mr.ct 

ActcUtiofliti Lijrector' .W,UUV- 	j,,4Uii-tj A)UU 	INn 

5..2OO 

184OO-22400 we.f. 

-1 
Jj. 	LLJjLULLi.A- .L77/ 1, 	 iI.1L.AJ 

Annexure- V 

4.13 The_it the Sub-committee stucucu in details the comparative pay structures 

of various departments comparaTble to that of CBWE and found that 

i -  11_iL) t-)mL) i_if crc_iHim t-f fb riric+c i_if P4_i_irifirm 	fri Fkc 

..-'I-iTArr 	.1 	- 	1 	 1 	1 	.1 	.1 	- 	1 	- 1 	* 	I 	• 	/ 	*1 
\L VY L UIiil 	iL(, fl t1 t 	ILI..I Lt&lIL WJY lii Lfl%. 11%.It1(LU piit (i judi 

departments. But after the2'" CPC's recommendation the Education 

LI 

/ 

r\O/l ,%-tA 	Jaf tdb 
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I 	
' 	

-- L ...L 	 •___1•_ 
Ji -._L i. 	VVLi 	 i 	 i1. 	i r-,. 	- jiy 	 jj 

m tie other cteparRnems were giveii the scales rangwg from Es. 400-900/-

anci above and From ihat noint of Hmp onward. f he ar naipc started 

I'ttAfl.2 	_ 
VVILLLLI 	Jii.W( 	il ,iLi 	LiV 	 '.n  
Accordingly, the corresponding revised scale granted to tile Educa Uon 

(Fiiers of (iW after the ,th  ( JJC was Rs 5i)fl-fl)flfl!-. whhh oiiühF to 

	

.. 	L (i%( -1 r2 =twi I. 	 i--. ._i-_.i-- 	Al.  
9 	1 i)i1 i. 3,JV - i,.J'RJj 	VVii 	 W 	i15i 	Fi-iUiiLiL. t 

such, having found theft claims to be genuine and rational, the Sub- 

Committee recommended a higher fitments and to grant the scale of Rs 
oro i 	i-,. -i 	 r-r- 	a va LL 	.&LCiJ3.JL 	/jiLL 	CLV.4. 	 iLiV 

otner omcers up to the category 01 L)irector in UbVV1 as shown in the table 

in the above rnerthoneparagiaph. 

Copy of comparative statement of pay scales is annexed hereto as 

411I That sitrnricinoiv. the recnondent aiihnriFie.c while consderIno' ihe -sih- 
-- i.----------------- 

-LJ 
LLL 	 iJ)1 L 	 ii j 	;iiiiL 	iJi, i-iL 	 j. LiL 

of Direcior only Ln a selective nuanner atict lrnpienietfled the revised scale oi 

14flh11-?74ifl/- we I 	as reomrnended.. hIf jtYflOTed the 

a.... 	 ,.4 -ii ,1....... 	-: - 

	

.JJ 	iL.Z L 	 Lu 	 .... 	 L.. 

the cadre of Educatiri Officer up to the cadre of Additional Director, thus 

ieavincr the anomalies iinattendd in resnect of all the nosts ecephng for 

	

- 	 Ti-  
LL 	 .Jj. 	•,. 	iuJjV iu...A. 	L  

position that when a- pay comniittees report is considered, it has to he 

acted upon in whole but iit the instant case, the respondents acted upon the 
.- --'-.-.- 	4..- 	'S 	 •-S.4_4-.. 	i- 	-' 

	

i-iL L 	LLCI.J. LtILLLJ. 	LL1 	} LLLL. 	) Q. 	LiLWCLL 

incumbent in a solitary post i.e. the Director and denying the same benefit 

to - others. Snch acts of the respondents are discniniinatorv. maiafid. 

......-L..... 

 

of A-1...  
L&s.LiA1 .i L15J. iI 	, .L iV 	'J. fJI £L 	 1 	Lui4 	L- 	LIS. .LJ 

the Consurution of incua and op1obeci to the prmcnnes of naruxai m5tice 

tt4 	Xi & f 
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j_i_i_,, 	F'Y-o' 	IiL 	Ii.,3. 

authorlues in a picl to appolnt person of their owi -t choice to the post of 

)pch-r and fr o-i him fat henpfits nroceeded in a nlanned manner and in - 	c------ 

" 
	;-ii. Y ,_*.iL  

oiiicers in W next - below cactres 	revsecI and far below the scale ol 

Uirector.which t'c deihprap and rvirf of the conspiracy The responaent 

1. 
iLiLiLy 	 L' y iAAL&VUUt-L!ib t4 

!.ecrmunent flUes tor the post of L)irector (Annexure- 1) in ZUUb wflerem 

they took the imrpvispd nay scalps of the officers below the Th)St of Thrector 

L 1*1  _LL ) 	(.1 ILLLLLLj. )Ij 	 L.J ji,jLL Ii. 	LJC.j. L l.. 'JLILLL , LII L&j IUI Ij. ',..LI V 

for being considered for the post of Director in ierrns of eligibility and 

sealed their fate permanently for rromotion to the post of Director which 
TL..... i_ 	 C 	i 	iQ 	 D. LIILLI 	 CI Cij.Li 	I'J. ICI,) I 	J 	CILZ 	L 	LI  '-F' IIJii. 	I.UJiJ.L 	 LILC 

respondents imrnaged to seclude the post of Director from the hierarchy by 

pychiding all tienarthiental officers in the hierarchy from being eligible for 

.i. 	 ..-...-.. .-. 
zCLL.L 1J0Z, I 	 L-ILLiZ5, 	 L.I 	 J .1 L LI 	I .i It LLJL 	U.LI 

onpose..1 to the eiementar rmcipies of service iurisvruuence 

41 That the app'icant. most respectfi.diy begs to submit that as pei the existing 

ictie owe on .tol last - \ ear3 the oltRers in the cidi.e 01 Additional 

	

c r 	ka 	 1r,i i- k ................................ 0 	•--- i: - • -  -- 	-- 	-.-"-. 

Director which is the basic principle of the "Doctrine of legitimate 

expectation. But in the instant case, the respondents have framed the rules 

citli 	tnn -r ci 	c -r 4iii-icl- ' 	 -c' i 	 ,c*-e l-r fii. irc.4- 

I.  7. 	• 	 .1 	r 	• 	t 	.1 	1 	1 cii Li11ictor di rm. CO,t ul tile Liepaltiflciltiu OiL1LCI, In InC iUiai(flY. 

In Jal Ram Sharma -Vs- Jammu Development Authority (1996) 9 

crr 'n dl -i 	'I-L c1- C'.--t 	i,L- *l 	ricrlt ic-i 	irin c-hf 

regular appointee over the right of a deputatiordst and has even observed 

that to promote a deputaticthist ignoring a regular appointee is illegal and 

11 	Tfl_4 l 	tC 11r 	'TIUi 	1W 11 	1 11 	Ti tIlCI iiTi+ 1C - 

W CLI v fl1..I i ti it .1 b L%JflItI Ii. Li U1LUJIIL1'.Jr iiJZ I 1i1 t 111. 

I 

aJ f?b1D __ 
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1( 
ii cU. iii.i.4i 	 .3 U.,3.. 	 Z' 	 , 

no& only the officer of the next below cadre in the hierarchy has been 

rpnriVPal of his leo irnife figh k nmmnHnn n he cadre of l}irecior hiil 

Edu.catio.n officer to their respe.cUve higher posts have been put to a hail. 

As  R. finding no other aiternativ the applicant is approaching 

T------- 	 ... 	 t 	 .. ..L-... 	.. .. .. 

	

Li 	.iIi I'JL 	 LLi.Jj., L iiA i.iU.ULL 1i5i& 	.&L( If. JZ a ilL 
LLU 

case tot the i-ion Pie inL7unai to rntertere with and to protect the rignts and 

interect of the anplwarit iirecfing the resperndent to TPV1PW/OT modify 

.......i 	.--. 

	

.Lrc...L W.LLLLLL.. I 	L'.'. ..i... 	 Ji. 1 	0, LyLJicwi.  

for promotion to the post of Director from the feeder cadre i.e. the cadre of 

Addi. T)irpctor/ Zonal Thrpctor/Dermtv Director etc. - ---------------,_------- 	-- 

4.20 That it is stated that the applicant is one of the members of CBWE officers 
-4 17 .  

- ... . 

I 	.. 

ror rtvieW or toe pay •scue 01 roe oirtc&s ill terro 01 recommena.ii non or me 

hwinmittee t.opstituteCI h the Govt of India for remo\ al 0.1 anomai in 

t 	td-tyc.rd ,J vt 	,fl . 	tr* mc.rd4r.ti c.r. fb.i 
---.'.--, ..-. - ........... 1•........ 1.-.,- .................................... 

flotir.ent of higher revise scale which is now under consideration of the 

Ministry of Labour arid Emvio ment Govt of India has ot a dired 

ri n (I A 7 -h 	c. flI i c.c ir.I% Psi . 	I *11 ti 	I 	icr 	*.r.c i c,I fl 	r-c,r kt ................. j.................... 

the feeder cadre officers serving in the grade cf Additionai 

Director/Devu T  Director/Zonal Director, as because in terms of the 

	

I .-I1l r.ps-* i 	ru Ic. ')fl1i 	(s .p1 rc. cffh. 	u - i ic 	cs Ibc.* 
-.5-s

—.........................--................5-.-- ....... 

(1 	 -L .. 	1 
• LI1C iCLw... 01 i.\. 10. fu ),u-hU,th.JVj - or iL tire zcUC Oi ISS. .i±,.)VU-UU- iC',')'-iJf - 

with requisite experience of 2/3 years regular service in the grade as such 

u'c.uTcerl zr'ic. isz uc.y imwb c.ror . -sr fib rruumrb.c. i-sf 

promotion to the uidxe of Director. Hence the pplicarkt in the iistant csc 

is also praying for a direction upon the respondents to gant higher revised 

	

i-ps tkc. 	ievrsf nd cstbc.r c 	Luriu cif-ji 	'- 	.fr 

,TbTATT 	 . 	.cs 	. . 	. 	.. 	1 	TT 	f .1 

	

JyloreLveJ. LflLC ib i 	jec.WC provii.tOIi us s..0iUwfl II '31 t[R 

tctec- ?Iaik 1 
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• 	
UI 	 Lil 	 jj j- . •  

450 	or iii tile scaje ol pay ol Ns. i4.iUU-4iU-1,3OU/- EiavLn 

Master Decee with reciulsite experience shall he eligible for consideration 
...L...... LUI 	 "; ui. uul L LV Ui 	tUiL 	1-/kL"Wl Uy 	tjj Li Lii, 

scale is one of the relevant factor for deierjìjjijno eltgibiJitv for the ost of 

Director. Hence the applicant chimed grant of higher revised scale In terms 

	

...0 jL.. ....L 	 t..it... 
Jy ULLT vv L. 'i iJ.ttLi.. 

te iT statesi tnat inc 1res1aent of the Utticers Association repeatecuv 

approached the Authorities for giant. of higher revised scale hut to no 
4.i.t. 

42! Ti 	 hat lut !-hc 	 lhp 	 ?Jc ') 	ic 

ctfl UiU)Jt 1U1l%.ttU tu 	itaiil tnt oTiffit,5 01 tnt contcuts Jar,eo U' trW 

aptllcant In the instant Criiml Armlicaflon i.e. rearding the uuestion of 
tTt 	L- 7T47 	4k 	t71'i 11 	 I 

down iii GeneriI Firin-n:ial Iu1es as I odica &d in the preceeding paragraphs. 

therefore the Hon ble Court would be pleased to direct the resDondeni No. 
rs 	ic 	 c.t- ijd-  ---•" ..........-.-• -- .................. 

• 	. 	 I 	•l 	•I 	. I recruim-ient ruje IJUO, incucan.ng as to wnemer me aroresaia recruitment 

rule is made in conforrnnv with the G.F.E as well as the tniideiines and 

	

cc-j Ic,- 	t7 3Tkc. (l-,t4 r Tr,-1 c. Ierc 	iitr iu U.c TI('PT .S... :.r  ............................ 

for proper adjudication of the case of the applicant.. 

IL is specifically stated that the aforesaid impugned recruitment 
................--......... 

I. 	..l 	1 	• 	( T 	• . 	f T. 	1 1L-TV1 T VViULOUt C01t,LLUIIEiOI& YVIL.I1 \JUV I.. IJI ilithiL IYLULW,LIV Lfr.I £II1Ia I11L%A JJ.J1 I. iLl 

other words, it can ri htiv he said that the imuned recruitment rule 2006 

ii-  fr,,c-4 i-mi- 4 	-r.cy 	 .-i- thc. 

U i.s re(vunt to irieritioii here th1it thure is no cogent reason to 

	

exclude the mode of recruitment for the iost of Director by way of 	- 

hcIr 	i 	11I rrb1uimnn- rnacnn fi, avrLiAn H-ir, cicr h1 c' ------- 	-- 	—'- ------- 	--- 
I 	• 	.1 	•-i. 	1. 	. 	•1 	t 	1 	 1 	• 	.1 

	

U.CLLwLCittnj OLL.il.ÜLS vVOiui 	111 itu iCeuLi tiie having giu:11I.seu 

I 

ri 

7ehQ.dia 	f?c 
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IiiL 	jiL sii2 I 	L4IV._ 	 iJi 	 UI 

promoLion to Lihe cadre of Dtredor in iae due cousse. The unpugned 

recr11iTent rie has confined reiiiitrnnf fn the nost n )irctor by way of 

C.t 

	

jIIi-I UI uy VVA 	UI iJj2,I.I UI 	 iIUIL. 	ULit 	LiIUi UI 

respondenLs i uthoriLy is highly ujiseasonb1e1 usifa i f  llegai, arbitrary and 

also offends the Article 14 of the Constitution of Lndia moreover it will 

. 	 4.... 	IL... 	 .....J 

situatect otticeTs ot the LbWL. More so when the departmental otticers 

worldii in the feedtr cadre have all along been found fit and eligible for 

4- 4-1-. -.....4. .-.0 	 .-...-'1.. 	 ....4. 4.L 

stage by framing arbitrary recruitment rule 2006 is opposed to public policy 

aiid on that score alone the imimned .recruithient rule 2OhJñ is liable to he 

.. 	 ...i.r.... 

1. 	T1-i- j, fkc 	ehz -ne-1ei 	in,crr-c 	izF-c4 	fk T-hi'lc ('rirt la 

1 	1 	 • .1 	 - 	• 	• 	•1 	 -i 	t 	1 	t 

LU (u1tL LflL IJUTh.tCILt7 W fltiflt LI1C I.t.TU1WLeI1L IUIC ii.uLbfl 

the pnt of Pire tor ncorpOit1P PeCe"arv r°vision of Pab1IP tIe 

	

c--- 	 i- 

1 	(T,. 	• 	• 	1 
piumUU.on 1tJ uk (.n.Lr UI 	 in Lu(: (UUIbC. 

A 	 i-'•-- 	--.-.'.l- 	.-. * ....... 4- 	1-. 	-.L..-1 	 i.-*l-.* 
j. 	 k4-''" 	jLI 	i-... 	'.1 IhLLLcII 4k't'-' JJIL UL 

ty. The name and particulars of the officers whom the representative capaci  

ar,rylicant rnrsnted are furnished in detail in Amwxure- VII. 

Detail particulars of the officers whom represented by the present 

4,24  Thf t1- 	iCi-un 	i-d 	4- 

& Grounds for relief (s) with legal vrovisions: 

I 	T11T 

 

111' 	ryiiifrccrit *'iit 1I11Ih hhas hS11 fY1C 1T 	 ef 

1 	.1 	• 	Pr, 	1 	T 1 	-1 	T\1Tt 

	

\..LtIiI ',....LVIJ DUTVICCti k (VItU 	JIY J IU1(Z, .Li7J  

instructions and also without proper/ valid approval of the Central Govi. 

.scdk Icrb 

- 
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LU- _U.JU li.A2, 	L...ii 	 i1i 	i'..U. 	v 	 Ji. 

reievant povls!on 01 (ri< of tile Lenirat (ovL. iii as much as tile 

r'niitrnent ine ?()flhi has nol heen franwci in coninrmiFv wifh Upnfirifl 

ci' 	11.. 	 eric -- c.r 	-iA bc. cralp ciird1A -sr. 

or s.rrector IS Ui Violanort or JUIC 01 n.xanon P°'- iii 	-L' i'1) 

Rifies 1997 luvIierebv the revlsed scale of the Director has been sflov n eitht 

lP 	riiir 	!nO pcak. M 1?TT ri 
-........................- ' --------- 

nianrn'.r with arl iAterior motive to deny trte promotional benefit to the 

applicant and other feeder cadre offlcers. 

	

54 	rc'r Lhin we jniou"neu reu WUiieI1L ruje IiOo nas aci.'erset' ehet Leo tile 

servce nrocnpct/nromotion prospect of the anplicant and other cirmiarly 

11 	 l.-. 
Dii. i.LCL lt,. LA1D .V I UAiL 	Lii. ,.C1 W 	ii. IJ.CLJ. Cl. iLi 	.i3JDD CLLLi..i. LLiJ Lii' 

applicant. 

Tnr that the i -ii,ii mci recruitment rule 200h ic unreasonable. arbitrary. 

- 	.l... - 	- 	- 4 	 .i-1 	• i-i., -L -' 	.1 -' 	- 	- 	I 
LD LLJ 	 .LLJ]CLL CC 	i,.iL L4.LC .., i,C.l. . 	 L I'LLUZ M. 

tne (.entrai i..iovt. as lain clown in GFR and as Such the recni tnierit rule 

21106 is liable to he set aside and onashed. 	- 

	

5.6 	For that there is no provision in the arbitrar recruitment: rule for 

if -r% -irvn i-il-  TiTmrbFiriri lm+ fbp -cic--hr 	fcn-rri Dicrib1 rfr £w tb 

cr\. 	• 	1 .1 	- 	I 	- 	I 	Pftz 	1- 1 	• 	I .0 01 i)iIiCwi, iS SUn ti iinpugrtu rciuna1it fl.1LC ni 1b,ii1Oi( tO 

set aside and, quashed. 

	

.i 	tor tflat me applicant being rn the post ot Lonal L)irector, is entitledt for 

vn-nrnoton to the nost of Director as Ter the hierarchy of nrornotion in due 

LLLD. 

	

5.8 	For that, the applicant is the legitimate expectant in his terms for the post 

of cadre post of Director as has been foilttpd for last 4 years since 

-a 

• .Wtt f 0)O' 
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RW.eio.r Lne post of iiirector in 2t)Ub maKJIg Uie post earmrIed. br 

- outsiders/strangers at the cost of departmental officers in the flierarchy in 

the 	rnc't.nIse nt, 	.111 bnri 4-iec 	tz ; In In 	r*nnc, 4 rl gsrt ncr 	b'n 
Ct.. ._._._ 	t........_.. - 2..-  

feconmLenaauon ol' the sub-corn ilUce for upward revision of the scales of 

C131AIi officers accepted the recommendation only in respect of-the post of 

.. -  
-..........'! .......—..$. -.- '-,. 	....-.. L.._- -......-. ' S.--- '.'•.S'_ 	•.J_S_.-. S_ - 	.5_S •_'.S.'. 5.5.5•_ 	 '_ 	- 

• 	 iwtUOfl onicer to acu. UitecLOr aenoerLtiv in order w creaL a wiue 

- 	 a•p dilfërnce of pay scale of officers in the next below cadres with that of 

r 1 - 1 	 -i- 	 jl f,-1t7 	 7jfl 

S 	 . . — 	 ' J.'" ----------- 

I 	 ..t 	 I-s 	 sI 	 . 	/S•• 	j 

j-UflCIC .i-• inu it or me orsnmuno.n or incua 	. 

t 	 -_ 	.-------.-.---.-' 	..S...______ •_ __. 	------- ' 	 .. .j  

.ii 	.Ur UdL 	Uit I 	ili.tiii. 	ULik,riLie 	UbjU1lLiV 	UUJit. ut 

discriminated lower scales of the departmental officers in the feeder cadre 

;n 'ii Frmnent ,imi pyeuii,dd thom frini iirinnntinil fr tb 	nf 
.-- -------------- i------------ 	• 1 

I- 
------- uy i.iiiiiiii 	.Lie 1y.tUiiWUUii wLtii& iLL.Jru.iiely il Li 	L1i.&Iit',L 

recruibr cut nths, 2006 for the post of Director in a planned maimer which 

_fl/ 	cip1i1y,.ihi 	iv;fd i 	Lfid iinfir ii-hiFrirv nd 	,r-ri h flip 

ti Itct.'ãj...ti. 

	

'.tJ b V fl La 	 LS2.L 	L.LLLb 

de.putationist by ignoring a regular appointee, is fflegd and an aim-twist 

to nepotism. This Principle, applies in the instant case also which the 

n_f . 	n 	fir 	rn rr flu fi 

ci 	t1t. thc rpc 	dcrts 	thtwjtips. v th'ir iipc ---------------------------------------------------------- 

',' 	'  
Cciu&C i. 	or LIIELLLOr j.uLu flC ,w.awai mti_it' 01 pO,i iii UIL 

os u, itrodudnq new niode or recruitment and crieru of pay sciles 

S 	 in the isolated recruitment rules of Director in a manner so as to exclude 

.1 	1 	• 	I 	1 	• 	• 	E 	1 	1 	• 	1 	1 	1 
tflC U9hILIILCflL&11 r UJLL1 ilp 	Ltt.tS$ ifl U ICU.I C1t.UC 111 l jirincct iiflLL 

40 
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i1ier personal choice and W11IJIi.S which is opposed. to all concerns of 

ervice j arisrudence. 

5.14 For that by jntroducin , the arbitrary and ifie at provisions in respect of 

iuiez,, 2006 for the Director, Lht retxindents have blocked the entire chain 

of promotion from the reiechve feeder cadres below and sealed the 

(iV_iI 4 
.- ...___..____i i____ -.5 _-_-s_-.-.. --.. Z5_. 	5.... 	...... •_ 	5_•_-_t_.._s-.5.. 5.. 	._....S_._.. ... 	s,.... 	 .... I.._ 	._. 

piatmed, motivated, uiiftr and illegal maimer. 

Iltilt LLLt. 	 u1ffCt ULUL 

 

	

.1. 	1 	1 	1 	• 	1 	fl 	.1 
rkiiti (Xfl.iUtU Liii LILC iitcLuc 

avaijable to and there is no 5thcr aitemathre remedy than to file this 

7, 	Matbi nn nrpviniiciv flkd nr npndiio wilk a-nv nIh'r CtmrL 

..,.41- n... .4 n,,I ,,..esr 3-1-1,3-  
C.. --.LL_CCSLL £L&1. L.LttC.S. 	_LCLLCL.i.t 	LLLCL. .LLC £LCL't.Z LL;Ji - .LC .LSJL.tQ.Lb .i_LLCS.L rr' 	 r 	F 

Wr cippilutuon.. 	it ietition or mt helore. any Lourt or any otfler Autnonty 

or any other Bench of the Trffiunal re ardinp the suhiect matter of this 

	

TA113- )fl41"t' 	 LI,43- 4.' IflI41s,5 

before any oj them. 

TI 	11 	'i suni rim 

Under the facts and curcumnsidlices sLaeU auve, tile appilcarit xw.mtfly 

- 	i-h -  -ur T rhiri h 	1ad f-n 	nif- f'1 - i InrLHc_itir.n •.H fnr H,p 

..._.._..,L. .,r L 	 .,__....._._i... i.. iJ__.....,.,.. 	s. 	 L,. 
iA...t i.'s jLC '..I4bC c&iLi.i 	 W L& 	j].II.&exLLo J oj.iij' iUZ,c itb 

why the rdllef (s) sought for in this application shall iot be granted and on 

r1 flip renrd irci .iff-pr 1pirino-  fh 	'Hi nn 	iflP or ('11ZPC 
S - - - -- -- - - - 	.- - -- -_ I 	•- 
L _..i........__ L.5.5_L_..._____.__J  LiictL 	 ikL.. L' 	W 6.ucuu, itt WLiUWiiLg iCiiti\S). 

A 	fl.i 	-( a ioAc awl 



'L1. 	 L.. 	 . 	 L1... 	 n....1.. 

2t)Ut ioi:.We post 01 Virecior put.;isheo on i.7.04.Uo \nnexure-E) is ii.ieo,al 

ncj v ii-h-iniHc, Anti Ih re 	lw 1iiripd In rviw mi mUri1v 

IL.. 	 Q...i £......  

200ó for he post of Direcior[ncorpora ting therein the. provisions for 

oromotion to [he post of Director from the feeder cadre of Ackll. 

iiPij 	 L/i.LU)if L' Jty 	 iii iL I I.i'Ii, LU L.JiiLiiiL 

with the g-uideiiines. instructions, Rules of the Central Government. 

.2TliaL the Hon'hie Tribunal be iileased to direct the respondents to 

m1rhment tne ie ise va scale toi. all cadres helcw the cost of L)irectoi 

rc.c4 cd 7r.til flrc -r.&' in 01. l-ki- c.c i-ha 
.. 	 s..... r

.,. 

of the pay Sub-Committee, 1997 as has been implemented in case of 

Director, in order to enable the applicant to avail the promotional benefit 

i•. : b.O 	 i 	-..-. 	 / fl 	 . --• 
--'..- ",./ 	 ........... 

C1-t e.f fkj 	 - 

_.r .......... .............................................................. 

Trimna may deem fit and proper. 

TL 

L'iirrne pemieilCy 01 the aunucanon me ipn.ant tra S roT the toliowlm 

intprirn rphpf: - 

9.1 	That the HonThie Tribunal he pleased to stay the operation of the 
mc.cl Phnt P-nlciz £-yr tkr, rcc- ef 	.-t.-ir I 	mvir_TT' -1-- 	r- 

..-, rs4 A 	I . 	 1 pmnsneu 	., .t-*.uo dIlU rcstrii 	rcjurtunis horn ilppornng inv 

)u1c1er, oilier than Inc eJ.nhle ctnartmental offit..ers from the teedei 

in fh y,ricf M 	 fill ti 	-i-c.l 	f!-rC 	rlicficm 

fiw Hi;rhlp TrihintI lip id f tirp the 	 prs fh.i flip 

...L... 	 .. 	L.... 	L.. 	... iL... 	 .i. 
,iiiLi i. 	.7. , 	k.JA ...ii. iI.Li. 	7.01 
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1\jJjj 	 ff1 
WJix..Lit4 ct Liii LiUWI, jL LLL 	 iiti Oozifti. Ji 	'3iI tj LLLLI'.jit, 

North Easterii Zone, Housefed complex, near Last Gate, Dispui, 

-. IM -O-- h- 	ie -'n -  ii t1-p i - iinf w 	d 1?reur 	}pr&'i 

LLL A. 	L..L 	 i. 	 1 	 L 	 .-_-- 	- 
Liia titt 	c&eilLtIi 	flhctLi LiL i 	 .L i.0 ± ciit U LU ia.. cilif U Lt U) my 

ktiowiedge and. those made n Para rah S are ru.e to my legal advice and. 

!-LIVP nct iinnrecpd riv 	f' 

And. 1. si!g ]is vfriiicaUon cm this the 4I1 day of March 2007. 
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Sejurate l'agiiig is given to this I'art in order that it may he 11cd as a p -;1tc compilation 
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PART U—Sedioii 3—Sub.scction (i) 

t1T ±itqit 	( 	 il 1l-.fT ) 3t 	3Tf1rrft ( iw rr 	'iw-i 	i 

m ftiI i 3rf 	tt 'rctf 	rtnutui i1R ?zm (f 	wulivi vrt 
• 

General Statutory Rules (lncludihg Orders, Bye-laws etc. ula general character) issucd by the f1inilic ;I Ilic 

Gtivcrnment of India (otlierthan)lMidis(ry ulDcfcncc) and by the Central 6u thoriIics (oilier ihaii tie 

	

• 	
Ajinis(ra(ions of Union Territories) 
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M1NLfltV OF 1..&11OUIt ANI) Em'l_oyMEr(r 
Ncw 4D1ti,thC 2 1st Aptil, 2006 

G.S.R 96.—in cxcrciscof the powers coidrj)Jy Lite proviso (0 atic1e309 of the Constitution, the Prcsut 

hcry makes the foliwing rules regulating the mcthod'3oCflIitIttCIt and condition of scMcc 
to the post of Duet 

for Workers Educaon Namely :- 
Y 1. Short title and cu inincnccmc.nt—,(l)TItC It a)bccalhed the Ceiiiral Board for \Voikcrs Education (Dtrc'.' 

Rruitincn( Ruk.s. 2006' 	 . 

• 	(2) Flicy shall conic into luiec on the tl..lc itl (licii iiistillt illitli its liii 	)Ilu,.il ( ,.tiCltC 

Numhier cii rosts.—'Iltc nUIubcr olihic 531(1 P0lS, its ctassiltcItit)II .iiid the eilc oh •Y ;itticlictl Ilictt' - 

be as specified in cotwiuis 2 to 401 the sckc.du'Ic i,.iiIt) 1IiiIICXtl 
llte met_hod of iccruiuflcilt to t,hc suit,! pos, .ij;c liinil i1uahi ic;iIiolIS and outer iilIUcI iciat 111j thicicRi sIt. 

as spccified in colwruts 5-14 of the said chicdiiIc. 
DisqtaliflCaUOt1.—N0POu1. 

(a) who has entered into o contracted a marriage with a person luiving a spouse living or 
•(b) who, having a spouse 1vin,' has cntcrcd into or contracted a utarrige with any pci 

¼ 

shalt be eligible for the said post: 
Provided that the Central Govcnuncnjay. if satisfied tli;it such mnarrIlgC is pernussibhc under the personal 

applicable to such person and the other party to the iut.rriagc and that tlicrc arc oilier grou:ids for so doing. exempt 
person from the opccation of this rule. 

Powcr 
o rc.IaL—Vv"hertthC Cciitrat Govenunclttis of the opiltioll that it is nccess.t1y or expedient so lu. 

- may, by order. for reasons lobe recorded iitWti1ttg relax any ol the provisions of these rules with respect to iiiy cli 

category' of persons. 	. 
.6.. S av hng.__Notliing in these ru1c hall affect re;crvatiol%S. retixatiolt ol AC mutt and other 1014CC' 

required to be provided for the Scheduled Casus.the SchcdlCdTElbt, ilte otltcr Backward Ctasscs. Ex.ScrvI 
and other special c.atcgorics ofperson.s in accordaitC with tltc orders siid by the Central Govcrfllttcflt front tIIItC to 

 

inthi.s regard. 	 S 	- 

- 	 • 	 --5-- 	 ------------------'----'•.--- 



0151111 loll with UPSC 
not required 

0 	
• 	 UINA RA:.i 

'11F3-' 	 Prin4ci' tiy iiia ?\Illucr, (yj. of In*ii* I'gcii. I(ui,  
and 	 I uIiIuihti Ity Li.CoflLtUIiC( olli  

12 
'.Ti insfcr/Transfcr on Deputation 

 

(ii. :luding short-term contract) 	O(flccs under the Cenrai/SIaie/UTAdmn./Univcrsiucsi'RccgniJ Ie.cea:cli 
iiistitucfPublic Sector Undcrtakings/Scini Govcmniitcnt Stattiiorv of 
Autonomous Orgaitisations 
() (1) Holding an.iioi,ous posts on regular bisis or 
(ii) with 2 years' regular service in the iosts in the pay scale ofRs. I (.it()—t o 
21XYJO; 

S 	 (iii) with 3 years, regular service in the posts in the PY  scac ofR. 1 4.3on-4(k 

18300; and 
0. 	 (b) having 

() Masters Degree uroiii a recognized University and cquivaicnt 
15 years experience in Group 'A' post or cquiv.dent in a responsible c:ipa.ai\ 

belonging to All India/Central Services and CentraL/State Govcriiinciit of 
Autonomous Institutions. 

Pracucal and administr•itivc cxjriciicc in the held cftrainingJcttic;itiuit;t. 
niral dcvc1opzncnL/pliiiiii iig developinctit in tabour.rcatcd issues t ould be ii 
added advantage.. 

— 

If a Seiecuon Cuintiiitiee exists, vitat 	 Circumstances iii which Union Public Service 
is its. oinposition 	 Coiitiuissioii is ni be consulted iii 

rcii tiitlliCiit 
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• SChEDULE 
ECRUI1MENT RULES FOR TUE POSTOFDIRCTOR CENThAL BOARD FORWORKERS' EI$UCATIO.4 

Nal c of 	No. of posts Classiuicauon 	Scale of pay 	Whctlier 	Whether bciicft Age limit fo 
the 'ost 	 sctcction by 	of added ycirs of direct rccruitlucilt 

gncritorsckYiioit- service admissible 
ciii scitiorily or under Rule 40 of 
N0I1-SCICCnOII 	CcdCivilScrvicc 

	

• 	 1)051 	 (Pension) Rules, 
1972 

2 	 3 	 4 	 5 6 	 / 

.LD itor 	I 	Group 'A' 	r. lS4)O-500- 	Nut applicable 	Yes 	Not apiilic..ibic 
Non-Minisicn;l 2.244)3 

Udu .,tionul uiid ullici till  iiliciitiuiis 	\Viii:lfici 	.iiiil cdiit..itiiii.ii 
rcqii rod for dircct iecnhits 	1ii;thli.ituiis 	ltli.ki liii tiiiC 

0. 	 Icciilils siit iilpi 	iii tiicc;ise iii 

:i 	., 	 111t1111ilctc 

8 

l'Iot applicable 	 t'ii .iiicatih 

I 'Ci 11)1.1 Ui Ii iit,.ii iiiii 

to 
t'Joi tji1iIiit'i 

4cif .ii t)f1C.itilIlliClil. 	\'i'iictfti.i by 	 ii 	k ii' 	Iioi iiilllii.Iil Iiy (ICJIIII.IiiIilI 

t)IiOIL/t.))'iJcjllll;Itlt>li/ 	 ti:1atiliiiiii lii 

abu j)IiOit iiud perccutagc of 
pos:: to be Ill CII hi various 
mcii iIIS 
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CBWE OFFICERS' ASSOCIATION 'k 
Regd. No. HO. 3.9116 

President 	
Date 

Sri P L ChakIabot1Y 

	

	
1a 	1 	31 5 679 

U 
Vice President 	 - 	 - Sn k M Sahni 

Sn R K Pant 	 SeCFLa1Y 
Miflktf\ of Labour &. Employifleflt 

Vice President 	
(3ovcntn11i of_lnd:i 

Sri J P Phogat 

General Secretary 

R J Wankhede Respected sir. 

Secretary 	 the outset 'r 
on behalf of CBWE Officers 

Sn P Muhy 

	

	 Association wish you and the members of NoW family a 

very happy and prosperous New Year. 

Secretary 	 . Sir, ve do express our heartfelt irafltude to your kindselt 
Sn Puneel Gautam 	 . 	. 	 . . . . 	 - tur taking a bold rnitiative for the removal ot injustice 

ntiicted upon the Officers of the Board for the last 45 

Treasurer 	 vears. Nevertheless for last four months prucesSing of 

Sri S K Roy 	 fiks w the matter of anomaly in pay scales ha5 been very 
slow and as a matter of fact no concrete reSUlt has come 

Executive Members 	
OUt tifl date 

Sri J. K. Singh Ma we appeal to your good self for your personaL 
intcrentiOfl in the matter to settle the ISSUC at the 

Sn S P. More 	 earliest 
i 'k.gt .&.cJa1 477. 

Sri S N Hyder 	
(1 

Sri Aodul Salam 	 Sincerely Yours 	 . . 
-S 	 U 

( 

— 	R I. £haKrib.ostiL_--.-.-. 
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Regd No. HO. 3-9116 

President 	 Ref 	 Date 	4'................. 
Sri R L. Chakiaborty 

1C) 	 Fax: 0 11 23736011 
Vice President 	 Sri J P. Singh 
Sri R K Pant 	 Additional Secretary 

Ministry of Labour & Employment, 

Vice President 	
Government of india. 

Sri J P Phogat 
Respected Su, 

General Secretary 	At the outset I, on behalf of CBWE Officers' 
R. J. Wankhede 	 Association wish ywi and the members of your family a 

very happy and prosperous New Year. 
Secretary 	 - 
S ri P M h 	

Sir, we do express our heantelt gratitude to your kindseif 
fbi taking a bold initiative for the removal of injustice 
mflicted upon the Officers of the Board for last 45 years. 

Secretary 	 Nevertheless for last four months processing of files in 
Sri Puneet Gautam 	 thc mattcr of anomaly in pay scales has been vary slow 

and as a matter of fact no concrete result has come out 
Treasurer 	 till date. 

Sri S. K. Rob' 	 May we appeal to your good self for your personal 
intervention in the matter to settle the issue at the 

Executive Members 	earliest. 
Sn J. K. Singh 

Sri S. P. More 

Sri S. N. Hyder 

Sincerely Yours, 
Sri Abdul Saam 	

(R.L.Chaaboy) 



-- To. 
Presidert \1 	STh'i 

Mr i 	L. Chakraboy 
\1in,si 	1 Lain & Emplomcnt 
(Jocirumi'ii ollndia 

Vice Pré 	t sjde Shram Shakli Biia ar. 
Mr Mathew George Rati 
Mr, Domni Mathew '_DClhiI 

E3\J!t:_23 35 5,7) 

Gen. Secretary Sub * 	Remci'. a] 	cii ' 	f'a 	.AnonJ 	ot 	Central 	boatct 	lot 	\\ui  keis 	Ldi'ii 
Mr. R. J. Wankhede Of'flc.er 	aiosc' Out of' implementation of 51  C' PC 	in the l3oaid 

Uespectei Sir. 
Treasurer Al the outsel 	c 	hank 'ou icr 'UI kind ciide 	or 	n cci tic lhe pa 	aumat vir. P. K Moon CB\E 	OflrccN 	iroe 	out 	cii' the 	impIementan 	cii' 	" 	('P(' 	in 	th' 	Bid nh hea 	hcait 	e note. that \\ 	ari 	en i 	iec 	e  
xecutive Member's - 

rq;!rding 	sei(!en)en( 	cii' Pa 	.uiomal 	In 	this 	rc\l 	\\ c 	001(1 	likc 	jil mci ifl 
'Ar. N. S. Singh 

that 	ailer 	the 	inipincril at ion 	of' 	the 	.1' 	( 	P (. 	R.'poui . 	 c 	req Ilc\L 't 	k' 

'Ar. R. K. Pant 
impro cment 	in 	crm 	and 	conditions 	ol 	(RW 	Oi1cc's 	pa' 	Witch 	i as perpetuainni) snncc 	('PC' 	But \Our Qood OtI'ice ad 	d 	 'i ilic 

"Ar. S. K. Roy process 	br 	5" 	('['C 	The 	51h  ('PC . 	Si raiizhia  	rdUe(j  	I  	COnSidCr 	ihc'   c_ 
\Ar. R. S. Ja 

 
mwal ('BWI:  	OITIcer\  	cea.ins  	I)e.fli.  	autonomous  	erLanh/aI   an  	thL'  	:ifloiiniI  	'.1 ii  - 

perpeltiarr.n 	' en 	i('i 	I () 	eals 	of' IfltpleflK'fl(ti IOn 	cu' iti. 	5' 	(i'( 	tL'I 	in 	he Board 

The pi ores in espect of removal cii' Pa anomak as ,lureeJ h An in;,: 
('onlmn(ee dal COnSI iluted b the N1inistr 111in hund( hc 	 m 'ned to ih' incIi 
suned 

With renards 

\ours lailliluJf 

tiOfl 

.. 
I)irector. CBWE. Ion tnforniation and necessIrv a0 on 

 u 
 p leas e. 	616 

RI. Uiakrahortv 

Presiden' 
C.Lw.E cffcr" t'.sociatio -u 

eq" 'vc & 	cc'r,rzed, 
43, 	' D 	Fcad 

'- :t-2O 

Registered Office: Indian Institute of Workers Education, Shramik Shikshan Bhavan, 
.BS Marg, Kurla (W), Mumbai-400 070 Tel. 26500861/26503532 E-mail cbwe_oacrediffmaiI.com 

1~`O\ 
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CBWE OFFICERS ASSOCIATION 
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 43, arat cose Road, <olkata - 100 020) 
G S's OFFICE S S. hawan. L Li Sastri Marg Kurla (West), Mumbai - /0 

.  

Ref. No 	 Date 15052006 

Respected Sarini Saheb, 

At the outset, we would like to express our gratitude to you and 

to other Officers of MOL&E who have equivocally supported the genuine cause 

t of the cadre of Education Officers of CBWE and took initiative to remove the long 

pending injustice inflicted upon the aforesaid cadre. At the creation of the posts 

Sri P. M Menon, ICS, Union Labour Secretary and Chairman of CBWE fixed the 

Pay Scale of Education Officers and Regional Directors taking conscious 

decision in the Board in 1958 after analyzing duties, responsibilities, educational 

qualifications and selection procedure for the posts 

During 2i  CPC trie Education Officers and Regional Directors became the victim 

of down gradation due to anomalous litment in the corresponding pay scale. The 

Board's employees were not treated as government employees and did not come 

under the terms and reference of 2, V. 41h & 5m C P.Cs because of 

Autonomous nature of the Organization. Several attempts were made by the 

Board and by the Ministry for last forty years to remove the anomaly but without 

any concrete outcome. 

The Union Labour Secretary was kinO enough to set up a Pay Sub Committee 

But the recommendations of the said Committee were not implemented even 

after a favourable verdict by Hort'ble CAT of Mumbai Bench in 20C1 advising 

Ministry to take a final decision within four months The Association did not move 

for contempt because of assurance given by the administration that juslice would 

be removed in no time 

The vertical as well as horizontal relativity in the pay structure of CI3WE Officers 

has been affected after successive Pay Commissions, But after implementation 

of 51h  CPC it took worst shape coiling for immedial.e attention The senor of'fcers 

in the Ministry equvocaIty fl the uigent need for restoration of status of E 0 S 

what Iney used to enloy during creation of me posts by giving fitment in 
appropriate pay scale to remce anomaly 

Once again we appeal to your wisdom for your personal intervention on the 

matter to settle the issue at your earliest 

With kinc regards 

To 
Sri 1< M Sahri 
Union Labour 
Secretary 
Shram Shakti Bhawan 
New Delh 

Yours sincerely 

R L. Chakrahorty) 

President 

Pidr.t 

Eegist'I 	cc:çiuzd 
43, Sar" ' r fload 
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	 RECRUITMENT  

Sr. Name of the Post Scale of Pay Whether Age limit Educational and other qualifica- 

No. - selection for direct lions required for direct recruitment. 
post or recruitment 
non- Whether age & educational 

selection qualifications for direct recruitment 
post will apply in case of recruitment by 

promotion 

T 2 3 4 5 6 

G HO Uf.A Rs.10,000- Selection - - 
Additional Director 325-15.200 Post 

2 Financial Adviser Rs10,000- Selection 40Years A) Essential  
(As already appro- 325 - 15,200 Post. Chartered / Cost 	Accountarcy 
ved by Ministry of from the Institute recognisedby the 
Labour vide letter Government of India or MBA with 
No. A-12018/1/99 speciatisation in Finance or 
ESA(WE) 	dated M.Com.with 1st Class and 5 years 
29/0512001) experience 	in 	a 	supervisory 

capacity dealing with Financial 
Management, Accounting. Auditing 
etc. in Central Govt. or Public Sector 
Undertaking / Autonomous Body. 

Knowledge in Computerised 
Accounting. 

Experience in Computer 	Aided 
MIS. 
B) Not Applicable 

3 (a) Deputy Director Rs. 8,000- Selection - - 
(Administration) 275 - 13,500 Post 
(Education) 
(Training) 
(Head Quarter) 

(b) Zonal Director 
(East. West. 
North, South) 

RULES 

Period of Method of recruit- In case of vacancies filled by II a Departmental Appointing 
Probation ment i.e whether by promotion] deputation. Promotion Commi- Authority 

if any direct recruitment or grade/sources from which nee exists for recru- 
by promotion or by promotions/ deputations are itment by promo- 
deputation and per- to be made lion, composition 
centage of vacan- thereof/Selection 
cies to be filled by Committee 	for 
the various modes Direct Recruitment. 

7 8 9 10 11 

- By 	Promotion Promotion: Deputy Director with Chairman, Joint Govtof 
failing 	which 	by 5 years regular service in the Secretary, Ministry India, 
,cleputaficrvy grade. of Labour, Director Ministry of 

,Deputation : Officer in the samq Labour 
'grade / pay scale under CentraI 
State Gøvemment and having 
yeais,Experlence In the field 
'cfucatlorVRuraI 	 '" Deve1omeriy 

2 Years in By 	Promotion Promotion : Accounts Officer of Chairman, Joint Govt. of 
case of failing 	which 	by the CBWE with 8 years regular Secretary. Ministry India, 
Direct deputation failing service in the grade possessing at of Labour, Finan- Ministry of 
Recruitment both 	by 	direct least a degree of a recognised cial 	Adviser, Labour. 

recruitment. University.  Ministry of Labour, 
Director. 

Deputation 	Officer holding 
analogous post or Accounts 
Officer from organised Audit and 
Accounts Department in the grade 
of Rs.8,000-13.500 with 5 years 
experience. 

By promotion Promotion 	Regional Director / Chairman. Joint Chairman 
Research Otlicer/ Training Ott icer/ Secretary. Ministry 

W with 5 years regular and of Labour. Director 
inuous service in the grade. 

1 	 21 
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Sr. tofthpost Scale of Pay Whether Age limit Educational and other qualufica: 

No. - selection for direct lions required for direct recruitment. 
posi Or recruitment 

non- Whether age & educational 
selection qualifications for direct recruitmonl 

poSi will apply in case of recruitment by 
prOrniolio(l 

T 2 3 4 5 6 

GROUPB 
4 i) Regional Director Rs.6500-200- Selection - - 

10500 Post 

iu)TrainingOtficer Rs.6500-200- Selection - - 

10500 Post 

iii)Researct'uOflicer Rs.6500-200- Selection - - 
10500 Post 

5 Commercial Artist Rs.6500-200- - Not excee- A)Essentia!: 
(As already appro- 10500 ding 	30 u) 	A 	degree 	or 	diploma 	in 
ved by Ministry of yeirS commercuil art of a recognuise(J 
Labour vide letter institute. 
No. A.12018/1199• ii) 	At 	least five 	years practical 
ESA 	(WE) 	dl. experience in figure drawing, 
25.9.2002) caricature drawing and lettering. 

Preference 	to 	candidates 
having experience of 	art work 
in 	pictorial 	charts, graphs, 
flash cards, flannel graphs and 
other 	audio 	visual etc. in an 
educational 	institute 	or 	an 
advertising agency or Govt. 
Department 	or 	any othei 
recognised Institution. 

Desirable 	i 	Knowledge 	of 
typography. 

B) 	 - 

€ E(jitor As 6500 Not Fxcee A) Essential 
200-10500 dunnj 	35 Gn;urlivate 	of 	rei;oqnue.&l 

years University 

Period of Method of recruit- In case of vacancies filled by If a Departmentat Appointing 
Probation ment i.e whether by promotion] depufafion, Promotion Commi- Authority 

if any direct recruitment or grade/sources from which t tee exists for reerli- 
by promotion or by promotions/ deputations are ilment by promo- 
deputation and per- to be made lion, composition 
centage of vacan- thereof/Selection 
cies to be fulled by Committee 	for 
the various modes Direct Recruitment. 

7 8 9 10 11 

- By Promotion By promotion from among eligible Chairman. Chairman 
Education Officers (SG) Joint Secretary/ 

Director. Ministry 
of Labour, Director 

2 Years Direct Recruitment Not appplicable Chairman, Chairman 
Joint Secretary/ 
Director. Ministry 
of Labour. Director 

2 Years Direct Recruitment Not ApplicoOlo Chairman,Joint Chairman 
Secret or y/Dire 
clot, 	Ministry 	of 
l.abour, Dincfpr - 	- 

22 	 23 



s. me of tiost scale of Pay Whether Age limit Educational and other qualifica- 

selection for direct tiOnS required for direct recruitment.  
No. 

post or recruitment 
non- Whether age & educational 

selection qualifications for direct recruitment 

post will apply in caie of recruitment by 
promotion 

T 2 3 4 5 6 

Degree / equivalent Diploma in 
Journalism from a recognised 
University. 

At feast 5 years experience in 
Journalism preferably in Labour 
Journalism 	with 	a 	good 
command over English. Hindi 
Language. 

Knowledge / skills of Computet 
operation / application 

Desirable 
Knowledge about 	designing 
and layout in Magazines. 

Proven ability as an 	author / 
writer in the form of publications 
i.e. Book, article, paper etc. on 
Labour and workers education 
subjects. 

B) - 

7 Librarian Rs.6500-200- Selection Not excee- A) Essential: 

10500 Post ding 	30 Second Class Master's Degree 
years of recognised University in Arts. 

Science or its equivalent. 

Degree or equivalent Diploma in 
Library Science of recognised 
University or Institute. 

Minimum 5 years experience in 
a responsible capacity in a 
library of repute. 

Literacy in Information Tech' 
nology. 

Period of Method of recruit- In case of vacancies tilled by It a Departmental Appointing 
Probation ment i.e whether by promotion deputation, Promotion Commi- Authority 

it any direct recruitment or grade/sources from which ttee exists for recru- 
by promotion or by promotions/ deputations are itment by promo- 
deputation and per- to be made lion, composition 
contago of vacnn- thoroof/Solectior 
cies to be filled by Committee 	for 
the various modes Direct Recruitment. 

7 8 9 10 11 

2 	Years 	in By 	Promotion Promotion: Chairman. Chairman 
case of Direct tailing 	which 	by Library Assistant (Rs.5000-8000) Joint Secretary! 
Recruitment deputation 	and with 6 years of service in the grade. Director, Ministry 

tailing both by direct Labour, Director 
recruitment. 

By Deputation: 	- 
Officer under the Centrat/ State 
Govt. 	/Universities 	/R 	& 	D 
organisation holding analogous 
post or withal least 6 years Service 
as Asst. Librarian in I he scale of 
Rs.5000-80U0. 

25 
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"I 

Promotion: 
Accountants in CBWE with 3 years 
regular service in the grade and 
should have passed the depart-
mental examination consisting of 
two papers viz. Advanced Accoun-
tancy. Auditing and GFR and 
FRSR. 

Deputation: 
Officer working in the Central / 
State Government 

Holding analogous post on a 
regular basis OR 

3 years regular service in the 
post carrying scale of Rs.5500-
9000 and Possessing the 
qualifications and experience 
prescribed fi)r direct recruits in 
Col.6. 

Chairman, Joint Chairman 
Secretary/Director 
(Ministry 	of 
Labour), Director, 
Financial Adviser 
(Ministry 	of 
Labour), Financial 
Adviser, CBWE 

2 Years in By 	Promotion 
case of Direct failing which by 
Recruitment 	deputation and 

failing both by direct 
recruitment 

• 	' Sr. Na.,ne of th" i çst Scale of Pay Whether Age limit Educational and other quatifica- 
No. selection for direct lions required for direct recruitment, 

p051 or recruitment 
non- Whether age & educational 

selection qualifications for direct recrujt,nefll 
post will apply in case of recruitment by 

promotion 

2 3 4 5 6 

Desirable: 
I) Master's 	Degree in Library 

Science 	of 	a 	recognised 
University or its equivalent. 

- ii) Experience of documentation 
work in a responsible capacity. 

B) Not Applicable 

8 Accounts Officer Rs.6500-200. Selection Not more A: ESSENTIAL: 
(As already appro- 10500 Post than 	30 M.Com. with First Class 
ved by the Ministry years 
of Latxwr vide tetter 3 Years experience of cash and 

No. A-12018/1/99- accounts work in a supervisory 

ESA 	(WE) 	dl. capacity in a Govt office or a 
29.5.2001) Public body or a commercial 

organisation of repute. 

Experience in the preparation of 
Budget. Balance Sheet and 
Pension cases. 

Literacy in Information Tech- 
nology. 

B : Not Applicable 

9 Assistant Director Rs.6500-200- Selection - - 

lAs already appro- 10500 Post 
ved by the Ministry 
of Labour vide letter 
No. A-12018/1/99. 

Period of Method of recruit- In case of Vacancies fitted by If a Departmental tin1 Probation menf i.e whether by promotion! deputation. Promotion Commi- Authority if any direct recruitment or grade/sour 	from which uee exists for recru- 
by promotion or by promotions, deputations are itment by promo- deputation and per- to be made lion, composition centage of vocan- 

thereof/Selection cies to be filled by 
Committee 	for 

7 

the various modes 

8 
Direct Recruitment. 

---' 10 ii 

.7 

By 	Promotion Promotion 	 Chairman. Dire- Chairman 
failing which by From among the eligible Statistical clor, Additional 
deputation. 	Assistant / lochiiical ASSIStrriiV Sr. Director, Financial 

Clerks with Ii years and Stonø- Advisør. COWE, 
grapher Grade-I With 3 years, Dy.Directoi (Adam) 

27 
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'•' ineof the Post Scale of Pay Whether Age limit Educational and other qualifica: 

selection for direct tions required for direct recruitment. 
post or recruitment 
non- Whether age & educational 

selection qualifications for direct recruitment 
post will apply in case of recruitment by 

promotion 

T 2 3 4 5 6 

ESA 	(WE) 	dt. 
29.5.2001) 

10 Hindi Officer Rs.6500-200- Selection Not excee- A: Essential: 
10500 Post. ding 	35 I. 	MaslefsDegreeofarecogrrised 

years 	in University or equivalent in Hindi 
case 	of with English as a subject at the 
Direct Re- degree level. OR 
cruitment. 

Master's Degree of a recognised 
University or 	equivalent 	in 
English with Hindi as a subject 
at the degree level. OR 

Master's Degree of a recognised 
University or equivalent in any 
Subject with Hindi and English 
as a subject at the degree level. 
OR 

Period of Method of recruit- In case of vacancies filled by If a Departmental Appointing 
Probation ment i.e whether by promotion] deputation. Promotion Commi- Authority 

if any direct recruitmenf or grade/sources from which ttee exists for recru- 
by promotion or by promolions/ deputations are itment by promo. 
deputation and per- to be made tion, composition 
centage of vacan- thereof/Selection 
cies to be filled by Committee 	for 
the various modes Direct Recruitment. 

- 7 8 9 10 11 

Stenographer Grade-Il, with 6 
years regular and continuous 
service 	in 	the 	grade 	and 
possessing a degree of recog- 
nised University 

Deputation: 
Holding analogous posts on 
regular 	basis 	in 	Central 
Government Departments. Qfl 
Not less than 5 years regular 
service in the scale of Rs.5500- 
175-9000. OR 

C) 	Not less than 8 years regutar 
service 	in 	the 	scale 	of 
Rs. 4500-125-7000. 

d) Degree 	of 	a 	recognised 
University. 

2 	Years 	in By 	promotion Promotion : Chairman, Joint Chairman 
case of Direct failing 	which 	by Senior Hindi Translator with 3 Secretary/Dire- 
Recruitment deputation failing years service of Jr. Hindi Translator ctor, 	Ministry of 

both 	by 	direct with 6 years service in the grade. Labour. Director 
recruitment. 

Deputation: 
Officer holding analogous post and 
having the qualification prescribed 
for direct recruitment. 

I. 
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Sr. Name of Scale of Pay Whether Age limit Educational and other quatifica- 
No. selection for direct tions required for direct recruitment. 

post or recruitment 
non- Whether age & educational 

selection qualifications for direct recruitment 
post will apply in case of recruitment by 

promotion 

2 3 4 5 6 

Masters Degree of a recognised 
University or equivalent in any 
subject with Hindi medium and 
English as a subject at the 
degree level. OR 

Masters Degree of a recognised 
University or equivalent in any 
subject with English medium and 
Hindi as a Subject at the degree 
level. 

ii) 	5 years experience of termino- 
logical 	work 	in 	Hindi 	or 
translation work from English to 
1-tindi or vice-versa preferably of 
technical or scientific literature. 

Desirable 
Knowledge of Sanskrit and or 
modern Indian Language. 

Administrative experience. 

Experience of organising Hindi 
classes or workshops for noting 
and drafting. 

Translation Training from Centrat 
Translation Bureau. New Delhi. 

B) Not Applicable 

11 Education Officer Rs.6500-200- Selection  
(Selection Grade) 10500 Post 

Period of Method of recruit- In case of vacancies filled by If a Departmental Appointing 
Probation ment i.e whether by promotiow depulation, Promotion Commi- Authority 

if any direct recruitment or grade/sources from which flee exists for recru- 
by promotion or by promotions/ deputations are itment by promo- 
deputation and per- to be made tion, composition 
centage of vacan- thereof/Selection 
cies to be filled by Committee 	for 
the various modes Direct Recruitment. 

7 8 9 10 11 

- By Promotion FromamonglhoeligibteEdufion Chairman, Joint Chairman 
Officers who have put in at least Secretary/Dire- 
10 years regular and continuous ctor. 	Ministry of 
service in the grade. Labour, Director 

31 



&. Scale of Pay Whether 
selection 
post or 
non- 

selection 
post 

Age limit 
for direct 

recruitment 

Educational and other qualitica-
tions required for direct recruitment. 

Whether age & educational 
qualifications for direct recruitment 
will apply in case of recruitment by 
promotion 

2 3 4 5 6 

12 EducatiOn Officer Rs.5500-175 24 	to 	28 A) Essential: 

(As already appro- 9000 years a) A Second Class Master's 

ved by the Ministry Degree 	of 	a 	recognised 

of Labour vide letter University in Economics, Social 
Work, Sociology, Industrial 

ESA(WE). Relation and Personnel Mana- 
2 11 2000) gement. Political Science, MBA 

with specialisation in Industrial 
Relations/ Personnel Manage- 
ment with at least 50 % marks; 

OR 

c) Masters Degree with at least 
40% marks in aggregate in one 
of the subjects at (a) above and 
with 3 years experience as oflice 
bearer or registered Trade Union 
or a Worker Teacher! Trainer! 
Rural Educator/Volunteer under 
the 	CBWE 	with 	3 	years 

experience. 

Literacy in Information Tech- 

nology. 

Desirable: 
First 	hand 	knowledge 	and 

experience in trade unionism, 
industrial relations, labour laws, 
labour welfare, teaching experience, 
work in rural areas etc. 

B) 

Period of 
Probation 

it any 

Method of recruit- 
mont i.e whether by 
direct recruitment or 
by promotion or by 
deputation and per- 
centage of vacan- 
cies to be titled by 
the various modes 

In case of vacancies filled by 
promotioril deputation. 

grade/sources from which 
promOlions/  deputations  are 

to be made 

II a Departmental 
Promotion Commi- 
flee exists for recru-
itment by promo-
tion, composition 
thereof/Selection 
Committee for 
Direct Recruitment. 

Appointing 
Authority 

- 8 9 10 11 

2 Years Direct Recruitment 2/3 by 	candidates 	from open Chairman, Joint Chairman 
market; 1/3tromamongtheGrOuP Secretary/ Dire- 
'C' employees of CBWE having ctor. Ministry of 
Masters Degree with minimum Labour, Director 
40% marks and having put in at 
least 	8 	years 	regular 	and 
continuous service in the post of 
LDC or its equivalent posts tailing 
which by direct recruitment. The 
departmental candidates will be 
required to compete along with 
open candidates. 
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Method of recruit- In case of vacancies filled by If a Departmentai Appointing 
Probation menf i.e whether by promotion! deputation, Promotion Commi- Authority 

if any direct recruitment or grade!sources from which ttee exists for recru- 
by promolion or by promo lions! deputations are itrnent by promo- 
deputation and per- to be made tion, composition 
ceillage of vacari- thereoUSelection 
cies to be filled by Committee 	for 
the various modes Direct Recruitment. 

- 7 8 9 10 11 

2 	Years 	in Promotion failing 1. By Promotion from among Chairman, Dire- Chairman 
caseolDirect which by Deputa- Sr.ClerksjStatisticatAssistantj ctor, 	Additionat 
Recruitment tion and failing both Technical Assistant with 6 Director, Financial 

by Direct Recruit- years regular and continuous Advisor. 	Dy. 
ment service in the above grade, Director (Admn) 

who have passed the Depart- 
mental Examination in two 
papers viz. 
Advanced Accountancy & 
Auditing. 

GFR and FRSR 
2. 	By deputation of SAS Acctts. 

From Central Govt. Audit 
Offices. 

2 	Years 	in Bypromotion failing Promotion from amongst Jr. Hindi Chairman, Dire- Chairman 
case of Direct which by deputa- Translators with 3 years regular ctor, Dy. Director 
Recruitment lion and failing both and conlinucois service in the (Admn), 	Hindu 

by direct recruit- grade. Officer 
ment Deputation: 

Officers Holding analogous post. 

-— 
Name olOSt Scale of Pay Whether Age limit A. Educational and other qualifica- 

Sr, selection for direct tions required for direct recruitment, 
No. 

post or recruitment 
non- B- Whether age & educational 

selection qualifications for direct reCruitrrieiil 

post will apply in CI so of recruit merit by 
proriiot Oil 

2 3 4 5 6 

iJv 
Accountant Rs.5500-l75- Selection 

Post 

Not excee- 
ding 	30 

A) Essential. 
Bachelors Degree 

(As already appro- 9000 

ed by the Ministry years Three years 	Accounts Experi- 
of Labour vicie letter ence 	preparation of Budget ri 
No. A-12018/1/99- and 	Balance Sheet in Govt. 

ESA 	(WE) 	dl DepttlPubiic undertaking/auto- 

29.5 2001) nomous bodies 

Knowledge of 	Computerised 
Accounting. 

B) Not Applicable 

14 	Senior Hindi Rs 5500l75 Selection Not excee- A) 1) Master's Degree of arecog- 

TranslatOr 9000 Pod ding 	28 nisod University in Hindi IEnglish 

ye;tld 	in with 	English! 	Heidi 	as 	a 

case 	of compulsory/ elective subject or 

Direct Re- as medium of examination at 

cruitment degree level. 
OR 

Master's Degree of a recognised 
University in any sublect other 
than Hind,! English with Hindi I 

English medium and Englishl 
Hindi as a compulsory/ elective 
subject or as medium of exami- 
nation at degree level. 

OR 
Masters Degree of a recognised 
University in any subject other 
than Hindu 	English with Hindi 
and English as compulsory / 
elective subject or either of the 
Iwo as Mediurri of E xutnin it run 

and the other as a corripulsol y I 

oil (;ive subject at degree level 
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period of Method of recruit- In case of vacancies tilled by II a Departmental Appointing 
probation ment i.e whether by promotion! deputation. Promotion Commi- Authority 

it any direct recruitment or grade/sources from which Itee exists for recru- 
by promotion or by promotions/deputations are itment by promo- 
deputation and per- to be made lion, composition 
centage of vacan- thereof/Selection 
cies to be tilled by Committee 	for 
the various modes Direct Recruitment. 

8 9 10 11 

Shall be appointed - - Director 
by the Chairman & 
his tenure is co- 
terminous with the 
Chairman unless 
otherwise termi- 
nable 	upon 	the 
Chairman's plea- 
sure 

By promotion Selection 	from 	among 	the Chairrijan. Dire- Chairman. 
Stenographers Grade-Il in the ctor, 	Additional CBWE 
CBWE having 3 years of regular Director, Financia! 
& continuous service in the grade. Advisor. Dy.  Dire- 

ctor(Admn) 

37 

'l 
Sr.' nePoS Scale of Pay Whether Age limit Educational and other qualifica- 

No. selection for direct lions required for direct recruitment. 
post or recruitment 

non- Whether age & educational 
selection qualifications for direct recruitment 

post will apply in case of recruitment by 
promotion 

2 
3 4 5 6 

Recognised Diploma/Certificate 
Course in translation from Hindi 
to English and vice-versa or two 
years experience of translation 
work from 1-lindi to English and 
vice-versa in Central/State Govt. 
Offices, including Gc',t. of India 
undertakings/Autonomous 
bodies. 
Literacy 	in 	Information 
Technology. 

B) Not Applicable 

15 
G R 0 U P - 

Stenographer Rs. 5000-150- - - - 

(for Chairman) 8000 

16 Stenographer Rs. 5500-175- Selection - - 

Grade- I 9000 PosI 
(As 11ready appro- 
ved by the Ministry 
of Labour vude letter 
No, A-12018/1/99- 
ESA 	(WE) 	dl. 
181 2001) 

36 
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FRO kCLk1H 

AMNEX Uk 
fQX NO. :91 33 2476501? 	Feb. 05 27 I1:5pM P1 

NINHW~~I:  

QVERNING BODY 145TH MEETING 
LMumbai 25th Octobeer, 2005) 

Part — A 
ltem - 8 

C e Post of 

Presently, there are no Recruitment Rules for the post of 

Director, CBWE except that he is appointed by the Government of India. 

As directed by the Ministzy of Labour and Employment, Recruitment 
Rules for the post of Director are to be framed. 

Accordingly, the proposed Recruitment Rules is at 
AnneNure - I. 

The Governing Body may please approve the proposed 
Recruitment Rules for the post of Director, CBWE. 



4L- 
- I&) 

- "'- 	RECRUITMENT RULES FOR THE POST OF D1RECTOR,CENTRAI. 4CAD FOR WORKERS EDUCATION, NAGPUR 

me of 	No. of Classification Scale of Pay 1 Whether Age lirnitfor cinct recruitment lWhether benefit of added 
:Post 	Posts I selecticn by rnrit years of service admissibie 

or sofection-cun- under rule 30 of Central Civil 
seniori 	or Services (Pension) Rules, 
non-section 1972. 

(3) (4) 611-1 

	
(2) (5)  ..J)  (7) 

ctor 	1 General Rs. 18400-500- 22400 SelectIon Post Preferably bw 50 yeas (ReIaxab1 for Not Applicable 

Central Govt. Servait upto 5 years in 

Service Group accordance vih the inst -uctions or crders 

'A' I issued ty the Central Government) 

NOTE: The :ncial date for determoing 
the age i-nit ;taIl be the closing da 	for 
receipt o' applitations from candidabs in 
India (ani no he closing date prescibed 
for 	thcEe 	ii 	Assarn, 	Meg haaya, 
Arunachal Padesh, 	Mi2oram, 	Maripur, 
Nagaland, 	Irpura, 	Srkkim, 	Laiakh 
Division of JL State, Lahaul and Spill 
district 	and 	Pangi 	Sub-Division 	of 
Chamba DsrKt of Himachal Pracesh, 

I Andaman 	Nicoba 	Islands 	or 
Lakshadweeç. 
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47 	.. 	 FflIICATICJN. NAGPUR 

Jucat,orial Whether age Triod of Method of 	In case of recruitment by deputatiQn grath3s from 	Departmental PromOtiOn 

d other 	and 	I Probation Recruitment 	which deputation to be made 	 !selecton Committee 
jia!iUcatiofl ecucatofla! 	. if any 	whether by 	 exists, what is its 

r(cec

uired for qualifications 	promotion/ by 	 composition. 
prescribed 	 deputation/ 

ruits 	for direct 	 absorption and 
recruits will 	 percentage of 
apply fl the 	posts to be 
case of 	 filled by various 

[p,romotes. 	 methods. 	 .-. 

(8) 1()_L( 1 0)j. (i  r-Ot  7Not I Not . Officers under the Central/State/UT Administration . f 
plicable Applicable Applicabi ti0n . Universities! Recognised Research Institute! Pub:ic ecmet'. MinistrY 

o
Additional a our a e . Undertakings/Semi-Government Statutory or 
Director with 3 	Autonomous Organisations 	 EmlLoyment, 
years regular 	(a) 	 (Chairman) 

service in the 	(I) holding analogous posts on regular basis, or 	2 Add tonal Secretary, 
grade of 	(ii) with 2 years regular service in the posts in the 	Ministry oi Labour and 
Rs14300-400- 	pay-scale of Rs.16400-450-20000; 	11  Errloyment, (Merilbe") 
18300; 	(iii) with 3 years regular service in the posts in the 	Cniunan C8WE. pay scale of Rs.14300-400-16300, and 	 ,  moe (b) having . 	 . 
Failing which 	Masters Degree from a recognized University and 4. Labour and 
By transfer on 	equivalent; 	 Employment Adviser. 
deputation. 	(ii) 15 years experience in Group 'A' post or 	Mir.tsty of Labour and 

equivalent in a responsible capacity belonging to Employment (Menlber) 
All India /Central Services and Central I State 
Governments or Autonomous Institutions 	5. Jt. Secretary in- 

Preferably Doctorate Degree or equivalent, 	chcirge of CBWE 
Practical and Administrative experience in the (Member 
field of Training /EducatioriaURural Development! 
Planning and developmenç in labour related 

- 	- J 	 ssueswoudbeanaddedacvantage.___ 	. 	- 	,• 	.._ 	. - 

Circumstance 
sinwhch 
Union Pubiic 
Service 
Commission s 
to be 
consufted in 
making 
Recruitment 

ii 
Consultation 
with 	UPSC 
not requirec 
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REPOR OF THE SUB-COMMITTEE 

ON 

P1W SOflYLESP SERVICE CONDITIONS 

fIND 1LLIED H1tTTERS OF E1PLOYEES OF 

CENTRRL BOitRD FOR HORKERS EDUO1TXON 
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CENTRcIL BOARD FOR WORKERS EDUCIT1ON : NGPUR 



J.. 

REPORT OF THE SUB-COtI'EE CONSTITUTED DY TILE 
GOVERNING BODY OF CENTR1.L BOARD FOR WORKERS EDUCATIOti 

Q. 

In pursuance of the re8olutjon passed by the 

Governing Body of Central 4oard for Workers Education in 

its meeting held on 6th August 1996 and reiterated in the 

meeting held on 1st November 1996, first meeting of the 
Sub-

Committee consisting of five members namely S/Shri 
Bhajan Das Gupta, B.L.Verma, M.P,padmanabhan P.D. Duggai. 
and B.A. Chavan was held on 21st and 22nd NOvember 1996 

at Nagpur. The members of the Committee in Preliminary 

discussion decided to study the reports of the previous 
Sub-Committee8 and also disCu8S8d at length with the 

Director, Central Board for Workers Education the 

background of the demand8 of the existing 3 Associations, 

Thereafter, the representatives of the Associations were 

given opportunity to interact regarding Ltieir dcniunds 
submitted in separate representations by all the 3 

Associations. The Directorate was also rejucutad to 
provide the re1evnt colnmufljcatjons/iI .LstrucLjofls issued 
by the Government of India and CBWE from time to time 
rvWardiriV the demande contsj.d in thu 
referred earlier. 

In the first meeting, it WS decided to dicus in 
detail the views of the members of the Sub-Committee with 

the Secretary (Labour), Labour & Employment Advi8er and 
Director (Finance) of the Ministry of LaLQUL- , GUVQLIIIHQI1t 

of India before submitting any report in b.Lok ind white. 

Unfortunately, the Committee memberB could not get 

opportunity to meet the 'Secretary, Ministry of Labour, 

Government of India as he was not availab1e in Delhi 
becase 4 of the auspicious marriage of his son. 

.2. 



/3/ 

time to time to employees of Govt. of India. The initial 

pay on first appointment should not be less than what 

would have been admissible to him if he had been 

appointed to a post in a similar scale of pay under 

Government of India. The Rules 25 of the said 

regulations provide that in respect of all other matters 

relating to the condition of the service of the employees 

for which no provision or insufficient provision has been 

made in these regulations, the normal and general rule 

ordinarily applicable from time to time to the 

corresponding category of clasa of Central Government 

Servant shall apply subject to such modification and 

variations or exceptions if any which the Chairman may with 

the approval of the Governing Body and the Govt. of India 

by order from time to time specify. 

The scales of officers including the Education 

Officers of CBWE were determined 	arbitrarily and 

unilaterally at the time of inception of the Board and 

also the subsequent 4 Central Pay Commissions appointed 
by thu Lovurniueiit of 	India did 	uot 	imy 	Ituod 	t..o 

reprcueiiLLiou 	of 	All 	india 	LduuaLlull 	u1:rluL 

Association on the pretext that the employees of CBWE are 

not the Central Govt. Employees. 

However, the general principle in respect of 

revision of Pay Scale is to compare, the pay scale of 

similar work in other organisatiofl8. In this regard, it 

may not be out of place to mention the principles for the 

fixation of scale of pay as recommended by the 4th Pay 

Commission : 

6. 	It 4  is necessary to revise the pay scales 
periodically.., 	to fill ANY ERRORS OR OMMISSIONS 

that may have occured in the earlier pay 

determination. (7.32) 

.4. 
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12. 	The pay should be sufficient and satisfactory 

enough to motivate the employee FOR THE EFFICIENT 

PERFORMANCE of his duties and responsibilities WITH 

A SENSE OF RECTITUDE. (7.44) 

It should provide a SATISFACTORY INCENTIVES TO 

PERFORMANCE AND PROMOTION. 

The pay scale should not give rise toFRUSTRATI01 

IN THE employees. Efforts should be made to 

provide AS FAR AS POSSIBLE COMPARABLE EMOLUMENTS 

FOR COMPARABLE WORK. (7.48). 

	

27. 	There should be a pronounced OBJECTIVES AND WELL 

DEFINED POLICY OF PROMOTION. (7.61). 

	

33. 	L"t*1I:udH Id 	11tyiieuI%Lb 	Lu 	(JUVL. 	uIIILJl(IyUUb 	IUb 	tie 

HATIqFy A 	I( it Hit 	 . 	I 1' 11AM 11( 	HE VA I U ft w liii-' 

'êwilt , iL4 	 I 	M4 	Ii. 	'IiI 	1131I 	I-It 

ifl 

ill • 	'I'tII't14 t 	I H 	1 	I'4 liii 	t 	e14 	t'Ii%t1I iii4I 	I 	AI I i'll 	ill 	I 'ih I I it thI I 

UL 	u&J'IU 	ill 	EIIIU 	1.i%D.L 	tII 	Hill I l.lJ 	S%llli 

14 1t1 I( )N 93 I It I I. I 'I ,  I. I' H 

'l'IeciMP 	Al •' 	t Iisq iit eI,I IllMl 	r,i 	I h. 	,lsit iii ieIijil Ieuii 	''I 

4,r1I*u1 	•I 	H1 	—lilt. 	tIi,H1 	'ct I r'i 	lisc'' 	uI 

I)I1l!Ii 	 ti 	Ill 	 Iii 	tlII 	ti.i 	iI 	I 
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p.ji I. $ •.ii 	'4- ( 	0 

Table i showing the pay paid to the Officers in 

comparable 4organisatiOfl alongwith qualifications required 

for appointment and promotional avenues and Table II 
showing comparison with College/UniversitY Lecturer are 

annexed herewith. 

.5. 
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If we analyse 	the statement of pay, 	academi/ 

professional qualification and experience etc. in similar 

organisationu for the same type of work we will see that 

the job of Education Officers are comparable with the job 

of (1) District Social Education Officer (2) Youth 

Coordinator under Ministry of HRD, Govt. of India, (3) 

Project Officer under Continuing Education Deptt., of 

Universities in West Bengal, (4) Programme Officer, 

Shramik Vidyapeeth under Ministry of HRD, Govt. of India 

(5) Asstt. Director under Directorate of Adult Education, 

Ministry of URD, Govt. of India (6) Assistant Director, 

National Institute of Adult Education under Ministry 'of 

HRD, Govt. of India (7) Asstt. Director, National 

Productivity Council (8) Asstt. Director, Regional Labour 

Institute, Govt. of India. Moreover, perusal of the 2nd 

Table we will see that the job of Education Officers are 

more difficult and hazardous than those of lecturers of 

Universities and Colleges. Therefore, in the light of 

the principles as well as guidelines as recoruiiended by 

the 4th Central Pay Commission, the pay scale of 

Education Officers be Rs.2200-4000. The Education 

Officers have been deprived in the matter of proper pay 

scale since the day of the implementation of 2nd Pay 

Commission. It is, therefore, suggested to treat the 

Education.Officer on the same line by revisirg the pay 

scale of Education Officers setting aside the injustices 

done to them since the days of 2nd Pay Commission. It is 

worthwhile to mention that Govt. of India while accepting 

the Recommendation of the Ramanujam Committee (vide 

Recommendation No.53) in 1974 accepted in principle that 

"rinolutnentu of Fducation Officers should be coniinensurate 

with the qualifications, duties and responsibilities." 

Therefore, it is suggested that the Govt. of India 

may rectify or correct its own error of ontmissions by 

following guidelines of 4th Central Pay Commission which 

is as follows "It is necessary to revise the pay scale 

periodically ..... to fill any error or onu! sions that 

.6. 
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may have occured in the earlier pay determination". Even the 

Ministry of Finance has revised the pay scale of Asstt.Regional 

Director, National Savings which was in fact equal to Rs.550-900 
by way of up-grading the same and re-fixed their pay scale at 

the scale of Rs.2000-3500 whereas the Education Officers' pay 

scale has been mechanically fixed in the corresponding pay scale 

at Rs.1640-2900. Therefore, what the Ministry of Finance could 

do, Ministry of Labour can do the same by upgrading the pay 

scale of Education Officers including other Officers senior to 

Edjcation Officers upto the Director (as tabulated in the 

Annexure I). It is -relevant to mention that as per recruitment 

rules of Education Officers the minimum academic qualification 

is highe,'second class Degree which is followed strictly. 

SERVICE CONDITIONS 

In this connection, we would like to draw the attention of 
the Ministry of Labour, Government of India with which CBWE 
is directly connected the Gazette Notification No.2/10/80- 
3CR (Vol.IV) Of Ministry of Perscnnel, Public Grievances 
and Pensions, Department of Personnel and Training, dated 
5th May, 1993 wherein Rule 2(b) provides the definition of 
"GOVERNMENT SERVANTS". Rule 2(b) provides 

- "Government Servants 711leans any person to whom the Central Civil 
Services (Conduct) 	Rules, 	1964 apply". 	In CBWE CCS 
(Conduct) Rules, 1964 is very much in operation in all respects. 

The status of Education Officers should ho sipqradd 1mm 
n511 , 	"Ii'' 	S ( 	 t 	iip 	"T'' 	tiiiI 	ri(t,iI tit 	It..it 	5 	I.'i 	•$ 	.t lie-, 

.4 I S ... - 

	

) 	lisa 	 m ts 	ti''IsIIuh 	mii.m i ii 	r4 1, 	4 1 4 lookii I N I U i t  I 	k uulo  I 	 lii 
v1w 	Ihu 	y ve d L. tiumm 	o1 	the 	Intrustructure 	ot 	CUWL. 
Therefore, CBWE Organisation should be restructured in 
accordance with the suggestions of Labour Adviser, Ministry 
of 	Labour, 	Govt 	of 	India 	vide is 	letter 
No.A-11014/1/94-ESA dated 19.10.95. Proposed Administrative 
Hirarchy of CBWE is annexed. 

Post of Selection Grade Education Officer should be re-- 
designed as Asstt.Regional Director. 

PROMOTION 	- 

(a) The percentage of selection grade post of Education 
Officer should be increased from mere 15% to atleast 30% of 
the cadre of Education Officer; 

.7.... 
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4-4  (b) There should be a time bound promotion for all 
the employees after every 8 years of completion of 
effective service and shoUldnormally be placed in 

the next higher scale of pay. This is of paramount 

importance for certain categories of employees like 

j•tenographe; ProjeCti0rht5t Commercial Artist 

who in fact do not have any chance of promotion 

throughout their service carriers 

The promotiOfl must be on sefliOritY_cum_meti 

Every 5 _Regioflal Centre must be headed by a 

Selection Grade Education Qfficer (proposed 
ASStt. 

Regional Director) to be supperted by one 
Steno. ,  

one Peon and one chowkidar; 

Every responsible officer should be supported 

by one Sr.Clerk, one UDC, one stenographeri one LOC 

one Peon and one chowkidar d
epending upon their 

functional respnsibit 

((i) 

(a) 	
posting and transfer of the employees 

specially .Regi3flal Directors,- Zona;l Directors and 

DeputY DireCtorS,e DireC 	
priOr 

tO 	shoU' 	have  

consultat1.ns with the 
Chairman. Efforts 'should be 

made to transfer the Education O
fficers in 

particular language area for which he has been 

recruitedi 

(b) 	
As far as possible employees should be 

transferred on any ground whatsoever to place 

nearest to his home town particularlY at the fag 

end of his service life. 
Questions of obligations 

towards their family members of the transferred 

employee should be given more weightag
e.  

V 	 .8. 
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(7) 
	ALLIED MATTERS: 

it appears that the Government of India spent 

more or less 9 crores of rupees which is inadequate' 

Budgetary provision1 therefore, for the spread of 

Workers Education for the accomplishment of its 

declared 	objectives 4 more fund needs to re made 

available. 

Expenditure pattern for all the programmes 

needs enhancement and the matter should be reviewed 

periodically that too in the context of rise and 

fall of price Index. 

In accordance with the detailed notification 

issued by the Government of India regarding 

recognitions supply of documents to the functioning 

Association9 be regulated. The proviSiOfl of 

verification of members specificallY dual member-

ship also needs to be looked into. However, sharing 

of infortflatiofl with Association's repreSefltat11es 

wiU nron t e  a sen9e of bolonçjiflY' p
a rticipation and 

!
6411111ily 	 I 5 

IIs ' 	 I I)$555 55 	I 	is 	 i 	•. s 

t•IlItI111 I LAI 	
I hisS I 	-4 	I 	 i, 	its 5-: 

ScSI 	 •r 	,,rrS'.e 	I5 Is 	IsI.Ji.C31  

fA H I s'Ii.1 
 

,.,  

e) 	isø Iiii 	£I%51 	
I. 

for the cash carrying officers and the field staff 

working in notified sensitive areas of the country. 

( BHAJM DAS GUPTA ) 

( B. L. VERMA ) 

( M.P. PADMANABHAN ) 

( P. B. DUGGAL ) 

( B. A. CHAVAN 

Dated 

---- 	..—.—.,w.... 3.. 	 .*-.. 
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ANNEXUREI 

PAY SCALES OF THE OFFICERS AS SUGGESTED BY THE SUB-COMMI'fi'EE 

( based on the scales of IVth Pay Commission ) 

Sr. 	 Existing Pay 	Proposed ?ay No. 	Name of the Post 	Scales 	Scle 

Education Officers 	Rs.1640-2900 	Rs.2200-4000 

Education Officer 	R8.2000-3203 	Rs.3030-4500 
(Selection Grade) 

Regional Director! 	Rs.2000-3500 	s.3703-5000 
Training Officer! 
Re3earch Officer! 
Editor. 

Deputy Director! 	Rs.2200-4000 	Rs.4100-5300 
ZonAj Uirector 

Addjtjona.i Director 	R8.3000-5000 	Rs.4500 - 5700 

Director 	[Rs.3700.5000 R5100.6700\ 
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. 	 PORPOSED ADMINMISTRATIVE 

HIRARCHY 
OF 

H 	 CBWE 

(In the light of Govt-.. of India's observation 
vide letter No A/11014/l/94-ESA dt. 9.10.95) 

DIRECTOR GENERAL (1) FROM CBWE 

DIRECTOR (1) 

ADDITIONAL DIRECTORS (3) 

DIRECTORS (ZONAL 

& 

DY.DIRECTOR (11) 

I 	Islt'III-t4 	I 	I -I I 

I 	II ?\ I 	I' I Ii Ii!! 'II 'fl '4 

	

II'!I!IiIIII 	IIIItI1Iti( 
4Ii 

I I U14A14 I lI4/ 
I!I 	I •I't 	II 

ui'; G It)NAI.1 1)1 141:(2T()R 

IlliliAl 	IPI 	IIII1 ( 	) 	( / 	) 
, iiI1I-II:I$iIII. 

I 11 	I3 	I II? I' I I 	III 14 tj 

FII'('AI I sitJ flFF 	 ( 	QI)  ) 

ACCOUNTANTS 

Note: Number indicated within brackets are actually 
the number of post. 

I . 
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I 

1 

fl)icKL1L 	1JUUA'I'IUI 	Ifl'iciJ ( /' j  ) 
- 	iioal Director( 1) 

I I 

.A5t. Walotjul £)iroctor(i) 
01' 

S.G ducation OZfiour(i) 
• 	 •I • ' 

kducation Officers(5) 

SUB UL'GIOjIAL C111'Fth 	( 14 ) 
1Regioiial L)irector( 14) 

ZONAL DIiftCTufi 1 6 O1•'FIC 

Zonal Director (1) 

£(Cflh]titcnt 

• i 

INDIAN IIISTITU1E 01' UO1tIU 	DUCA'1'L)iI 1  IUIiUAi 
$ 	. 	 I 

AUdi. D.LtioLor (Ti'j)  

Dy. Director (Tr)  

I 
•.(rraitilng 	Librarian (1) 	Rtsuarc1i 
\O.ffjcez's(5) 	; 	Officei'(2) 

/ 	0 	 • 	. 	 . 	•. 	

. 	 S 

NOTE : Evefy responsible. Officer sud be supported 
/ 'by 1 Sr. Clerk, 1 UDC, I Stenographer, 1 LDC 

Q \y  and 1 Peon. 	. 

	

y1( 	 . 	......•• 	 .. 	- I 
ivery off ice shouid hav6 àdequ4e number of 

	

! ¶ 	
Security Personnel 	. 	.•• 
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I 0 	
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TABLE — 11 

College/University Lecturer 	 Education Officers 

To deliver lecture on 	1. To deliver lecture on various 
subjects of particular 	discipline 	like 	Pol.S., 
discipline such as 	Economics, Labour Laws, 
Economics-Political Sc., 	Industrial 	Relations, 	Safety, 
Sociology etc. 	Health Hygiene, Philosophy, 

sociology, Behaviour Science etc. 

Participants are under 2. 	Particioants 	are 	having 
graduate/Post Graduate differebt 	level 	of Educational 
students of definite qualification uoto cost 	Graduate 
discipline having no standard 	in different discip- 
practical 	experience, line 	having 	rich 	practical 

experience 	and 	nrfnisairjr,ci 
knowledge. 	To 	1updct 	education 
to 	them 	require 	more 
specialised 	knowledge 	and 	study 
on 	sublects 	of 	different 
discipline, 	more 	analytical 
mind, 	degree 	of 	knowledqe 	to 
sati8fy their educational 	need. 

The composition of students 	3. 
are more or less of homogenious 
in character making 
their job easier. 

Participants atteding different 
education 	programme 	under 
Workers Education Scheme 
essentially are hetrogenious in 
nature having different academic 
background and a x$)u r bunco thun 
making our jobs iiioce difficult. 

4 • LactilrPrA nc,  I 	dr I vpr 
i- NIt. Is, 	, ..•'I I..,-.. 
L •JtJIII 	'liii 	I iii.. 	Iiii 	1 	-i'--.-I.-'iiiI 

I ' I I 	dli 1 	I Iii 14 	$1 W VW I 	 a' 

relal bit ihe,. ehy yil 4. thy 
pert: tin Ity a 

permaiieiit 	etat I41Ii811I1 whIt the 
i. IlSidlI I es 	I it 	a 	r ca IS I I I at 

environment 

No supervising/Monitoring 
work. 

No administrative works  

I cit 4 	r f p.jill m 	-it - 	 tint 	iti I v 
ii 4- 4 ii 5- i-I 	I Ii 	4- Ii '- 	5' 4- -4 4 -1 I I .4 I 	I 	I I L. I 

P 	I ifiII5, 	I. 	 s.. 

Itahiitii.J 	Iiii,t 	lithe.: 	4,1 	Itiihsit,ti 	I,i 

I!:aiat) I Istittietil 	slss-.I 	cia 	I FIRM 	P '''''55 

liii I 	I 	I 1014  
t 	I Ii w t: 	, I a t :.-i i-i , 	I lust's 	I; I fits 	I 	I 

Is, 	iii,kiswsi 

and alien environment. 

Supervision / monitoring works 
of U.L.C. FAL and need based 
ULC etc. are done. 

Having various administrative 
works. 

• .2 
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1. 	LducatiOfl1 	tjUtItLlL2 

• t 	uctiOUa1 	jualiCiCa 
tion 	pout 	C 	dUULC 	IJCJ 

tiofl.9 	t'ot Graduate 
OCgLCC Dsir3b1C - Desirablo 	-L'ircL 	hancJ 
NIL knowledge 	uXL)Cr1C1CC 

of 	Trade 	UniOl%iS11% 	or 
Journa1i'. 	Iitdustrial 

• RelatiOn 	LbOUL 	LJW&, 
Labour Welfare, Teaching 
experiences 	work 	in 

rural 	area etc. 

U. 	Pay 	sLructrCRS.1c00 
• Iy 	utructuru 

S  2900/- 	oiitLLU 	,it.1CL 

Rs.220-400O/ 	•-'- 
Pfter 	U 	yrs. 	proHotiOfl 18 yrs. 	on average depeu 

to the 8CalQ of 	s.3000/ -ding 	Upon 	iviil3b]JI1Y 

of vacancy to 	the 	uculu 
to us. 	4500/- again after 

of 	R. 	2000-3200/ 	Just 
8 yrs. 	promotion 	to 	• 

of 	ns.3700-5000/ the scale one 	year 	or 	two 	yrs. 
before retireUCnt promO- 
tion 	to 	the 	scale 	of 

Ru. 	2000-R5.300/ 	as 

• 	Regional Director depend 
-ing absolutelY on vacan 

I 	 * 
S.  

Tlitiu 	t)UUuId 	proinotiofli 9 	No time bound promotiOn 

U 	' LU 

to 	thu 	ucalu 	tin 
2200-4000/ 	to 
3000-4500f/ -  in Govt. 
College. 	• 	-. 

1•0•. 	irransferable 	'seCViC  

 No transferable • 
throughout India.  

• service. • 

 Ccilege and UniversitY 	
1 C.8.W.E. 	j5 	also 	run 	by 

Grant in Aid 	tunci. 
are run by Grants in Aid 
t'und 

Retirement aye 	is 	58 yrs 

12. RtirCIUCt)t aye 	is only. 
yrs. GE. 	 . 

---•..-. •1t •  S---•.--.•  

WorkerS are relesed.fa.___ 
U. Nc' tuotivatiofla- 	and the 	training 	progcaflUfl3 

p t rsuaSiVe work. 	• - 

under 	different 	scheme 

of 	the Board by vigorous • 	 • • 

persuatiOrm 	and 	motivat 

ing 	to 	the 	Managemefltf 
• 	'rus' 	Workers 	etc. 	done 

by 	EducatiOn 	Officers. 
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I(it 	Liuiial 	(JUdlLCica • a '• •"• 1. LduCaLlolIdI 	tjudLLt1c 

t ioi 	L'ost 	Graduate tion post 	Cradutc 	UCJ- 
Derccj DCsiLbIc- 'rec. 
NIL Desirable 	-Fiust 	liand 

knowledge 	6 	Ux[)cLicIlce 
of 	frada 	Unionism 	or 
JOUrIIu1iUII, 	IiiduuLrial 
Rela€ion 	Libour 	Ljws, 

S Labour Welfare, 	Teaching 
eperience 1 	work 	in 
rural 	area 	etc. 

. I'y 	Lueturu 0. Pay 	strucLure :Is . l00- 
ils.220-4O(JO/- 	— 2900/- 	prUIIILiInI 	.11.LUL 
After U yrs. 	promotion 18 	yrs. 	on averacjc dpen to 	the scale of 1s.30O0/- . -ding 	upon 	vilabJiity 
to uS. 	4500/- again after of vacancy to 	the 	scale 
8 	yrs. promotion to of 	R. 	2000-3200/-. 	Just 	a 

the scale of Rs.3700-5000/- one 	year 	or 	two 	yrs. 
before retirement promo- 
tion 	to 	the 	scale 	of 
fls. 	2000-Rs.3500/- 	as 

• Regional Director depend 	
a 

-ing absolutely on vacan 
S . 

1' lniu 	biu,iJ 	roino( 1011, 9 . No 	t line 	bound 	proukoLion 
I, 	IIfl ,i• 	1.1 III 	I! 	Lii L 	U 

I IIIHI' 
31111 ii 	I 	II uI,fr1 	 :. 

I I 	 I 	I 	• 

• a 	.j 	 ii I 	ii I 	LIII 	.4 	I 	a 	.il 	• 	 I 	a 
44• 	IS 	I 	• 6.Ise.Is..gIi.aaaI 	I 	•..I 	I 	a. 

1. Cc,ail ege  and 	University  C.B.W.E. 	is 	also 	run 	by 
ae run by Grants in Fid Grant 	In Aid 	L u nd. 
Fund 

2. Rtireiitert 	ago 	is  Retirement aye is 	58 yrs 
65 	yrs. only. 

...............-.—.--.—• 

No motivational and  Workers are released .far_ 
pErsuasive work. 	• — the 	traininy 	programme — . — . under 	different 	scheme 

of the Board by vigorous 
• persuttion 	and 	motivat- • ing 	to 	the 	Management, • . T.Us, 	Workers 	etc. 	donc 

by 	Education 	Officers. 
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TABLEI 	62 	 AnneXute II 

• 	Statement of Pay offered to the 3fflcers 
in comparabie orqanisation 

a J,ongwith qualification required for aP9ifltmeflt and promotional aVenues. 

Designation 	Qualficatiofl for 	Duties and resoon 	Scale of pay 	PromotiOna 1  Scale 

ost 	 recrLitmeflt 	-sihilities 	 "enues 	of ov 

(3) 	 (4) 	(S) 	 (6) 
(7) 

co-ordinat ior 
Nehru Yuba- 
Ministry of 

Resource 
•pment, 
of India.) 

Graduate of any  

di.scioline, Motivational 	work 	- 

Experience 5 for rural 	youth. 

Yrs. 	in any 
community Co ordination 

DeverIopmeflt 	- between different 

Work. district aqencies. 

Minimum age . 	 2200-4000/- 

25 Yrs. To conduct 	traininq 
Proqranme for 
integrated youth 
leadershii 
(Trai.ninq 	for 
Self pmo1nvmen) 

Director Not-  Known 

2nd Class Post-
Graduate Degree 
in any discipline 

of 
Graduate with 3 
years experience 
in social work. 

4. 	Awareness orc'qramme 
3 days to 1. month 

To orqanise,olanning 
& cond-uctinq adult 
education class, to 
re]ease fund for 
adult education for 
adult education for 
the block, to look 
after zhe functions 
of rural Libraries 
etc. 

t .Social 
on Officer, 
Govt. of 
ngal and 
tate 

Assistant 3000-OOO/ 
220j-400D/- Di-rector, 

Director 	100-6700/ 

...2 
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ORGANISATIONAL STRUCTURE 	 : 
UARTET 

CONTRO' LING AUTRITY 

DItECTOR GCNEL (1) f::i CBWE 

RECTOR (U 

H. 
Additional 

) 	DireCtOr(USl) 

_I.... ....- 	-- 
Dy.DireCtOr 	Dy. Direct:r 	Dy.DireCtOr 	. 	CtO 	Dy.Director 

(Admn.) 1 	(Edn.) 1 	(Pers) 1 	e: 	1 	- 	(Finance) 1 

I 	I 	 IH 
Asst . Director 	Hindi Of fi :er 	Asst .DireCtOr 	:ctor 	ACCOUfltS officer 

Accountant( 
Asst.DireCDr  
(Edn.) 1 

Editor & 	 - 
Commercial 

Artist (leach ) 

esponsible officers be supported by Sr. Clerk, 1UDC,lSteflographeni 
	L peon. 



2nd Class post-
Graduate Degree 
in any Social 
Science - 

2nd Class 
Post-Graduate 
degree in 
social 
science. 

Organising, 
Planning, 
Motivation, and 
preparing project 
for adult 
education. 

Organising ,?lanning, 
motivation. a'd 	2200-4000/- 
preparing rect 
for adult 
education. 

2200-4000/- 

'•' 	 hum 

-2- 	 -r 
_-v 	(3) 	 (4) 	 (5) 	 (6) 	 1 	(7) 

\ 
ector, 
ectorate 

Education, 
bf Human 
H?velopment. 
,ndia) 

ctor, 
institute 
Edn - 
i;istry of 
rce 

Pt 
India) 

ctor, 
IT 
Icutta, 
!tayS 
•er 
rd U Ct iv i ty r. 
].rector 
tour 
inistry 
Govt. 

; 

j. 
I : 

Deputy 
Director, 
(against the 
vacancy of 
the post). 

Deputy Directory 
(against 
vacancy of 
post) 

Director 

Deputy 
Director. 

Deouty Director 
Director 

(against the 
vacant post) 

Gradu&te with 	To organise the - 2200-4000/- 
3 years experience 	training programme 
in the field of 	on productivity 
industry an 	inthe industrial 
workers organisation.establishmert. 

class work, 
teaching etc. 

Engineering 	To organise safety 2 2 00-4000/- 
Graduate or 	Education :raininq 
Diploma holder 	programme and camp 
in Engineering 	etc. 
with 3 years 
	To organise training 

experience. 	programme/SeRiflar etc. 
basically in safety. 

3 000-5000/- 

3 000-5000/- 

7300/- 

4000-5000/- 

3000-5000/- 

'4 



LHcauh Educator  Welfare  
th AfFairs 250 - 400 

anportS 
ovt. of Delhi 

250 - 4(X) 

Go\1.Mle+ 
School 

160- 450 

Directorate of 
Adult Edn 	1 250 - 400 

2200 - 4000(8000 13500 I P-ltS4S (PC. 'vol-Il 

P-81415. 5'CPC. 
Vol -II & P-SO ,rj  CP( 

3000-4500 10000- I 52(X) Vol -ii. Pail-I 

j-8ll. 5CPC Vol-Il 
I & 

8000 ... 13500 	
CPC. \ol -1 

	

400-900 	700- 1300 

700-900 
(revised to 

	

400-950 	700- 1300 
with 5 Adv 
Increments 

350- 700 
(Delhi) 

300.- 600 
(Ot hers) 

(revised to 
775-1000) 

400-950 

700-1300 1 2200-4000 

:jjj±pc- it. 
700-1300 	2200-4000 8000- 13c30 Part - I 

(oniparative Statement showing the progression of scale of pay of Education Officers in the 
Central Board for Workers Education vis a vis identical posts in othe rIpartments 

1 	- 	- 	 Scale at 	- Scale of pay on 

Designation 	 - implementation 	3Vd P.C. 	41h P.C. 	5 ( P C 	! 	Remarks 

 
1_JEdutation Officer CBWE 	250-500 - 325 - 575 	550 - 900 	1640 - 2900 j_5500-')OOO  

2. I Population 	Health and 	 400 - 900 	
P- 1.4 2  Vol-lI. Part- I 

I Education Officer 	 Sfl . 400 	 700- 1300 	2200- 4000 SQ0() 13500 i (PC RHT.Delhi 

i 3 	I Education Officer 

f Eaton Officer 

I 

6 I Ass Director 

isstI Regional 	National   	- 	Tinfcrmatiofl collected 
Director 	Productivity 	250 - 400 	400 -950 	700 - 1600 	2200 - 4000 8000 - I 000 i.wer tek.hone from

INPC Council _.1_. 	 ______ ---.---........... 
P-143. 3' CPC. Vol-U. 
Part - F 

00 	
P-90, 3" CPC. Vol -II, 

t 	Lecturer 	College 	200- 4S0 	4009 	
2200 - 4000 8000- 13500 Part - It and information 

- 	 I'.JVJ 	 collected from Websile 
of Dept Of Education. 
Go.c.of India 

- 	
S 	

4 

17_r  
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Tvped copy) 

-1 	 _•_....___1_..__ 	i__ 
timt Ui.i jiiritItitrb .n ui 	Wfi4JAii iu. 	HtIit 

are (urnsii'o in deiafl as beiow: 

j4.fl..0 '....c  1..n_,CLLIA 	 £LLLLt 

as Group i;I Address 

Mathew Geore 	2U'O2!2 (0102 	Zonal Director (EZ) 

.L"_ 	 ... / 	.L.. 

ii1r1I. AnirnugItm 2.b/ (J/ ZtJ(J L)v. L)uector (tcln.) 

S/a- K. Sihriva PilThi cJWVE. I-TO. Narrmr --...--- 

J C_.LL.._...__  
31i 	 Jii5.  

/o- 	adbujt L)angl LbVVt, MumbaL. 

iir v?pt R Haiiawate 31,1 10/2006  7on.1 Director (NZ) 
77 -------- 

5. 	S1ri Naravan H. Bhadre 08/01/2007 Liv. 	Director. tHO). 

5/o- Hanumant Bhadre 
	 C1WT T  fl rrm-iii 
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BEFORE THE CENTRAL ADMiNISTRATIVE TRIBUNAL CL  

GUWAHATI BENCH GUWAHATI 
OANO.60/2007 	 ,..) 

SHRE D. N. BORO 

....

APPUCANT  
-VERSUS- 	 4' J 

• 	 UNiON OF iNDIA & OTHERS 

............RESPONDENTS 

IN THE MATTER OF 

Written statement submitted by the respondents 

That the respondents have received copy of OA and have gone through the same and 
• understood the contentions macic therein. Save and except the statements, which are, 

specifically admitted herein below, rests may be treated as total denial and the 
applicant is put to the strictest proof thereof. 
Brief Facts of the case:- 

This application has been filed challenging the validity and revision of 
Recruitment Rules RP.$) for the post of Director, CBWE by Shri D. N. Bore, Zanal 
Director, CBWE. 

The Central Board Of Workers Education is a society registered under 

Societies Registration Act of 1860 and sponsored by Ministry of Labour & 

Employment. Government of India i.e. Respondent No.1. It was established to promote 

education and awareness among the working class. It is 100% finances and controlled 
by Central Government and is an authority 'State' within the meaning of Article 12 of 
the Constitution of india. I 

The Recruitment Riles for the post of Director, CBWE were notified and 
published in the Gazette of India, weekly No. 17, Part-B, Section-3, Sub-Section (i) on 
17.42006 in the pay-scale of Rs. 18400-22400/-. 

In addition to the above, the applicant has filed the OA for consideration of the 
pay-scale of the officers of the Board for Workers Education. 

The service conditions of the staff are governed by Central Board for Workers 

Education ( Staff & Conditions of Service) Regulations 1962 framed under Rule 13 (iv) 
of the Rules and Regulations of the Central Board for Workers Education. 
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3) That before traversing various paragraphs of the OA the respondents beg to submit 

the preliminary objection before the Hon'ble Tribunal which may be treated as part 
of the Written Statement. 

The Central Board for Workers Education (CBWE) was set up by the 

Government of India in 1958 as an autonomous body under the Ministry of 

Labour (registered under the Societies Registration Act) to undertake 

workers education programme. Director, CBWE is principal executive of the 

Board. He is ex-officio Secretary of the Board, its Governing Body and 
various committees. 

The decision to upgrade the post of Director, CBWE in the rank of Joint 

Secretary, Govt. of India was taken long back after consulting various 

organizations of the Government, keeping in view the need of the dynamic, 

experienced, expertise as well as innovative qualities in experimenting new 

schemes and abiJily to interact with international organization like 
International Labour Organization, UNiCEF etc. and undertaking the 
project/consultancies offered. Accordingly, the post of the Director, CBWE 
were filled up from time to time. The above decisions of DOPT (ACC) the 

Recruitment Rules for the post of Director, CNWE were notified on 
21.04.2006 in the scale of pay of Rs. 18400-22400/-. 

That the Recruitment Rules known as "Central Board for Workers Education 

(Director) Recruitment Rules, 2006" notified on 21.4.2006 in the Gazette of 
India, have been challenged by the applicant to the extent that they have 

been deprived of the promotion to the post of Director, of the Central Board 
of Workers Education. In fact, since the inception of CBWE, there were no 

Recruitment Rules (RRs) for the post of Director, CBWE. While approving 
the appointment of Shri V. Parmeswaran as Director, CBWE, DOPT (ACC) 

directed the Ministry of Labour and Employment to frame RRS for the post 
of Director. Further, while approving the extension of deputation of Shri 

Parmeswaran for further period of 1 year beyond 6.8.2005, DOPT (ACC) 
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enquired about the RRs for the post of Director, CBWE. Governing Body of 

CBWE in its 145th  meeting held on 25.10.2005 approved the draft RRs that 
were in turn approved by the Deptt. Of Personnel and Training, Government 

of India and published in the Government's Gazette. Hence, the action of the 

respondents of framing RRs for the post of Director, CBWE is just and in 

accordance with the norms and guidelines prescribed by the Government of 

India. in view of this the application is liable to be dismissed out rightly. 

That the applicant has never made representation to the Respondent No. 1, 

i.e. Government of India for upward revision of the pay scale of officers of 
the Board and as such he has not availed all remedies available to his. Hence 

his application is liable to be rejected out rightly. 

That the applicant has not approached this Hon'ble Tribunal with clean 

hands and has misrepresented the factual position so as to prejudice the 

opinion of this Hon'ble Court and thus they are not entitled to any relief. 

That the framing of Reemitment Rules for the post is the executive policy of 
the Govt., keeping in view the needs and recruitment of the post and, 

therefore, normally the Hon'ble Tribunal does not entertain such grievances 

put forth by the employees. That is well settled proposition of law that 

matters relating to the constitution, pattern, nomenclature of pots, cadres, 

categories, their creationiabolition, prescribing of qualifications/entitlement 

and others conditions of service including avenues of promotion and criteria 
to be fulfilled for such promotions pertain to the field of policy and within 
the exclusive discretion and jurisdiction of the State and nonnally the Courts 
do not substitute their view for that of the State. The answering respondents 
are placing reliance upon recent Supreme Court Judgment reported as 
2003(1) SCT 435, P.U. Joshi and others Vs. A.G., Ahmedabad and others. 

4) That with regard to the statement made in paragraph I of the OA, the respondents 
beg to submit that since the inception of CI3WE, there were no RRs for the post of 
Director, CBWE. While appmving the appointment of Shri V. Panneswaran as 
Director, CBWE, DOPT (ACC) directed the Ministry of Labor and Employment to 

70 
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frame RRs for the post of Director. Further, while approving the extension of 

deputation of Shri Parmeswaran for further period of 1 year beyond 6.8.2005, DOPT 

(ACC) enquired about the RRs framed for the post of Director, CBWE, The 

Governng Body of CBWE in its 145 meeting held in turn approved by the 

Government of India and published in the Government Gazette on 21.4.2006 not on 
17.4.2007 as claimed by the applicant, in compliance with the directions of the 
ACC.(R-1 & R-2). Thus, the contentions of the applicant in this para are denied. 

Further, the contentions of the applicant in this para for non-implementation of the 

revised pay scale of the cadre officers of the Central Board of Workers Education 

(CBWE) in terms of the recommendations made by the pay sub-committee 
constituted by the Government of India are denied. The recommendations of the 

sub-committee in respect promotional avenues have not been made clear. However, 

the up gradation of the pay scales of Education Officer, the base level post in the 

officers' grade in CBWE is already under active consideration in consultation with 

the Ministiy of Finance, Deptt. of Expenditure. 

Copies of the letters dated 21.6.2002 and 19.7 2005 

are annexed herewith and marked as Annexure- Ri 
and R2 respectively. 

That with regard to the statement made in paragraphs 2, 3 and 4.1 of the OA, the 

respondents beg to offer no comment. 

That with iegard to the statement made in paragraph 4.2 and 4.3 of the OA, the 

respondents beg to submit that the avenuents of the applicant in this para are partly 

true, that the Board being an autonomous organization and 100 1% finance and 

control by central Government and is an authority 'State' within the meaning of 

Article. 12 of the Constitution of India. That it is pertinent to state that the up 
gradation of the pay scale of Education Officers, the base level post in the Officers' 

grade in consultation with the Ministry of Finance, Deptt. of Expenditure. 

That with regard to the statement made in paragraph 4.5 of the OA the respondents 
while denying the contentions made therein beg to submit that the contentions of the 
applicant are not absolutely true as the post of Director, CBWE has been filled up at 
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many occasions on deputation basis from the officers other than the officers in 

CBWE. 

That with regard to the statement made in paragraph 4.6 of the OA, the respondents 

beg to offer no comment same being matter of records. 

That with regard to the statement made in paragraph 4.7 of the OA, the respondents 

beg to submit that the decision to upgrade th e  post of Director, CBWE in the rank of 

Joint Secretaiy, Govt. of India was taken long back after consulting various 

orgarnzations of the Government, keeping in view the need of the dynamic, 
experienced, expertise as well as innovative qualities in experimenting new schemes 

and ability to interact with the international organization like International Labour 

Organization, UNICEF etc. and undertaking the projectfconsultancies offered. 

A copy of the letter issued by the Under 

Secretary is annexed herewith and marked 

as Annexure-R3. 

That with regard to the statement made in paragraph 4.8 of the OA, the respondents 

while denying the contentions made therein beg to submit that the applicant failed to 

submit the records of several committees pertainiii to the recommendations for 

revision of pay scale of the cadre officers of the Board; 

That with regard to the statement made in paragraph 49 of the OA, that CBWE is 
being and autonomous organization its employees do not come under the purview of 
Central Pay Commission, the respondents beg to submit that the issue regarding 
anomaly which crept up at the time of implementation of the Second pay 
commissions recommendations were not brought at that time by the applicant since 
1982 even after his joining as Education Officer in the Board and being at this later 

stage the applicant without any reasons specif'ing towards the delay at present 
brought into the notice of the respondents which are absolutely not justifiable. 

(V 
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That with regard to the statement made in paragraph 4.10 of the OA, the respondents 

beg to offer no comment. 

That with regard to the statement made in paragraph 4.11 and 4.12 of the OA, the 

respondents beg to submit that the contentions of the applicant made in para are 
matter of record. That it is pertinent to mention here that the applicant he put into 
strict proof for the 'draft Recruitment Rule' for the post of the Director placed 

before the Governing Body meeting held on 25th October, 2005. That the 

respondents submit that the issue for the recruitment rules for the post of the 

Diector and revision of pay scale of the cadre officer of the Board are having 
different perspective and cannot be placed as a grievance for redressat before this 

Hon'ble Tribunal as the applicant has to file another OA being absolutely separate 

issue. 

That with regard to the statement made in paragraph 4.13 of the OA, the respondents 

beg to submit that the avemients made in the paragraph are mater of records. But the 

respondents submit that it is only an misapprehension on the part of the applicant 

and moreover he is not one of the candidate for the post of the Director published in 

the Gazette of India dated 17.4.2006 1. e. to the post of Director, Central Board of 

Workers Education. As the issue has risen by the applicant regarding the 

Recruitment Rules for the' post of the Director show ulterior motives to file this 

instant application and try to give colorable exercise. 
That with regard to the statement made in paragraph 4.14 and 4.15 of the OA, the 

respondents beg to submit that the avemients of the applicant in these paras are 

matter of record regarding pay scale of the officers of the Board. 

That with regard to the statement made in paragraph 4.16 and 4.17 of the OA, the 

respondents while denying the contentions made therein beg to submit that the 
allegations made by the applicant against the respondents are baseless and basically 

after thought and try to give colorable exercise to the instant application. 
That with regard to the statement made in paragraph 4.18 of the OA, the respondents 
while denying the contentions made therein beg to submit that the case law cited by 
the applicant is not applicable to instant subject matter and it is far from truth. 
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That with regard to the statement made in paragraph 4.19 of the OA, the respondents 
beg to submit that the contentions of the applicant in this para are merely 
misapprehension. Hence denied. 

That with regard to the statement made in paragraph 4.20 of the OA, the respondents 

be g to submit that the averments of the applicant merely repletion of the earlier 
paras, which has already been answered in above paras. 

That with regard to the statement made in paragraphs 4.21 and 4.22 of the OA, the 
respondents beg to submit that the avernients of the applicant are denied. The 
Governing Body of CBWE in its 145 "  meeting held on 25.10.2005, approved the 
draft R1.s which were in turn approved by the Deptt. of Personnel and Training, 

Government of India and published in the Government's Gazette. Hence, the 

respondents action of framing RRs for the post of Director, CBWE in the rank of 
Joint Secretary, Govt. of India was taken long back after consulting various 
organizations of the Govemmenç keeping in, view the need of the dynamic, 
experienced, expertise as well as innovative qualities in experimenting new schemes 
and ability to interact with international organizations like International Labour 
Organization, UNICEF etc. and undertaking the projecticonsultancies officer (k-i, 
R-2 and R-3). 

That with regard to the statement made in paragraph 4.23 of the OA, the respondents 
beg to offer no comment. 

That with regard to the statement made in paragraph 4.24 'of the OA, the respondents 
deny the contentions made therein. Thus, the instant OA is devoid of merit hence 
liable to be dismissed. 

23)That with regard to the statement made in paragraph 5.1 to 5.14 of the OA, the 
respondents beg to submit that the averments of the applicant cannot be considered 
by the respondents on the basis of the facts contended and submitted by the 
applicant as stipulated in Recruitment Rules for the post of the Director, CBWE and 
pay scale of the officers of the Board. That the 'respondents submit that the relief 
sought and prayed in, these paras deserved to be rejected in view of the submissions 

AA 
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made in the previous paras and legal position explained in. this regud. The enlire 

case including the grounds is absolutely vague and misconceived and, as such 
devoid, of any merit and liable to be dismissed outiightly., 

That with regard to the statement made in paragraph 6 of the OA, the respondents 
beg to deny the contentions made therein. 

That with regard to the statement made in paragraph 7 of the 	, the respondents 

beg tol submit that the applicant may be put inl:o strictest proof thereof before the 
Hon'bie Tribunal. 

26)That with regard to the statement made in paragraph 8.1 to 8.4 of the OA, the 

respondents beg to submit that in view of the submis ions made in the alove 

paragraphs the applicant is not entitled to get any rIief, as prayed for from the 
Hon'bie Tribunal hence the Hon"ble Tribunal may be pleased to dismissed the OA 
with cost. 

That the respondents crave leave of the Hon'ble Tribunal for tiling additional 
Written Statement if required at the time of hearing of the case. 

That with regard to the statement made in paragraph 9 of the OA, the respondents 

beg to submit that the applicant is not entItled to gd: any interim relief. That the 

respondents beg to submit that if any interim relief is granted to the applicant, it will 

cause irreparable loss to the respondents. In the light of the submission made above 
the Hon'ble Tribunal may be pleased to dismiss the OA with cost 

That the respondents crave leave of the Hón'ble Tribunal for filing additional 
Written Statement if required at the time of hearing of the case. 



VERIFICATION 

aged 

about 	4 . years 	 at 	present 	working 	as 

c'. 	 cc:iEjJc;4j 	 "I 7/ 

,who is one of the respondents and taking steps in this case, being 

duly authorized and competent to sign this verification for all respondents, 

do hereby solemnly affirm and state that the statement made in paragraph 

aretrue 

to my knowledge and belief those made in paragraph 

2. t 2 S being matter of records, are 

true to my information derived there from and the rest are my humble 

submission before this Humble Tribunal. 1 have not suppressed any material 

fact. 

	

And I sign this verification this --- - th day of Yu' 	2007 at ------- 

	

DEPONENT 
	I' 1o7 
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/ 	 (;ONFIDENTIAI 
-• 	,'4 	 GOVERNMENT OF INDIA 

.. 14 	 SECRETARIAT OF THE )y7102 	
. APPOINTMENTS COMMITTEE OF THE CABINET 

• 	 D,PARTM[NT OF PERSONNEL AND TRAINING 
• - 	 OFFICE OFJHE ESTABLISHMENT OFFICER e 

NORTH BLOCK, NEW DELHI 

No 	4) 0/01(ACC) 	. 	 Dated: 21.06.2002 

.• 	 Reference correspondence resting with the. Ministry of Labour's 
communication NoA-12021/ 1/2000rESA(WE) dated 29.04.2002. 

I 	 •,.1 	I 
(k  9•Q.P 

j 	co'I 	 • -/ oI.' 
Appointn1ts-ornm,tt of the Cabinet has approved the proposal 

appointment of Shri V. Parameswaran, 155, as Director in Central Bqard for 
/Workers Education (CBWE), Napur, in the pay scale of Rs. 18400-22400/-, for a 

)12 1  eriod of three years, extendable as per rules on deputation, from the.date of 
j 7/rking chargé of the post or untilJijrther orders, whichever is earlier. 

A 	3. •. The Committeq has further directed the Ministry of Labour to frame the 
Recruitment Rules for the post without further delay. 

4. 	CR' dossiers of. S/Shri V. Parameswaran and Dr. R.M. Tungre are 
r/1erewifTJ, receipt of which may kindly be acknowledged. 

Iva 	
-\ 6 

T 
(R.) 

>. 	., Under Secretary to the Govt. of India 
Ph 301 6504 

Ministry of Labour,.' 
/ 	(Dr.P.DShenoy; Secretary), 

Shram Shaktl Bhawan, New Delhi. 

A 

/ 	 . 	 . 

I 
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Government of India 

Secretariat of the Appointments Committee of the Cabinet 

MinistrY of Personnel, Public Grievances & Pensions 

(, ir,• '1° °1' 	.. 	
Department of Pesoflflel & Training 

& 
a 	 - 

.o 	

New Delhi, dated the jgth July t  2005 

Reference COrresPOndence resng with Ministry of Labour & EmplOVmeflt OM No: 

D $ 	rs 	
A1202l/112005E)ated 9.6.2005. 

The Competent Authority h35 
approved the extenSfl of tenue of Shri V. 

PararnSWa1afl as Ditector, Cenal Bod for Workers EduCaOfl by 3 monthS beyond 

• 1 6.8.2005. 
The Copeteflt Authority has also directed that the Ministry of 'Labour & 

Employment in the meanwhile should indicate the vigilance status of Shri V. ,~J$  
4; 	

. ParameWN 	,' and give a report on implementation of ACC direcOflS 
' finalise 

Recruitment Rules, conveyed vide comffltJrliCatiofl No. 3(4)EO/01(ACC) dated 21 
.c.2002. 

.4 	
(RavifldraKUma) 

Urder SecretarY to the Govt. of India 

MlnIstry.Of Labour & Employment 
(ShriK.M.Sahn1,SY)'. ShrSM' smiclu BhWfl. 
NewDeihi. 
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-- - - S  - 	- - - 	c_ 	• 	• 	1_ 	- 	- - 	i n-a 	nnt 	- ri It U( ii is ii 5.45 t i st I s- s s-.) ira i iSt) s s-'i ri I I flint) 1 ru us-i 1St ii is Is-is 1 s di .' s t t&. 'sit sri us. its --------------------------------------------- 

in nvrilniiIis-sn 	dIrfl I; ihc-i rnsni sic Thninlnrn the -"—"' 	—-- 	-- 

	

IisiI transil nun i.iIti 	isc in_ins-id TAriIIi iii inlscis-iu-i 	ccsl,a i c-sl:n Jc- 

c-inns-ivn ib5 s 	ina nfiic-ni-c c-si iiin 	.i'sI iLsTiIs. ins bn iii clinCi j.c cuic-li. 1km 

T-Trn'1-ls- Tnii iis51 km isicns-i ins sI nsl 1km imc nndms -sic ic-s i- - icn / 

ibm 	s -  d5,)Id c-Il ('S .isitd 	 i4TIStc-li id ICilit) iIsI),IUSt) Inst ,lic-ulCP -iiiiii lism r  
• 	- 	• -5 	1-------------1 - • - 	 -. • - .1 	t- ----- - tmft -- - - I I Ills-i 	'iTI Sit I titi i5.ti..is Silt I miii 	Iti 5) li_I- s-si I ssa ,iit Sri I I 111 i L itt s sis-i i _ts I rm c 	sIs s.nr5 - — -r 	 — 	 -'. 

)Ils1 ,-sicc-s Tst 	ldi,)cm(i isi c-iiic-j 1km isc c-snsinislc Ic-i mf.. inn Ih_i  r - ----""'------ -------------- - 

ni ulcr III11I 	i 	:ascIn mi- s)ssflu(uI ic-ui) c-il mlici ibm (idnm fliiic-nnc 

• - 	•1----------I 	- 	L. - 	- - •_ • 	- -- - 	1 •i iP\ 	1,. 	• • - -. 

	

siSs ui7is,3 tsis;.Srst Its ISIS-S sIisAti3t_rrbtr. 515 r)_i1_ittl - 1 ISIS - IS 	I (Ii Ills-S 1475 is 1,itS ------------/ ---S 

dl_iIrssnl ii ic ci;dmc-i II-,.-u' ibm c-IA, 	1 -_SLinfl c-ui (sc-ii-a flhiis -anrz ic sin•)I (Pc-illS 

the recruitment rule notified on 21Q4 2006 as there is no provIsion for 

ni-nc-I inn or ibm ra ,it,a flIIic-mi-c Inc-.in 7tsns1 fli rmc-1c-ii /riij flinns - 1c-ur c-sI- 

Ac-Ic-I ; ;-,I r--5 	Si- ;- c- -- c-tfl i1 I (V$ liinrn i4T.sc fin I ePIsiI iriAjil ef da  ------------------- 

Ins- 1km rsc-.cl ni flit-ns-1c-1i- is-isIcm 	insii is I)11 	il 147_Sd i11i53d lIt) 
-• - J 	' - --'-"'-r--'- - ---- 

Asic-i ii irsis*l fli s-nc-ic-si- ,' i-  flnnisli- flu-ms-Ic-sr c-si him Fc-s.it-s -i tiIic-s c-ninn li-c-slii ibm 

Via 

C;idrm flhiic-c-*pc fls-sic-si,_ik i SiTSc liIim5-i sin nn siPiiss L ic-li) lssr 	-ra- 

I) ..Slidc-igssA c-sf mIih1 c-imti_irl irsmtil_ul tStc-iii)niIm Tism siml)IIL)l inuidi ii)c 
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been £eptridLed is soon aS [he depar[nenl promoi 	ine eligible Lor 
ih ri - i tiu9li IiI 	 rk1' iiti 	 Ic -i iuz k 

Ci1Et ti 	dart .4 el I IIAI-11A] orcl Irda A n 	in I IIvIN .17 

fiIi h..z 1_4ii iiC) cZl1ntr (f iiliicrnc, .ar - i - 	riit u-i (hr c1 	i.se..1 U ui 

frq ihA new, rdT') 	 T1i. i 	;- iu-if i- ig1ii-1 AtIA uv 

C,1 	 linj, gi nla 	i1 	((I i ( ii(L (if ILA R 	Ti1 - 	- 	- -r 	---- -, 	- 	- 	 - - 

n1H4? 4ri11 lti 	irei 4iih 	 tn, nil i1c..ric, -.55.5--- 	
Sa..5. 

	

If h ;.li. 	b- Fi, 	 h 	f 	flJi 	i-' iicth 

in,i4 int i1I nii ) lfl )fl11 	ihi1si 	 lia I)r f 	cri ii uuui rnli 

	

HI ltZ 	EI( ff 	ij v;- ; Tm 	 ilia itiZ 	 lul flh1-1 - 1- 

	

E'niint-, j inn a4Z I  14TAIZ lh 	 nniz1 zh.-uihi ono le. ni,is. il •• 

Officers from the Cad!e, who Joiiis as EducaLion Ofikers and has in depth 
.. CI r iell ovilp ' H ;hA l4I1(1 .blLlIjI 	i4J ISIE 	 t:-I4r 

..i Airrovo ttl 11." 	 P 

	

IP..-ioni_J. 	..d._ A Thin_5 iini 	 r,iL.i l,si  5 

ffie rni.1nil T) ia4(-h-Ii1 (RVrP 

In [lie draft recruitment rule there was also room Ioi- promotjon, 
But Ministry has intentionally removed [he term 1w promotion from 

Offiicers" hsz1 I,-, ... (nlr ()ffk1 . ............ . 

	

tif 1izhno rAt- fufl ,.rd i'u1i in (i-s 	rt.1ri'z ( 	.4 hu.. 	111C 1 I 14 1 1(i(O 

recruitment rule is not reflective of wisdom of Governing Bc!d and iu be 
tw - d h i1 	 Rn.4h: 	voj. llii 

	

t. 	 - i ;-; 	h 	 -1 ; f.-;Ilia 

?prriiij riiOI ii,lA 	IiICjC1 lj 	 no lk.44 	(li 	h ..ili 	L1;jc1 

	

nni. of the niuriJ r- iicJ In rla ileiv-o I la (ir ()uIi-or 	iia 	ru ui 

	

in.t Iho i1r.inr,.i inn lu-i Iha 'u 	nil flii - ln,fL . •55 5  

To run1c- In the pArA I (T)l i f k zthj 11,  i ,4%At1_d 

Aria lioon id'- ndi n1 't;fl 	od u.illo;c 4c, A Z C , l.._ 

ro cu 

 

q a f.uni . oni 	usoi 	ifioni ovrj Cnouunii 	u-i 	.0 

luf lofe i7jzi -,j- / un o i 	into nil 	 lm Ed  It 	on ((f-nr lu-s 

Director, The Central Board for Workers Education Officers Asociaijon 
lh. io..rno-1 C.AT 	 o -u-1i ii C ts T\Jui 11 	'1 QQA 

-------------------------- 
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Of no 1$ 1 fl flfl1 4Tifl -I lho 	- 1 i,, 17 . 	 ui  
------------- -- --- --- - -------
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to take final decision on the Report of the Suh-Coininiuee on 
r)rtkui inIrL_ 	• •'i€:I$ai i'u-1% 	_a u i l  j5j 	411,:I _j- 	t - fl4 din. 	r ila... 	ir.i, 
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specifications and allied matters in rspect of  

	

rnc* h-  .w lcni T\L-1 1 	 . I ircl rI "r, (I e ttnih. 

mE7 Cu 	 -In i 

1ir4 	ihereaf1ci ,iVcrd 	i 	k.kur ,t1 1'tr" rc 	rt,4it rci - - 	 -'-- 

lLl'Z 	 zi-  fr ku Ek 	 CuI iltZ 

It is further stated that, LI the executiie poiky to frame Recruilment 

Pi il C. _i ne-i ih.i i N-1 cu 	 J 	,vr1ruFI.l Cuit 	 h-1 	i Cutu 
r --r 	 - 	 - -' 

tC ( - ci 1 	il 	 cut' 	t4 r 	Clr11ut1tP ill 	 f 
iD 't 

t) 	 4 	fl 	 I'tI Ill 	Il'ruii 	 II t ', ur 4 fl Ii 	;4i'A 4 I 	I1c CØ Cuof 

i.U47 41 i 	 d9 	irI- .111 IZ1 	il(I hi II ic11CL1l 	CiiS --- - -.-,' -- 

I 1l ,lti 	1z". (Ii Ihcu .zL-4tAlhul Ihu1 I ml- 	iu .1 r iluu c.I 	(uui hi 

IgiLi9. 	sur 	rtiiih hcu 

t'Z Il ii li,r 	h(1 	i 	4 	4Cm 	141.0 	it(c Ilu 	It 

rillc 	Ier 	r'r ,iu 	;h. 	uu.h 	r..m 	,twti 	n.ili 	flhl,uCl Hfl it'eusti (1r 

nffir'arc. h 	r 	11rm Cifl flirmIrcrn 	ivu r.cra , i tuih ri.l 	ir.i im1 .4 imlu..4clh 

jiii 	. tcin Icur 	rCiiCufl Cuf h'hm (.1rm C('I ,ru.14rlt .,iuZ ..'r-u-(i 

r -1 .iu 	cur fritz JJ. 	 -I 	 rif 	 T1 k ;uliziu 

CJ, kt 11L4 Ilum u3 i'u 1.I 4(uçi (if il1,u rlCuuJ (if T')I jt,1 (u,' 1: . t11a141 14rii u(it1 r,i 
J 

	

)flflAfierJ.$ years i -cas n1ailli"ar ii -i 11 	ith t:u;. ;utlil 	 1tkui. cii' 

. e-mnl - .ni nur 	 iveh kA 	iiii4k - 

Af 111ii h' hA 	(h lkilhi't 	 iC!fl.i (i(t). E1I7.I uri ,:iu. 	rCn It_uji iuC 

hlu,u ru 	c11,lflhu 	47161-11 1 1AV-P lj(m-.ii 	tlt 	lCtr1I 17 h1I 	I 	tj:l-E1i.. i1fuilttjc) 

h1Ic AcuuJ cml fl 	,hrmr 	I1I IWUir km 	ni rnl i il kn cu ;h rnriiI mnn1 	uim 

'fl11A (cur hhn .1k1 nci.zL 	4rh1tr II nLm rI 	kits sit' uIp 	11cm1J or V'u.,-hciC 411 
r 	- 

1Al'l'Iu (if I1 	1is 	uTiI1iiiEIh srut 	1iit 	u.usnn fAr hii 	- n 	Ill ntu 

lfll(V(47 ,ui'ts 'Zmsll i(ijflt3 Ihn rsncl (ii 1Thnchcti' I,cuni h1ip fl(sl fl.1i luurlsI1 	i,: 

4 fls (ii lAr.4 iimC) 	Cutn 11 	cmnn,i st't. cm4 	i,iiflCuh kufl 411 lljra iU.i4i 1? 11? Ic, 

hht.0 t'1Cuu.l sit' T'_uicr 4 nuirsmn_,'fu1uPsl 	1.ui fsin 4 fmsi A Cmsuu,m_usi ism _uII i1tt_u 

	

,.lt)l1Cut1I (if nI'iCn ill riIi(lnit(f 1ii ,  .ti...mrb 	iim C elfIn (If rcu(rI ii 1fr4 -i 

I4n4'4. ihtarcmmI mliAl tpn! /Ov.41 irin of nAv 	nlc inmr hlmnruciuj (ml fl4tlthcui' 

as incorporated in the newly created "Central Board fo Workers 
its. i 4,1(1 (flj 	,' cur' Pntrid rriniil Piiiu 	')flflK' .rn tfms(i 	I'Jn14 1171L1) bIm, 

reconunendations of the pay sub-conunitlee and not in confornut with 
h1lf 	I 	u,rCmCl cml 	nhrl (mi Gnricn (P 	k.nfI P.i:' Piuln 1QQ7 T')(PT 

Jr '' 	' 	. 	S.-.-. 	•-. '_ 	S- 	.. 	57 J 	SS_S'_/ 	_ -. .• 	/ 
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the O,A. Ftrthcr the new method of recrui[mnt to the post of Director 
ltz 	hi.11ri 	izc 	d 	 4ZCll4. 	ni 	12v 	ui , 

(tl..1?t 	iL.iI ,1, ui1 uiI (Ii iIu4f 	is1iih1 	t 	h lilt, cAiil 	ciJ 	il(11 ii 

hf.s8c1 (CIII tri -1 fur d5. 	 iR 111k est 

4(4 	 In cvpAlfa C4CIflI friv niat1CI1 4i11 .1E1( I.liC,iir.1 IZtfl 	II U f41 41(4 

i1(4 I.4lii 	tI 	l\J_ u-tEj (If 	..I. ZC11A (1 (zLir(4 flu 	-i- 	tiiiieh 

iiS1Cl IC,r .1 1(111(4 ijm hi; 1h rzi -1t114. k 	 a- 

	

11(4 	1li.t1l 4(111 1(4 	1Ti 	fluIic(4I-c. cf 	 .- 

	

- 	..-- th- 	uil ill 	(4iI uL 1i;4.4 
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tATA.Z 11(4(J I1(4 (41 Eur1'Ili(4 	fuIr 1 	 1 1(111 
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- - 	 -'-'-x- -- - j - 	- 	-------- 

441(4k I1II(4t1Si(4j4. 	I 4(114 	I 111(4 1.1CII 	A111I(11 I4 1111)  

lu i- -1 -  lli, W4-it-hI TThs,n1 t1r,l 	;1iI-n1 

	

- 	"- 	'--- ---' -'-'-rr-' 

4 lrtil(1l 	41 	;IZ 	liCti 	;k, 	4r14d111 ii'L 	ill 1i114 	,i ,iiuiri iii 	1(1 

r(4(4(4,i1,i1 titi fri 	It 	fu 	I 	1111 iCIr 	4711(i 4 	44(11I 4,1 4 1A% 	.ii(4 (4f -. --- 

uii4cr4 	,f ;1 	(RIATF (.i 	1IuIrl fri l-iri 1 fl' 	1lii 	7,r 	1 	(4Ei14.Il1I .iI44 .7 

OIca .-, 41111 (C,i jil li.i 	tiii t ii' 	iuliu1 	(.III 11.11 i1CI41 44111 4?1I.i Zfi(4(4( i4 

alleged. As sudi the- contentions of the respondents are not sustainable 
and .1 i(4 1111(4 1(4 11(4 itlli(lt'(4(1 	lic.41li fri 	Iui1 -trl r1 1k u'i.. ii* 	ii,. 	t i 

	

. 	1 	.. 	 . 1 	, 	A 	1T. 	.// 	r-rlr4- 4111-4 II II; (1 fi4 4-' 414 	4 III 7 4 $I( l4' r 	44 4_I( I 	. , I I'4 'I III , 	r LI 1.1.,4-4( 4 III I I M 	7 44 	(4 	'Ill 4 "7---- -7-.-_7---7-.- 	
r-'---'- -"-" 

1. 	.4 	1 T - /4 1 - , 	r ,- I 4,1- 71(4 r1,r, (1-44_I I 	(4. I 	I 	il( 1111.1 1- (4flCii 

(tt 	Cii 	I i.1 	•1 	(4-4st1i -T -,fl i.,z /qi 911-u 	it if 1 1i 

	

-a--, 	7-- 

	

1(4(4 lru-i C411i(1i IIi1(IlZtl1.. 14 Ir 1.4-I; 	 (II I 
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2 	11.l ll 	.ir..itil (iA#1fr. 	h4.l 	I(4 41(4iii.. fl1iu1(4 	(4il- .1 i 	.14441 7 .1 Il, ---"--4--,-,-, 	4-7-7,77- 

	

zI .i l(4tl gal1. .111(1 11(4(l.Z lu cLII(4 Ih. 1 111(4 R-1.1r4 ; ..4"c 	1(4" - -- ------ ----------------------------'-4-,-- 

j4 	 afk OYO  



'ff1 

6 

- 	

U 

meanina of Article 12 of the ConstiIffliot\af li -j: -ewes 100% 
aeal cii lila 	- as - 	ai -ti Ti i' .l.za irHa lil iiia .iics ilial( 'ciia' .:•uf 

UiC, j il ida 1.1 ad 1-6 of ilia ( - ni i il sa h% ani iao 11ii. a: 

-ala of C.dra ()ifirar.z far a lane) iiuia Tha 	rt -ia)l far ej .1(1 P1.111

have ciath-acl Iha Cdra ()ifli-ar. af ilia Ri _inrl it iai cii ilias; li.a 

ta - 	a; it -a le)tir 	ad ii lilt rzn.Arbin, lila ai -sJi- J 	i ta 	i-sf 

Director from the Cadre in the name of the recrt meni rule, In reply to 

r 7 iha . 	li-_mi VailarAla lIm_mi ilia rst-szi O f  flirat- it--ir CRVTF 	_ml4_lz 
ln iFf-1 ttr 	rEna lhss ani_mi i-ill aisz 	iis ; es.. 

fl 	_mjA d i, ri lila _mt s'iU_mt inn 	tijse) iEl i_1 ra 	41Lasa lIla .z_m - 	- 
	- 

t-s - i ii_m-1 liaa.-, (iliad an lIlrcsaIejlj da 	1_mu-st -i .m slrsri a_mn 	jaai1 	rink- 1 

li-i tmgsa 	lili1iI; Of aliti ihia slaa_mtl lai -.i_m1 i-_m 	-Lila 	.z s.s.elp I ha 

s(Is11aal -1fl i,i ilia raswlanic _mra ni-si I raa li-s lila l_msi .401A  handa ni-si - 	 - 

t 	I _m a_mimi a 

ill_mI iha _mtmt-ili-_mtil tias. iha al_mlanianl c. sn.mda in n_m r_m 1 fl mat -i 11 -d ;l wa 
-, 

m4rri Ian si_mlanlanl( m ,m-i imaaz ii-, stilimii Iiim lila .mat-stm1_m1ia ;, raI la 1 dii lisa .............................................................. 

:tV crmlaç i-! 1  riffitrz i-if (R1,V 	irara i_ml.an sit, lw liia (TRVJI  

association with the concerned authorities from time Ic' time and some of 
their letters have already been annexed to the O,A, also the rporL of the 

s 	5iEllniji laa _miwl Il -sair raSs a,llane-i_m i iesns h_m.hangs _i is tsavs_sd In lisa 

C) , 	ttrihaj-  Iha ra 	i-si lila .a7ar-_ml cslhar di-sIlt nh! aasz smacL ritiCi in lila 
---.*--S-- - 	,----'-__"-- -- 	.-- 	--- 

rasrittm1anii..mli t -tti . fri-sal ra-kit-.a ai ri_mr zc_mips at iha - If;-a 	i-sf CRtTg _mra ------ 
_m_mfl._mimla 	t4rilh 	lila 	ra.z,rsju1at!.z 	14111t -h 	_mra 	altiaai 	li-tint 	lila 

itirinadan -a cii ilia (RVJi csifig-ar.z 	at-_mi;-,n 	 lIs. () - •-_I - "- ' -- -•- 	.-. 	- 	'.--- 

Tb_mI 1itill) raei_srd li-s lIla lmlanl.z •;iia in 	_mr_m I , _mari Ii af iha 4rril lass '--- 

s1,m laalarj 	llia _m ultiiit.,mni llal,14Z [i-i itIl5tlHi 111_mi ;bs ra..tigiag-iaa-i h La d - 
In 	uLis -p Al lila ra-ai-d.z _mai-i 	--aaeh imns cu llia aew-ars,i tie) iL.- tnaai '---,- 	 ----s, 
bald an Y 1(1 )flfl ia -itijnei lila "fr_mu l?acrjIj; tnanl Paid' ilAigsi-a 111k 

Hon'ble Tribtual for factual assessment of [he matter, Further, the 
fliras--sr _mfli-i ilia c_msira csiiis-arz at iha (R1ATF _mra a_mn _mnd a_mci-al cs-i i-nsa _mis,i 

lila z_mnla .zal it a _mnci iiiar ri-lur in lisa (VrP _mnd il1ar,_mnai- i I isa _m s-I ilg-_l1k- ---------------- 

deemed to he standing on different perspective as staéd hi para 13 of th 
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IT A (Ai(i 1tAI 	for ihe tAZi 	of Ti'A 	Z A 	i4 u1C.ii 	UI -1 

A.Z 	iIcI 	i ....that tile iiH ii Il 	tI sil_... IIr III 

,l flr,rnr (RAT1 	 frI 	pi's..1 rf i IJ 
the 

	IlIfA f)I I%r
of 

tirnmr,l icto In Ilia 4c.I (If Tiiciiir - riI n I 

Itifl%Ai 4it'lAI IA/It10?ill iIi. I a Ap,-11v  Tl ip Antil ieAni i;'iu _i 7AUAI fl1i-4-i4 --14' 

	

- 	 - 

i 	A It(I ii ll -I III cVIiA nI frie' III e  ts.J eu I) 	Ier 	i 	1I 	1.11 	uiir.0 A 
b" -'1 

A IIAIU -At -1I 	. fId flk ( A 	 av4I ;t.- A lld li-iAi iI; 

,-I1 ih1:. iIluICIAi 1?eI 	iI P ' Jo, )I'lflA few Ilia rtizI AC T 	Irur 	- -t1I-  iu 

li i.z. ,It,hI.z. A fl(i 	i 
r -  '-• "- -•-- 

I ih A4Itll cAAI 	tfltttAiiU Ieet.Uc II3i ZIA 	''I. fuI,I(II- iii )A rA I i A 

17 of the wrUen state nents and begs to reitera1? that the rpodeiiis 
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rnovaLofinjust ce inflicted upon the cadre of 
Education Officers of CBWE 

List of Comniittees I Sub-Committees, their recommendations and 
other proposals for settlement of pay issues of E.0s. and their promotional posts 

Date & Nature of Committees I 
\o. Year Sub-Committees Recommendation 

ih March 14 2'  Governing 	Body 	rreeting of Accepted the proposal for revision of 
1960 CBWE at New Delhi Pay Scale of CBWE Officers 

2. 1974 Parliamentary Estimate Committee on 	"Keeping 	in 	view 	the 	fact 	the 
Workers Education Review headed by 	Education 	Officers, 	constitute 	an 
Sri G. Ramanujam. 	 important link and instrument, in the 

implementation of Workers Education 
Scheme, 	their 	EMOLUMENTS 
SHOULD 	BE 	IMPROVED 
commensurate 	with 	their 
responsibilities 	and 	functions 	and 
adequate promotional channels open 

• 	 for them as to enable them to become 
• 	 AREA DIRECTORS AND STATE 

DIRECTORS" 	 (vide 
Recommendation No.53). 

97-1 Action [aLen Report of Govt. of India 	"Government agreed in principle that 
on Ramanujam Committee. 	 emoluments 	of 	Education 	Officers 

should 	be 	commensurate 	with 	the 
qualifications, 	duties 	and 
responsibilities. 	Government 
proposed 	to 	examine 	in 	details the 
implications of recommendations and 
present 	emoluments 	of 	Education 
Officers ought to be improved". 

-1. 18. 10. 1977 62uid 	Governing 	Both 	Meeting 	of 	"The revision of pay scale of Officers 
CB\VEat New Delhi. 	 is overdue", it was unanimously felt. 

 06.02. 1978 GOverning Both Meeting at Nagpur. a 	Recommended higher Pay revision. 
Sub-Commiltee 	constituted 	with 
Chairman, Shri. Daljit Singh. IFA and 
Director. CBWE to review the Pay 
Scale.  

 25.06.1981 71 "  Governing Body Meeting held at Stressed the 	Urgent need for upward 
New Delhi. revision of pay scale of the officers of 

CBWE". 
7, July' 	1981 Sri 	G. 	Rarnanujam, 	Hon'ble 	Explained 	the 	need 	for 	upward 

Chairman's representation to Hon'ble 	revision of Pay Scale. 
Finance Minister. Govt. of India. 

* 
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SI. Date & Nature of Committees / 
- 	 •_i 

No. Year Sub-Committees Recommendation 
8 15.10.1990 In 104UI Governing Body Meeting at Favoured the upward revision of Pay 

Bombay, 	Four 	Members 	Cadre Scale of Officers of the Board. 
Review Committee headed by Prof. 
Devendra 	Kausik 	of 	J.N.U. 	was 
constituted 	and report submitted in 
1991.  

9. 29.06.1992 The Goveming Body of CBWE in a Examined the question of revision of 
meeting at Nagpur Constituted a Sub- Pay 	Scale 	and 	favoured 	upward 
Committee headed by Sri M. S. Gore. revision. 

11), 07.02. 1991 In 3rdeeting of Governing  Body at Recommendation 	to 	Ministry 	"to 
Madras. 	the 	Sub-Committee 	report examine 	the 	matter 	regarding 
was further discussed. enhancement 	of 	Pay 	Scales 	of 

Education Officers". 
II. 26.8.1993 MOL, vide letter No., A-11015/I/93 - Pay revision on the basis of the 0 

ESA (WE) C.P.C. 	can 	not 	be 	considered. 	5th 

C.P.C. is going to set up. "As such no 
proposal of revision of Pay Scales can 
be taken up at this stage". 

 April' 1994 Central Pay Commission was set up Declined 	to 	consider 	the 
by Govt. of India representation of CBWE Officers as 

being 	employees 	of 	autonomous 
organizai.ion. 

 11.07.1994 CBWE Officers Representation to 5th  For revision of Pay Scale of Cadre of 
CPC E.Os. 

 4.10.1994 Director 	CBWE. 	vide 	letter 	No. 1 Requested 	for 	the 	revision 	of Pay 
WE/Accts/51h CPC/94/7832 Scales of the Officers of CBWE. 

 24.02.1995 A. 	K. 	Chandana, 	Dy. 	Secretary to No action can be taken on pay issues 
Govt. of India No.1939/94-PC (TR) to being the employees of autonomous 
CBWE Officers organiiation. 

 29.04.1995 Sri Sanat Meheta, Hon'ble Chairman's Recommended upward revision before 
representation to Sri Gopa1n, Union the publication of 5th  CPC report. E.O. 
Labour Secretary on revision of Pay - 2200 - 4000, E.O.(SG)- 3000 - 
Scale of the Officers. 4500, RD. - 3700 - 5000, Z.D.ID.D. 

—4100 —5300, Add!. Director- 4500- 
5700 & Director - 5100 - 6700 

 19.10.1995 MOL Letter No. A- I 1014/1/94 —ESA Since the Govt. have appointed the 5th 
C.P.0 	we should go slow. 

1 14.10.1996 Director, 	CBWEs 	representation to Requested for urgent revision in line 
Union 	Labour 	Secretary 	regarding with Chairmans recommendation so 
revision of Pay Scale of Officers. that identical fitment can be given in 

5th CPC's recommendation. 
 28.01.1997 Report of Sri Bhajan Dassgupia, Pay Recommended Pay Scales for Officers 

Sub-Committee, Constituted by Union on the basis of 41h  CPC as under. 
Labour 	Secretary, 	Dr. 	L. 	Mishra, E.O.- 2200 - 4000. E.O. (SG) - 3000 
considering 	the 	views 	of 	Dv. - 4500, R.D. - 3700 - 5000, Z.D. / 
Chairman Planning Commission, L & D.D. — 4100 — 5300. AddI. Director- 
E Adviser and Financial Adviser of 4500 - 5700, Director - 5100 - 6700. 
Ministry of Labour (meeting was on Report submitted to Ministry. 
11.12.1996).  
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SI. Dale& Nature olCommiitees/ 	 '.. 

No. Year Sub-Committees 
rd 	 Constituted 5 Members Pay Sub 

123 	Meeting of GB Chaired by  20. 06.08. 1996 . Union Labour Secreirv 	 Committee to consider pay and allied 
matters of CBWE Officers. 

125th Governing Body Meeting 	Accepted the recommendation of pay 
(Report submitted earlier due to 	sub committee & requested Ministry 

' - 	. 04 02 1997 
..  impending on 5th  CPC report 	to implement it in the light of 51h  CPC. 

Published) 
Part-A. Item No.14: Pay Sub- 

22 18.06. 1997 126th G.B. Meeting held at Bangalore. 	Committee Report was approved with 
the consent of the Financial Advisor 
of N'lOL(K. Nath) in the meeting. 

 06.10.1999 MOFIDOEIE-lll (B) 	 Returned 	the 	flle "Qualification can 
T.S. Bhatia Under Secretary 	not 	be 	the 	sole 	criteria 	for 	Pay 

 18.10.2001 Judgment of CAT, Mumbai Bench, 	Order passed "Respondents to take a 
OA No.1123 of 1996 CBWE OA VS 	final decision on the Report of the 
Union 	of 	India 	lhrouQh 	Labour 	Sub-Commiltee 	on 	Oranizationa! 
Secretary, (i..t. of india. 	 Hierarchy. 	Recruitment 	and 

Promotions Rules, Job Specifications 
and allied Matters in respect of Group 
A 	and 	B 	Officers 	pertaining 	to 
Applicant No.1 	Association, within a 
period of four months from the date of 

I r1 of P. copy of this order with 
intimauon to the Applicants". 

 07.08.2002 Ministry of Labour & Employment. 	Only 	the 	Pa' 	Scale 	of 	Director. 
CBWE was revised without touching 
the Pav Scale of other Officers in tune 
with the recommendation of Pa' Sub 
Committee. 

 2002 Second 	National 	Commission 	on 	Stated that "Adequate attention needs 
Labour, Vol-Il, Chapter - XI, Para - 	to 	be 	paid 	to 	the 	pay 	scale 	and 
II. 	245, 	Page 	No.110 	expressed 	infrastructure provided to the Officials 
concerned for Pay Scales of CBWE 	of CBWE". 
Official. 

 24.9.2002 MOF/DOE/ E- III (B) 	 Returned the file advising 	look into 
Anuradha Mitra, Director (Pay) 	the feasibility of merging the posts". 

2. 25.9.2002 Parliamentary 	Consultative 	Member 	felt- 	"There 	is 	need 	for 
Committee 	Meeting 	under 	the 	higher Pay Scale for Education Officer 
Chairmanship 	of 	Hon'ble 	Union 	as their pay was more than College 
Labour Minister. 	 Teachers 	before 	the 	Second 	Pa 

Commission. It is also required for the 
reason that similar post in other Govt. 
Departments 	have 	a 	pay 	scale 	of 
Rs. 10,000/- at the joining stage itsel[. 

29. 18.2.2003 MOF/DOE/E-llI(B) 	 Posts may continue to be operated in 
S.S. Rana, Dy. Secy. 	 the existing pa' scale, benefit of pay 

fixation may be allowed. 
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SI. Date & - 	 Nature of Committees / I 
Nc Year Sub-Committees 'Rëommenciation 

 4.04.2003 MOS/Fjnance (EBI), A. Adsui Requested secretary (Expenditure) of 
MOF to process the file and submit 
before him for approval. 

 May' 2003 	Report of Ten Members Up-gradation 	It says " ..... it is a travesty that his Pay 
and 	Restructuring 	Ccmittee 	Scales are much more less than merely 
constituiel 	by 	Ministry 	of 	bour, 	teachers and lecturers" (P-82). "It is to 
Govt. oI';idia. 	 the &edit of the 3.Os that despite this 

treatment, they carried on with their 
duties with devotion and dedication". 
(P-84). 	Recommended higher Pay,  
Scale for the cadre of E.O. 

 2003 	MOL &F. Govt. of India 	1 Requested MOF for concurrence to 
settle anomaly of Officers of CBWE. 

 23.3.2uu4 	MOF, Dept. of Expenditure, Govt. of 	Advising MOL & E to process the 
India 	 proposal 	throi,gh 	an 	Anomaly 
A . K. \'invak . Under Secret: 	E-III 	Committee 	of 	the 	Administrative 
(B) 	MOl' 	 Ministry 	and 	matter 	would 	be 

reviewed alier I 5 k" Max'. 2004. 
 23.,2uu5 	The Aiiouilv Committee of .\IOL & 	Felt, at the inception of the post E.Os 

E 	under the Chairmanship 	u 	AddI. 	status was group 'A' 	Officers in 	l 
Secretary oI'Govt of India (Mci. &E) 	CPC but degraded to group 'C' in 51h 

and [A 	i :\linistrv, it. Secre 
. 	

Dv. 	CPC. 	Unanimously 	agreed 	on 
Secrctar\. 	Under 	Sec 	ry(F), 	existen¼e of anomaly and decided to 
Director, CI3WE, R. K. Pant : 	S. K. 	remove it by re3orting parity in the 
Roy, CBWFOA. 	 Pa' Scale of EQ. File submitted by 

IFD of MOL (DOE) to MOF for 
Concurrence 	 (5.1.06). 
Recommendation as in item 16 of Al 

35, 1.2.2006 	NIOF. GL\'t. of India 	 Advised to submit recruitment rules of 
Karaii 	Sing, 	Under 	Sretarv 	E.O. of CBWE & analogous posts in 
MOFiDOLE-III (B) 	 other comparabe organizations and 

certain other clarifications. 
27.3.2006 	MOL&E. Govt. of India 	 MOL & E complied with the queries  

of MOF and file was resubmitted for 
concurrence. 

At the ins1uce of Chairman, Director 	is TvIOF convinced on anomaly, but  
and S. K.Ry met is (Pers) o\1OF 	remarked 'it is a deIaed case'. 

 24.4.2u06 MOF/DOL.. E- lIl(B) 	 It would not be possible to consider 
Karan Sing. Under Secretary 	the proposal at this stage as the 6th 

Central Pay Commission is to be setup 
in near future. 

 15.5.2006 IFD 	of' 	MOL 	&E 	with 	special 	Resubmitted the file for concurrence 
recommendation of LS &FA ... 	MOL 	staling that a) All the CPC's 
& E ,GUI to MOF/DOE/E-IILi3) 	constituted so far did not entertain the 

representation of'CBWE Officers 
reason 	eing the employees of 
aulono mous orgnizat ion. b) the 
present proposal has no relevance with 
the Constitution 016th  CPC 

. 	 . _4..I 
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 20.6.2006 MOF/DOE/E- III (B) The proposal has been reconsidered 
Karan Sing, Under Secretary. and it is regretted that the same is not 

acceptable. 
 23.6.2006 MOL & E Smi. 	B.R. Vij, Under To Director , CBWE "MOF/DOE 

Secretary have not accepted the proposal". 
 26.6.2006 Director, CBWE To B.R.Vij, Under Secretary, MOL 

"Proposal may please be settled under 
the 	administrative 	power 	of 	the 
Ministry" 

43, 29.06.2006 Sri 	S. 	K. 	Roy, 	Board 	Member's i Argued on case is not upgradation 
representation 	to 	Sr. 	Officers 	of rather 	removal 	of 	niisfitment 
Ministry and State Minister, MOL & erroneousl) 	done 	in 	2 nd 	CPC 	and 
E giving filment in the appropriate Pa)' 

Scale of 5th  CPC as recommended by 
Anomaly Committee item-16. - 

05.07.2006 Director, CBWE. to Smt. Vij, U/S, 44. Sought 	permission 	to 	set-right 
MOL & E 

\ H. Li 	& L tO Lift.i3L 

misfitment.  
• 1i.i Cia 	 CHOH 	OH 	HiStiThiH. 	reasoii, 

CB\VE and responsibility. 
 13.07.2006 Director, CBWE. to Smt. Vij, UIS, Complied on queries of MOL & E 

MOL&E  
 14.07.2006 Sri S. K. Roy, GB Member raised the Chairman asked for legal opinion form 

issue in GB Meeting and appealed for and Expert Team. 

 14.07.2006 Director. 	CBWE 	brought 	out Judicial Members of CAT, Sr. Central 
notification 	on 	constitution 	of three Government Standing Counsel (MO 
members Legal Committee. Law and 	Justice). 	Kolkata and 	Sr. 

Standing 	Counsel 	of Nagpur High 
Court 

 27.07.2006 Snit. Vij, 	U/S. 	MOL & E letter to Regarding 	misfitment 	and 	financial 
Director on IFDs queries implication 	qth 	authenticated 

documents. 
 03.08.2006 Director. 	CB\VE 	to 	Smi. 	ViI. 	U/S Giving 	financial 	implication 	of 

replied queries on 27.07.2006 Rs.65,000/- p.m. 

 04.08.2006 Meeting of legal expert committee at Report submitted to Chairman in a 
H.O., Nagpur on 4' & 51h August' sealed cover with a forwarding by 
2006 Director. CBWE 

 10.08.2006 Chairman, CBWE representation of For remark within 10 days. 
Hon'ble LEM, with legal opinion D/O 
No.! 0731N/PS/LM/06  

 12.08.2006 Association's 	representation 	to Requested 	Hon'ble 	Minister 	to 
Mpister 	of 	State 	for 	Labour 	in authorize Chairman. CBWE to settle 
Kolkata 	by 	R. 	L. 	Chakraborty, the pay issue of E.0s. and Others. 
President and others.  

 18.08.2006 Sri 	S. 	K. 	Roy, 	GB 	Member D/O 	No.50(1)/VIP/MOS/2006 
representation to Hon'ble MOS (L&E) requesting Chairman for appropriate 
for authorization to Chairman, CBWE action. 
to settle the issue. 

( 
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No. --Year ---Sub-Committees Recommendation 

 01.09.2006 U.D.N. Sdwani. Dy. Secy. MOL & E Three additional queries. 
to 	Director, 	CBWE 	for 	further 
cIari1icat.ion- 	on 	additional.. three 
queries.  

 11 09.2006 Sri N. C. Bhatia, U/S MOL & E to Wanted clarification on legal opinion 
Director, CBWE submitted by Chairman, CBWE to 

LEM 
 21 .09.2006 Director, CBWE to UDN Sidwani, Replying clarification dated 1.9.2006 

Dv. Secretny. MOL & E  
Replied 	on 	clarification 	on 	legal  21 .09.2006 Director. 	(.BWE's 	letter 	to 	UDN 

Sidwani. 	Dy. 	Secy., 	MOL 	& 	E opinion. 
reference to N. C. Bhatia's letter.  

 14.11.2006 SmI. 	B. 	1<.. 	Vij, 	Under 	Seetary, Additional clarification on.information 
MOL&E to Director. CBWE  I documents and financial implication. 

0. 28.11.2006 147 t Th. MurtyofGoa. G.B. look a resolution to implement 
______ ______________________ the Anomaly Committee Report. 

61. 28.11.2006 60 	AGM of the Board. Endorsd 	the decision of the G.B. (147th) 	for 	implement 	of Anomaly 
Comrnitee Report. 

()2. 09.01.2007 D.O. 	letrr of S. 	K. 	Srivastav, J.S., To submit the papers regarding pay 
MOL&E'io Director, cBWE. anomaly of E.0s. afresh. 

 29.01.2007 Director. ('BWE to J.S., MOL<E Seeking 	approval 	to 	the 
implen - entation 	of 	the 
recommendation 	of 	the 	Anomaly 
Committee at the earliet. 

 08.02.2007 Smt. 	B. 	R. 	Vij, 	Under 	Setary, 	Seeking further clarifidtion 	whether 
MOL&E to Director, CBWE 	- 	this is a case of misfitment or anomaly 

__________    for processing the file. 

x ------- 
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Statement oLAccbünts4or the year 2004-2005 were approved by the Governing 

Body. 	 --. 

Part-A 	Revised Estimate for 2005-06 and Budget Estimate for 2006-07 
11em-4 	oICI3WE. 

The Governing Body approved the - Revised Estimate for 2005-06 and 

Budget Estimate for 2006-07 

Pail-A 	;- -: 	rote on the Accounts of the CBWE 2004-05 

Tr Ai iut on the Accounts of CBWE for the year 2004-05 was 

ipproved 

Part-A 	Ciniinuince of Temporary GroupA post in CBWE for the year 
Uem-6 	20i.i6-07. 

The Go - ernincj Body approved the proposal. 

Cornunnce of Temporary Group B, 'C' and 0' posts in CBWE 
ftm1 	hHHe.ear20062ij07 

me 	:..-!ri;;1g Body approved Inc proposal. 	
ç' UiL 	' 

Part-A 	ewtment Rules for the post of Direct r, CBWE. 2  
item-B 

This v.s Jiscussed at length by the members-of-the-Governing Body. 

Some views were expressed that the post should be filled only through 

promotion, as it was felt that this post should go to one of those officers from the 

cadre, who joins as Education Officer and has in-depth knowledge and rich 

experience in the field, after putting several years of service at different levels. 
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An up-to-date and self-contained book of 
reference on financial rules. 

Edited and presented by the authors in an 
easy-to-refer manner. 
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An organization whose performance is found to be outstanding and 
internationallY acclaimed as a result of the review envisaged under (v) above 
should be granted greater autonomy and increased flexibility in matters of 
recruitment and financial rules thereby enabling it to devise and adopt staff 
structures, procedures and rules suited to improving their productivity. 

Autonomous organisatiOnS as defined in (vi) above as also others 
with a budgetarY support of more than Rupees five crores per annum, should be 
required to enter into a Memorandum of Understanding with the Administrative 
Ministry or Department, spelling out clearly the output targets in terms of details 
of programme of work and qualitative improvement in output, along with commen-
surate input requirements. The output targets, given in measurable units of 
performance should form the basis of budgetary support extended to these 
organ isatiOflS. 

Rule 209. (1) Principles and Procedure for award of Grants-in-aid.-
Any Institutiofl or Organisation seeking grants-in-aid from Government will be 
required to submit an application which includes all relevant information such 
as Articles of Association, bye-laws, audited statement of accounts, sources 
and pattern of income and expenditure, etc., enabling the sanctioning authority 
to assess the suitability of the Institution or Organization seeking grant. The 
application should clearly spell out the need for seeking grant and should be 
submitted in such form as may be prescribed by the sanctioning authority. The 
Institution or Organization seeking grants-in-aid should also certify that it has 
not obtained or applied for grants for the same purpose or activity from any 
other Ministry or Department of the Government of India or State Government. 

NOTE: In order to obviate duplication in grants-in-aid, each Ministry or 
Department should maintain a list of InstitutionS or Organizations along with 
details of amount and purpose of grants given to them on its website. 

Rule 209. (2) The Internal Finance Wing of the Ministry or Department 
concerned should lay down the rules or pattern of assistance under the broad 
guidelines contained in this Chapter and instructiOns issued by the Ministry of 
Finance from time to time. All sanctions of grants-in-aid issued by a Ministry or 
Department of the Central Government or an Administrator in exercise of their 
powers under Rule 20 of the Delegation of Financial Powers Rule, 1978, as 
amended from time to time, should conform to the pattern of assistance or rules 
governing such grants-in-aid. 

Rule 209. (3) Award of grants should be considered only on the basis of 
viubie and specific schemes drawn up in sufficient detail by the Institution or 
Organization. The budget for such schemes should disclose, inter alia, the 
specific quantified and qualitative targets likely to be attained against the outlay. 

Rule 209. (4) Subject to the following terms and condittons, grants-in-aid 
towards administrative expenditure may be sanctioned to voluntary organi-
zatios to ensure a certain minimum staff structure and qualified personnel 
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to improve their effectiveness and expand their activities under thç.fol]owing 
conditions :- 

The grants-in-aid should not exceed twenty-five percent of approved 
administrative expenditure on pay and allowances of the personnel 
of the voluntary organization concerned; 
Grants-in-aid to meet administrative expenditure to any private 
institutions other. than the voluntary organizations should not 
ordinarily be sanctioned. In exceptional cases such grants can be 
considered for sanction in consultation with Internal Finance Wing. 

Rule 209.(5) Every order sanctioning a grant shall indicate whether it is 
recurring or non-recurring and specify clearly the object for which it is being 
given and the general and special conditions, if any, attached to the grant. In the 
case of non-recurring grants for specified object, the order shall also specify the 
time-limit within which the grant or each instalment of it, is to be spent. 

Rule 209. (6) (i) The sanctioning authority may prescribe con4t::ns 
regarding quantum and periodicitv for release of Grants-in-aid in instalmei n 
consultation with the Financial Adviser. However, the release of the last 
mcnt of the annual grant must be conditional upon the grantee. institutons 
providing reasonable evidence ofproper utilization of instalments released earlter. 

In order to avoid delay in sanction or release of grants-in-aid to the 
grantee Institutions, the Ministry or Department should impress upon Insrimnon 
or Organization desiring grants from Government, to submit their requirement 
with supporting details by the end of October in the year preceding the year for 
which the grants-in-aid is sought. The Ministry or Department should finalize 
their examination of the requests with the utmost expedition and make the 
necessary budget provision where it is decided to sanction grants. The 
Institution or Organization should be informed of the result of their requests by 
April of the succeeding year. 

When recurring grants-in-hid are sanctioned to the same Institution or 
Organization for the same purposethe unspent balance of the previous erant 
should be taken into account in sanctioning the subsequent grant. 

(a) All grantee Institutions or Oganizations-which receive more than, 
fifty per cent of their recurring expenditure in the form of grants-in-aid, should •  
ordinarily formulate terms and conditions of service of their employees which 
are, by and large, not higher than those applicable to similar categories of 
employees in Central Government. In exceptional cases relaxation may be made 
in consultation with the Ministry of Finance. 

(b) Grantee Institutions or Organizations shoul4 be encouraged to take 
advantage of the pension or gratuity schemes or group insurance schemes or 
house buildings loans or vehicle loans schemes, etc., available in the market for 
employees instead of undertaking liability on their own or Government account. 
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G.I. Decision (7)— higher Pay Scales to Junior TransIatrj. ot -id ngrn various 
Subordinate Offices under Ministry of Defence.- 

lam directed to say that the Prcsident is pleased to grant the higher pay scale ofRs. 5,000-
8,000 to Junior Translators. vbho were in the pre-revised pay scale of Rs. 1,350-2,200/ 
Rs. 1.400-2,300 in the various subordinate office under the Ministry of Defence. 

The highcr pay scale of Rs. 5,000-8,000 will be effective from 1.1.1996. 

This issues with the concurrence of the Ministry of Defence (Finance/AG/PB) vide 
their Dy. No. 68fPB/02. dated 24.1.2002. 

[Afin of Defence, Letter No. 1 / (9)/98/D (CI V.!), dated 24.1.2002.] 
G.I. DecisIon (8)—. higher Pay Scale to Senior Translators working in various 

subordinate Offices under Ministry of Defence.- 

I am directed to refer to Department of Official Language O.M. No. 12/2/97-CL(S), 
dated 8th November. 2000 .rnd to ..v that the President is pleased to grant the higher pay scale 
ofRs. 5,500-9.000 to Scnot 1 :.tor. ho were in the pre-revised pay scales ofRs. 1,600-
2,600/Rs. 1,640-2,900 in the subordiante offices under the Ministry of Defence. 

The higher pay sac of R.. 5,500-9,000 will be effective from 1.1.1996. 

This issucswtth the coteurrencc of the Ministry of Defence (Finance/AG/PB) vide 
their No. 450,PB/02, dated 30 5 	02. 

o t I)cfcnce. Letter No. II(9)1981D (CIVI), dated 5.6.2002.] 
G.LDecislon(9)—Only noriiiil replacement of pay scales to the Telecommunication 

Wing of the Department of Re enue - Modification to Part 'C' of the First Schedule to 
C.C.S. (R.P.) Rules, 1997 

G.S.R.317(E)dated 2.5,2002—In partial modificationofthisDepartment'sNotification 
G.S.R. 569(E), dated 30.9 1997. the entries at Serial Numbers 41 to 45 mentioned under the 
heading Telecommunication \Vir.g of the Department of Revenue may be treated as deleted. 
Entries from Serial Number 46 onwards would stand re-numbered appropriately. Consequently 
these posts in the Telccommuncation Wing ofthe Department of Revenue which were earlier 
placed at Serial Numbers 41 to 45 ould only be given the normal replacement pay scales 
corresponding to the applicable pre-revised scales of pay. 

[.fmn. of Finance, Notfn. No. 611198-IC, dated 30.4.2002.] 
G.I. DecIsion (10)—Revision  of pay scales (senior and selection scales) for Primary 

School Teachers in the employment of Government of India, in the Union Territories 
and other autonomous bodies sponsored by the Government of India. 

In continuation to this Ministry's letter No. f-14/97-UT.1, dated 7.8.1998 regarding 
revision of pay sca!es of teachers, I am directed to say that the matter regarding anomaly in 
the pay scales (senior and selection) of Primary School Teachers was under consideration of 
the Government. It has now been decided to revise senior and selection scales of Primary 
Schools Teachers w.e.f. 1 .1.1996 as under: 

Existing 	 Revised 

Entry Scale 	 4,500-7,000 	4,500-7,000 (No change) 

Senior Scale 	 5,000-8,000 	5,500-9,000 

Selection Scale 	 5,500-9 000 	6,500-10,500 

2. This issues with the concurrence of Integrated Finance Division of this Ministry vide 
their Dy. No. 3053/2002-IFD, dated 4.4.2002. 

(Mm. of Human Resource Deve1oprent (Deptt. of Secondary and Higher Education) 
S 	 Letter No. F5-21/97-UT.1, dated 4.4.2002) 

.', 	 •,..0 	
'.,' .... 	. ...... 	 . 
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G.L. Decision (II)— Up-graded Pay scales for the staff belonging to the Organised 
Accouuts Departments. 

Govcmment had approved grant of higher scales for the Accounts staff of Railways on 
notional basis w.c.f. 1.1.1996 with actual payments being made prospectively. Keeping in 
view the fact that pay scales ofcorrespondingcategorjes in various organised Accounts cadres 
have traditionally been on par, it has been decided that the dispensation approved in case of 

* : 	 the Accounts staff of Railways may be extended to the corresponding categories in all the 
organised Accounts cadres. 

Pay scales of the following posts and their equivalent, posts in the organised 
Accounts cadres existing in various Ministrie.sfDepartinents of the Government of India may 
accordingly be upgraded on notional basis w.e.f. 1.1.1996 with actual payments being made 

All 	 from 19.2.2003, the date on v,hich this decision was approved by the Government as under: 

Designatsun 	I'iv scaic prior to 	Existing pay scale 	Pay scale to be extended 
notionally w.e.f 	1.1.1996 
with actual payments being 

• 	 . 	made prospectively .1. 	 (Rs.) 	 (Rs.) 
Auditor/Accountint 	.0030- 1,56040-. 	4,000-100-6,000 	4,500-125-7,000 

Sr. Auditor/Sr. 	I.4Ji40.1,600. 	. 5,000-150-8,000 	5,500-175-9,000 Accountant 	 5 0-2,300-60-2,600 

ScctionOfljccr 	.t40-60-2,600-75- 	5,500-175-9,000 	6,500-200-10,500 
2.900 

Ass.n. Audit Officcri 	.0.60.2,300.75 	6,500-200-10,500 	7,450-225-11,500 As.stt. Accounts Offlccr 

ln-sofar, as PFSO!1S serving 	the Indian Audit and Accounts Department are ) concerned, these otders are issued after consultation with the C&AG of India. 
[Dcpit. of Expr., Q.M. No. F61821E.J/(B)191 dated 28.2.2003.) 

Clarification: high Pa -scales are not to be extended in future to any Accounts post not 
• 	 belonging to one oldie Oranscd Accounts Cadre i.e. CODA., C.G.A., I.A.&A.D., P&T 

and Railways. 	 [ME., O.M. No. 8(1)-E. III(B)/2004, dated 1.4.2004) 
Further Clarifications 

S.No. Points Raised 	 ClariJicwion 
1. 	Whether Option as per Rule 5 	Rule 5 and 6 of CCS (RP) Rules, 1997 concern 

and 6 of CCS (R.P) Rules, 1997 	exercise of option by a Government employee 
are to be called afresh for pay 	regarding date for which pay in the revised pay 
fixation, 	 scale is drawn. As new payscale have been notionally 

implemented with effect from 1.1.1996, hence pay 
of various categories of staff with effect from 
1.1.1996 would have to be refi.xed in such higher 
pay scale(s) in terms of CCS (RP) Rules, 1997. It 
would, therefore, be justified to allow fresh option 
for drawal of pay in the Revised Pay Scale(s) under 
Rules 5 and 6 of CCS (RP) Rules, 1997 to these 
employees. 
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HUMBAI BENCH: :HUMBAI 

O.A. NO.1123/1996 

ThursdaY, the 13th day of Ootobr, .2001 

HON'BLE SKI. LAKSHMI SWAMINATIIAN. VICE CHAIRMAN (J) 

HON'BLE SKT. SHANTA SHASTRY. 	
MEMBER (A) 

1 ' 	Shri D.R. SontakeY,  
President, Central Board 

for Workers Education Officers  7q; 
AssoCiatiOn, Shramik Shikshan 

2nd floor 1  L.B.S. Marg, 
Kurla (West), Murnbai400 070. 

) 

	

2. 	Shri S.R. Joshi, 	 Tj 	T ; 

Zonal Director (West Lone), 

• 	 Shramik Shikshafl Bhavan, 
• 	 3rd floor, L.B.S. Mary, 

Kuria (West), Mumbai - 400 070. 	
• . Applicants 

By Advocate Shri S.P. 	Kulkarni 

VERSUS 

f India 
$rouh The ScretarY for Labour, 

\ ;nistrYof Labour, 

	

2. 	Chairman of Central Board for 

Workers FdIjtiflfl 

Secretary, MinistrY of Labour, 

Govt. of Inda, 
New Delhi. 

S -.!o i LI A. C 	v 

Di rector, Central Board for 
Workars Edncati on Adjacent 
o v.R.C.E. Gate 

North Ambazari Road, 
Nagpur-440 010. 

	

4. 	 Shri K.H. Kartha, 
Dy. DiractOr (Admn), 
Central Board for Workers Education, 

Ambazari Road, 
pUr-44O 010. 	. . Respondents 

N  

with 	ri O K 	Neelkarith 
By Advocate Shri S.S. 	Karkera 	3h..  

.2. 
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Hon'ble Smt. LakshIfli swamiflatha 	
Vice Chairman (J) 

the outset Shri S.P. Kulkarni learned 
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fact 	
o ad m itted by the learned counSel fo 

The sub_committee has submitted its report 
Respondents.  

to resPOnaeIt No.1.AcCOrding to the .... 1e counsel 
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2. 	 In the facts and ci rcumstances of the case and 

having regard to the submissions of the learned counsel 

for the parties, the O.A. is disposed of with the 

following direction 

Rspondents•:to'tak? ,,? 	f.jna.i decisiofl ot] the 

ort of theSub-cornmittee on ••Organi.sational 

~H ))~ i 

 . 

trchy, RecruitrenL and Promotion Rules, Job

pe 

SDe  

ifications and Allied Matters in respect of 

A' and 'B' officers pertaining to 

Applicant No.1 Association , within a period of 

four months from the date of receipt of a copy 

of this order with intimation to the 

ppl icants. 

No order as to costs. 

	

(SMT. SHANTA SHASTRY) 	(SMT. 	LAKSHMI SWAMINATHAN) 
MEMBER (A) 	 VICE CHAIRMAN (J) 

Gajan 

	

'CnirJ 	T[Lbun2J., 
t)fli)y Ucnch. 
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o. O.A. 566 of 2007 

esent 	: 	Hon'ble Dr. A.R. Basu, Administrative Member 
Hon'ble Dr. D.K. Sahu, Judicial Member 

/ 

 

18U 
Central Board for Workers Education 
Officers' Association (CBWE), 
A registered Association having its )1 Registered Office at 
Indian Institut of Workers Education, 
Shramik Shikshan Bhavan, 
lBS Marg, Kurla (W), 
Mumbai-400 070 
Represented by Shri Prabhudai Mondal 
Son of Late Manindra Mondal, 
Age - 50 years, 
Working as Education Officer (Selection Grade), 
Central Board for Workers Education, 
P-190, Kalindi Housing Estate, 
Kolkata - 700 089, 
Resident of House of Shri Manik Dhara, 
Ramchandrapur, P.O. - R.C. Thakurani, 
P.S. Thakurpukur, Dist. 24 Parganas (South). 

2. 	Shri Aditya Bhattacharya, 
Son of Late Sikharendu Bhattacharya, 
Age —32 years, 
Working as Education Officer, 
Central Board for Workers Education, 
43, Sarat Bose Road, Kolkata - 700 0 
Resident of 2, Chakraborty Lane, 
Goswani Para, Serampore, Hooghly. 

Versus 

;t, 	TiIl4. 1  
Cit4L 

2' 

Z1W 
BIICh 

.4 

Union of India, 
Service the Secretary to the Government of India, 
Ministry of Labour & Employment, 
Shram Shakti Bhawan, Rafi Marg, 
New Delhi— 110 001. 

The Secretary to the Govt. of India, 
Department of Expenditure, 
Ministry of Finance, 
North Block, 
New Delhi— 110001. 

The Chairman, 
Centmi Board for Workers Education, 
Room No. 21 & 22, Barrack No. 7/10, 
Jam Nagar House, Man Sings Road, 
New Del.hi— 1 .10 001. 
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4. 	The Director, 
Central Board for Workers Education, 
Adjacent to VRCE Gate, North Ainbazari Road, 
Nagpur-440 033. 

Respondents 

Mr. P. Chatteee, Counsel 
Dr. Ms. S. Sinha, Counsel 	 .- 	 - - 

.4 

Mr. J.M. Bhattachaljee, Counsel 	 • 

Order dated: 	q 

ORDJ 	 I 	 - 

Per Dr. AR. Basu AM: 

The applicants, the Central Board for Workers Education Officers' Association 

(CBWE) represented by Shri Prabhudan Mondal and Shri Aditya Bhattacharya have filed 

this O.A. challenging the nonimplementat10n of report of the SubComflittee on Pay 

Scales, Service conditions and allied matters of employees of Central Board for Workers 

Education (Dasgupta SubComrnittee) submitted on 28.1.1997, nonimplementatb0n of 

the directions dated 18.10.2001 passed in O.A. No. 1123/1996 by Central Administrative 

Tribunal, Mumbai Bench, Mumbai, in the matter of Shri D.R. Sontakey, President of 

CBWE Officers Association and another v. Uni a of India & ors. and non-removal of the 

anomaly crept in assignment of replacement scales of the Education Officers with effect 

from 1 July, 1961 consequent on acceptance by the Govt. of India, of the 

recommendations of the 2d Central Pay Commission. The applicants submits that though 

they were similarly situated during successive Pay Commissions their pay scale went on 

declining though the persons who were getting similar pay scale in their case the pay 

scale were being revised on the recommendations of successive Pay Commissions. The 

applicants have, therefore, prayed that: 

The respondents be directedlordered to accept and implement the 
recommendation of the Das Gupta Pay Sub-Committee with effect from 
1.1.1996; in respect of the applicants in the pay scale of Rs. 8000-13500/ 

The respondents be further directedlordered to pay to the applicants a 
arrears consequent on such acceptance and grant of revised scale within( 
stipulated period; 	

(.•.N1 
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Any other order/orders, direction/directions which the FIon'ble Trbunal 
considers fit and proper in this case; 

Cost of this application; and 

An order granting leave under Rule 4(5)(b) of the Central Administrative 
Tribunal (Procedure) Rules, 1987o move this application jointly. 

We have heard Mr. P. Chatteijee, Ld. Counsel leading Dr. (Ms.) Sirtha, Ld. 

Counsel for applicants and Mr. J.M. l3hattacharyya, Ld. Counsel for the respondents and 

have perused the pleadings. 

3. 	The Ld. Counsels for the applicants submits that initially at the time of creatijn of 

the post of Education Officers of CBWE were in the scale of Rs. 250-500/- where i  3 the 

Education Officers of Govt. of India, Assistant Director of Adult Education Direct rate, 

Assistant Regional Director etc. all were in the same scale. While assigningfil 

replacement scales for the post of Education Officers of the CBWE by the Board after the 

acceptance of the recommendations of the 2 n1 Central Pay Commission by the Govt. of 

India, a wrong lower scale of Rs. 325-575 was given to for the said post. The Ld. Counsel 

submitted that at that material point of time the post of Education Officers used to enjoy 

the scale of pay of Rs. 250-500 which was comparable to the pay scale of Class-I 

Officers of the Govt. of India. 

4. 	The grant of lower scale was resented to by the Education Officers in appropriate 

fora. While all assurances were given to restore their status, in fact, proper adoption of 

the scale has not been done till date. Due to this error, the scale of the Education Officers 

continued to be lower than the comparable posts after acceptance of the recommendations 

of the subsequent Central Pay Commissions. As on today, the scale of pay of Education 

Officers is Rs. 5,500-9,000 as against their approp:iate scale which ,should have been Rs. 

8,000-13,500, which is the scale of Group "A" Officers of the Govt. of India. 

5. 	The Ld. Counsel for the applicants argued that to redress the grievances of the 

cadre of the Education Officers, an Expert Committee headed by Late Bhajan Dasgupta 

was constituted. The said committee Eias submitted its report on 28.1.1997, a copy of 

has been annexed to the O.A. There the Pay Scale of the Education Officers, 
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Dnsequent on the recommendations of the 5th Central Pay Commission, has been 

commended as Rs. 8,000-13,500. The other promotional posts of the cadre of 

ducation Officers have been recommended scales as follows: 

Education Officers (Selection Grade) Rs. 10,000-15,200 

Regional rectorsrflmg OfficerseSearch Officers Rs 12,000-16 500 

Depu DectorZOnal Directors Rs. 14,30018,3 00  

AdditiOnal Dector Rs. 16,400-20,009 

Dector Rs. 18,400-22,400 I 

6. 	
The Ld. Counsel for the applicant submit that instead of straitWaY consideng 

and accepting the recommendations of the said Expert Pay Committee, the Central Board 

for Workers Education / Ministry of Labour & Employment, Govt. of India, started 

processing the said recommendations treating the Autonomous OrgafllSation as a 

subordinate office to the Govt of India. In the result, the proposal for revision of Pay 

Scale, duly recommended by the Governing Body of Central Board for Workers 

Education and Ministry of Labour & Employment was referred to the Ministry of 

Finance (Department of Expenditure) time ad again. The Department of Expenditure 

turned down the proposal either on the grounds on economy or suggested reference to the 

Pay Commission. The Ld. Counsel argued that as the Central Board for Workers 

Education is an Autonomous Organisation it is not covered by terms and reference of any 

Central Pay Commission. The reference to 5' Central Pay Commission and 
6th Central 

CBWE Officers and Ministry of Labour & Environment 
Pay Commission made by the  

for Pay Scales etc. bf the employees of CBWE have been returned by the respective Pay 

Commissions on the grounds that autonomous organizations are Viot covered by their 

terms and references. Mr. P. Chatteijee, Ld. Counsel for the applicants submitted thai 

what is Central Pay Commission to Govt. of India, the expert committee, known as 

Dasgupta Pay SubComrnittee, is for the Central Board for Workers Education which was 

constituted by the Secretary in the,MinistrY of Labour & Employment as an Expert Body 

ch its recommendation should have been accepted by that 
for the Board in G.B. As su  

petive that recommendation of expert committees in respect 
Ministry. It is, therefore,  
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of matters relating to such as Autonomous Organization like CBWE should not have 

been deferred to the Department of Expenditure to undergo all the rigors of financial 

discipline. Such a reference is a negation ofautonomy. It tends to reduce the status of an 

autonomous organization to that of a subordinate office of the Govt. of India, which is 

never the intention of either the Board of the CBWE or the Ministry of Labour & 

Employment, Govt. of India. 

Mr. P. Chatteijee has drawn our attention to Rule 209 (6)(iv)(a) of General 

Financial Rules regulating grants in aid and loans which runs as follows: 

11 	

All guarantee Institutions or Organizations which receive more than 50% 
of their recurring expenditure in the form of grants-in-aid, should Qrdinarily 
formulate terms and conditions of service of their employees which are, by and 
large, not higher than those applicable to similar categories of employees in 
Central Government. In exceptional cases relaxation may be made in consultation 
with the Ministry of Finance." 

8. 	It has also been pointed out to us that being aggrieved, the CBWE Offic:ers 

Association filed an O.A. being No. 1123 of 1996 in Central Administrative Triburl,' 

Bombay Bench, Mumbai. It was disposed of vide order dated 18.10.2001 with their 

following threcuon:- 

	

L 	 U La,ch Respondents to take a final decision on the report of the Sub(!omm•ittee
on Organisational Hierarchy. Recruitment and promotion rules, job specifications 
and allied matters in respect of Group 'A' & 'B' Officers pertaining to applicant 
No. I Association, within a period of 4 months from the date of receipt of a copy 
of this order with intimation to the applicants." 
The Ld. Counsel for the applicants have drawn our attention to report of an 

Anomaly Committee constituted by the Ministry of Labour & Employment which is 

headed by an Additional Secretary of the said Ministry. The said Anomaly Committee in 

its meeting held on 23.9.2005 minuted as under: 

The Committee was of the opinion that there had been anomaly created 
duringthe implementation of the report of the 2  Ild  Pay Commission. Therefore, the 
Committee accepted in principle to restore the status of education officers. It was 
also decided that necessary documents related to this anomalies should be 
submitted by CBWE and the proposal would be processed on file accordingly." 

The Ld. Counsel for the applicant has given a comparative statement showing the 

progression of scale of pay of Education Officers, The Central Board for Workers 

Education vis-à-vis identical posts in other departments. Since the time of creation of the 
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post to the pay scale recommended during 5th CPC which reveals lowering of the pay 

scales of the applicants. 

The respondents have filed the reply to the O.A. The factual positions as have 

been stated in the O.A. have not been denied. The IA. Counsel for the respondents, Mr. 

J.M. Bhattachaijee accepted the anomaly that had been crept up during the 

implementation of the 2' Pay Commission and submits that the issue regarding pay scale 

of the Education Officers and their promotional post of the Board are continuously under ., 

active consideration in the Ministry of Labour & Employment. They have not denied that 

an anomaly crept in while adopting revised pay scales of Education Officers after 2' 

Central Pay Comimssion. 

12. 	We have heard the Ld. Counsel for the paies and have gone throu \the.- 

pleadings. The Tribunals or Courts generally do not undertake any such duty upon them 

to fix pay scales. Thus unless patent injustice is noticed, Tribunal would not interfere in 

this field of activity. In the case of Supreme Court Employees Welfare Association v. 

Union ofjpdia AIR 1990 SC 334. the Apex Court held that it is the duty of the 

Government to fix the pay scales after considering various other matters and the Court 

can only consider whether such fixation of pay scales as related invidious discrimination 

or is arbitrary or patently erroneous in law or in fact. However, where inequalities are so 

glaring that Courts cannot ignore to give judicial attention, Courts have not failed to 

direct the executive authorities to remove the anomaly. The Court has, thus, exercised the 

principles of judicial review in fixation of pay scales where it noted patent injustice. The 

general principles thus is that the Court or the Tribunal may analyze the case of alleged 

disparity on sufficient material placed before it but it should not take upon it's the task of 

fixing pay scales for employees, rather it should issue directions to the authority 

concerned to fix appropriate pay scale bearing in mind the findingorded by it tChief 

Administratorcum-Gefleral Secretary to ('-"t. of India v. Dipak Chandra Das 1999 SCC 

(L&S) 616. Thus the Tribunal's pdwer in regard to judicial review is limited and except 

for glaring discrimination ending to inequalities classification, the Tribunal will exercise 

restraint. However, the burden to show that their exists a glaring disparity amounting t0 

-. 
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abitrary action lies on the person, who invokes judicial review and claims parity [Mewa 

Ram Kanojia v. All India Institute of Medical Sciences (1989) 2 SCC 235. 

13. 	After considering the contentions of rival parties, it is observed that it has been 

accepted by the Anomaly Committee that an anomaly was there while adopting scale 

after 2" Central Pay Commission. The Commission had also accepted in principle to 

restore the status of the Education Officers. After the anomaly was detected, the Ministryj . .. 
,., 

of Labour & Employment constituted an expert committee known as Dasgupta PaySb' 
t 

Committee. That committee has submitted its report in 1.1.97. The governing body o\the 
Vill  c'n 

CBWE in its 125th & 126 "  meeting held on 4.2.97 and 18.6.97 respectively approved he 

recommendation of the said expert body. Ministry of Labour & Employment ha'e 

favourably recommended restoration of the status of the Education Officers as was 

available before the adoption of the pay scale after 2 Central Pay Commission. It has 

also been pointed out by the Ld. Counsel for th. applicant that the scale of pay of 

Director has been raised from Rs. 12000-16500 to 18400-22400 which is in consonance 

with the recommendation of the Pay Sub-Committee. It is also observed that despite 

direction issued by Central Administrative Tribunal, Bombay Bench, Mumbai vide their 

order dated 18.10.2001 the anomaly relating to pay scale of Education Officers has not 

been removed, which was required to be done within 4 months, though a period of about 

6 years have already elapsed. 

14. 	In view of the submissions made by the Ld. Counsel for both the parties and 

observations made by us hereinabove, it is obvious that the Education Officers have been 

deprived of their rightful scale of pay since I July, 1961 i.e. the critical date for 

implementation of the report of the 2 d  Central Pay Commission. The expert Committee 

constituted by respondent No. I namely Dasgupta Pay Sub-committee has recommended 

revised scale for Education Officers. It is understood and observed from the report of the 

said Sub-Comm.ittee that it has taken into ccn.,ideration all relevant factors for 

determination of pay scales as is done by Central Pay Commission. When the terms and 

preference of Central Pay Commissions do not cover autonomous organizations like 

WE it can be said that expert pay committee constituted by respondent No. I for 
lis 
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recommendation of revised scales for CBWE Officers is a proper substitute for Central 
-:; 

Pay Commission Therefore the recommendation of Dasgupta Pay Sub Committee 

p  should be considered by respondent No I with due weightage as is given by the Govt of 

India, in respect of the recom.mendations of Central Pay Commissions particularly when 

the Committee was constituted specifically for this purpose as the Officers of CBWE 

were not being covered by the recommendationS of the Central Pay Commission and also 

the submission made by the Ld. Counsel for the respondents, Shri J.M. Bhattacharjee 

refeed to earlier.  (I S 

15. 	In view of the observation made above and submission of the Ld. Counsel for the " 	f 

respondents, we find sufficient ment in this 0 A 	The respondents are directed to 

consider the implementation of Dasgupta Commsion Report in implementing the pay 

j 
scales keeping in view our observations mentioned in this order. While considering so, 

they are also to consider implementation of the direction of Mumbai Bench, restoration of 

status of Education Officers equivalent to Group "A' (Class-I) Officers notionally from 

1,1.1996 and also to consider the appropriate fitnient of Education Officer (Selection 

Grade), Regional Director, Training Officer, Research Officer & Dy. Directors/Zonal 

Directors and Additional Director as per recommendation of the aforesaid committee. 

The tire exercise of onsideration and passing of necessary orders be comp1étethin 
r 	f . 

Ce&.ui tn 	... 	• 

3 months from the date of communication of this order. The O.A. is ths allowed with the 

dresth''rection. No order as to costs. 	 J 
t4LtCh 
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